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LOK SABHA

Thursday, November, 28, 1974/
Agrahayang 7, 1896 (Saka)

The Lok Sabhga met at Eleven of th:
Clock

. [Mgr, SpreakEr ip the Charr]
ORAL ANSWERS TO QUESTIONS

PROF MADHU DANDAVATF
{Rajapur) On the procedurc regird
ing Question Hour I want to seck «
clanfication fiom you It 1 our In-
formation that a ¢ rculir has gone
that, henceforward al the replies sent
by the Ministers must first be <ent to
the Prime Minister

MR SPEAKER Thix 18
ment’s right

Govern

PROF MAHU DANDAVATE Has
ny development taken place to war-
rant such a procedure bheing followed”
{Interruptions)

wtag frad  ma i oF A
gw A @y fogaa ¢ fs oga S
) At Al & Iy @ WY A A
R qe ¥ g AN f wevrw @
fr € agg s wward & 7§
XY ad, w afgr ) (swwem)
g7 A & wlwsr) 7 g g
wifge 1 (swae)

Representation of Workers in
Management of Public Sector
Stee! Flants

*246 SHRI VAYALAR RAVI Wili
the Minister of STEEL AND MINES
be pleased to state

M2 181

2

(a) whether Government propose to
give representation to workers in the

managemert of public sector steel
plants

(b) 1f so, the salient features of the
proposed “cheme and tne progres¥™al-
ready made in it8 implementation, and

(c) whether the Minstry of Stee
and Mines propose to introduce this
scheme 1n other public sector under-
takings under its control?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRT (HANDRAIJIT YADAV) (a)
to (¢) A slalement 1s laxd on the
Table of the House

Statement

(a) t The Cecision of Govern-
ment to appoint two representatives
of the workers on the Board of Direc-
tors of Hiidustan Steel Limited was
announcei ir June, 1971 and labour
representative on the Joint Negotiat-
g Committee for the Steel Industry
were requesied to send their sugges-
tions for its :mplemeniation No sug-
gestions were howeiver, received but
the memhers of the Committee repre-
senting labour felt that labour parti-
cipation in management should be at
all levels staring from shop floor
level to the highest policy making
body Thereupon the Commitiee was
requested to suggest a pattern which,
1 its view, would be suitable to the
steel industry Further concrete sug-
gestions have not been recewved

The association and involvement of
workers with the management of public
sector steel plants is presently vought
to be achieved through jont consulta-
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tions with workerg in a number of
areas like current production problems
fixation of annual production targets,
welfare, grievances, safety ete.

There is a labour leader on the Board
of Directors of Hindustan Copper
Limited. In the other undertokings
the participation by workers i also in
bi-partite Committees.

The general question of wide~ partr-
cipation of workers in the management
of public sector undertakings is also
under examination. Governmept is
keen to secure a wider mvelvemeni of
workers in steel plant manage nent.

SHRI VAYALAR RAVI- Fror the
siatement 1t seems that it w.s the
fault of the workers that thev vould
not get representation. The «falinent
says that, in 1971, the deasion 1o
appoint two representatives n{ the
workers ¢n the Board ot Directe:y of
Hindustan Steel Limited was annuuync-
ed and the labour representatives on
the .Joint Negotiating Commitw for
the Steel Industry were requesie. o
send thei~ suggestions lor il .mple-
mentation But 1t seems this hus pot
been done. But Government nave
nominated one representative, one
labour leader, somewhere I hope the
hon. Minister will agree with me that
the Durgapur Steel Plant, especially,
is running in a heavy loss. 1 must
say that this is the only plant which
is causing loss to the entire sieel in-
dustry, and about 37.000 workers are
there. I would hke to know from the
hon. Minister whether Government
will take the workers into confidence
and give them more responshility
through their participation in that
particular plant at least and make an
experiment whether we can 1rprove
the production and make the Durga-
pur Plant a profitable one.

SHRI CHANDRAJIT YADAV 7
would not say that it is the fuult of
the workers that they could not be
given representution on the Board of
Management. It is o fact that in 1871
the then Steel Minister had announc-

NOVEMBER 23, 1874
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ed the .Government decision that the
Government wanted that two repre-
sentatives of workers should be given
place on the HSL Board of Manage-
ment., This decision was conveyed
fo the Joint Negotiating Committee,
Initially it was welcomed by the
Members and the Joint Negotiating
Commuittee but, later on, they said
that only appointment of two workers’
representatives on the Board of
Management will not be really parti-
cipation of the workers in the manage-
ment. They suggested that this parti-
cipation should start from the shop
floor level. Therefore, they said that
this decision was not sufficient. The
Mimster agreed that time alvwo that
even we could agree f{o this wdea and
let us see that the workers’ represen-
tatives were involved at the floor level
und he invited certuin  suggestions.
But, unfortunately, no sugestions have
heen recencd from the Joint Negotiat-
ng Commuttee or from the Umon
lcaders, ‘Therefore, no decision could
he taken Bui, us I bave said in my
statement. the Government % very
keen that workers' representatives
should find a place on the Board of
Management and even on other com-
mittees which are helping the produc-
tion ang in the solution of difficulties
Jand problems and improvement of the
plant and in bringing a better rela-
tionship between management and
workers. All these suggestions will
he considered,

SHRI VAYALAR RAVI: My second
question js if the Government s
anxious to get the co-operation and
participation of the workers, may I
know from the hon. Minister whether
the Government will convene s meet-
ing of all the Central Trade
Unions like INTUC and CITU and
discuss with their national leaders all
the problems of the steel plants, es-
pecially the production #nd represen-
tation for the workers in {he manage-
ment?

SHRI CHANDRAJIT YADAV: 1T
think it will not be desirable to call
a meeting of all the Central Unione
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because the Central Unions are con-
cerned with various industries. So far
as the steel and mines are ‘concerned,
we have a Joint Negotiating Committee
where almo#t all the Central Unions
are represented. Therefore, the sug-
gestion was made to that Joint Nego-
tiating Cominittee and we will invite
their attention again. But the Gov-
ernment will have no hesitation in in-
viting suggestions even from the
Members of this House. If they give
us suggestions as to how the labour
participation can be made really satis-
factory and more effective, we will
welcome them.

SHRI DINEN BHATTACHARYYA:
However, may I know from the Minis-
ter whether it is a fact that specially
in the Hindustan Steel the workers
on several occasions submitted memo-
randum after memorandum regarding
the improvement of the working con-
ditions, especially in Durgapur Steel?
The Steel Workers’ Union affiliated to
C.I.T.U. has placed several suggestions
before the Management as also the
Ministry as to how the production
can he improved and how the work-
ing conditions can be improved, but
nothing carne out of it in gspite of
several representations given in Delhi
also.

So, may I know as to what actually
does the Government intend doing?
He is only talking about the negotiat-
ing committee. So far as I know, even
the suggestions that were given by the
labour Directorate and Ministry of
West Bengal have not yet been im-
plemented. As regards taking back
of 700 contract labourers in Durgapur
Plani, the Idinister would kindly give
a reply.

SHRI CHANDRAJIT YADAV: Sir,
this ig a fact that we received time
and again suggestions and memoranda
from various unions and workers’ re-
presentatives. Government always

AGRAHAYANA 7, 1896 (SAKA)
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gives due consideration to those sug-
gestions so far as Durgapur Steel is
concerned.

The Durgapur Steel Plant, as the
House knows, is really not in a very
good shape and a very serious effort
was made to improve the working
conditions of the Durgapur Steel Plant.
As the hon. Member may know it, we
held various meetings and at one
stage it was only in respect of Durga-
pur Steel Plant where a three-tier
Committee was formed in consulta-
tion with the C.I.T.U. and other unioms
working in that Plant. The INTUC
and even the Labour Minister of
West -Bengal Government were also
consulted. He was involved. And the
Central Government and West Bengal
Government representatives, along with
{he representatives of the Durgapur
Steel Plant sat together and found a
formula. A three-tier Committee wasg
formed. That Committee, unfortun-
ately, at the shop fioor level, did not
function properly though, at the plant
level, the commitiee functioned suc-
cessfully. Two or three meetings were
held. lLater on, it was found that the

plant level committee did not func-
tion. Thereiore the matter remains
there.

Sir, very recently, I myself visited
the Durgapur Steel Plant and held a
meetling with all the representatives of
the C.I.T.U., INTUC and AITUC and 1
had a very useful talk with them and
we feel that some solutions would be
tound for it.

SHRI PRABODH CHANDRA: May
I know from the hon. Minisier if i¢
has come to the notice of Govern-
ment that many of the state unions or
the workers who are working in the
sleel mills did not work for their
interests &nd the trade unions worked
by the political considerations and noi

by the interests of workers. (Iniei-
.ruptiens).
SHRI VAYALAR RAVI: It is: the

mischief of the C.P.M. friends.
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SHRI DINEN BHATTACHARYYA:
No, it is not true (Interruptions)

MR. SPEAKER: Let him reply this
question.

SHRI CHANDRAJIT YADAV &,
various trade unions are working in
vartouy 1ndustries. And, as the situa-
tion stands to-day in our country. if
will be very difficult to say that the
trade unyon movement 15 completely
divorced from politics. The trade
union movement primarily lobks after
the interests of the workers. That 1s
their mamn task. But, the other politi-
cal parties have their own affihations
and they huve their own influence on
the trade union movement Therefore,
it would nut be possible to say that
they are completely divorced from
pnlitics

oft o fag wnd : =7 ZiE 7 aqrar
war P ave Aoy afgfafo & ) & s
g gin g aafalifr agr & dar
AT ¥ AN N T AT ERE
fag w7 3 ?

=t ety aram ¢ I § aradfin
7%=3 F1 4% i f5 g3 7@ a4
wgr § fv agr & mager & wfsfafe ¢
afex ag 7% § o 2fas A g« ox
g & w1 Tar wraaw a8t frwa qar
oy fond sfasi & sfaffaay w7 agr
Forat w1 o1% 1 sl pifow ag 7 0
g fr o & sugfas A At §, s
wrr g & oz 1 gafam gaey var

we @ w7 ¥ g7 A9tk
warn Wt g ) fory gt ozg
I AL EIUm T mAF & 0
# f fafaw zadi av a7 gy & wafewr
v el fovx # qorgdy 4 ot ATy 4
3% Y wweew T gagy & gfafahy
oo # 45 ®T g¥ ¥T &€ TN

NOVEMBERR 28, 1%  Dwg Answex 8

frowor w3 a5 sTEor & fag
fward ¥ o@ aag A g wAfei § 1
awcher H oz § 1 T § Wk
g € owiz ¥ aw oy & § Wik
gad wgaY & « wogd & Wafee ¥ At
Yt oty aw? et ol g ¥
% CERIST % §, g9 TEAERd
THE §, T Ty wAN {
T wife wRfaar § | gw 9 w7 wEw
foray nay § e syorgr & sl #Y
weafors =4 37 foan smo @l SAaY
T A TR W ITE FHERY FT
frEr fammr /)

ot TR Welt gAY wERY
7 garar @ f gwvasw q1€ § g wagd
MREET T R ST g WY oW
g% afafafan &1 g5 avg & afusr
fa & 4 farmy sy aw fam & i gwl
W7 T4 ¥ a1 3% YA A1 W
T § ¢ w0 ag Ifwa ady g fr A
HAZTAF FTO0 §H €A TR0 77 e
T w3

W WENE AR qTRET SO
Y Ax I9T K7 S 7 AEAT
g1 a7 7 w5 f& wft o1 w99
afafaar & 39% o7 gay  fafsfam
z faar § 1 37 w1 VAT 47, ASANE A
dam frar ar qfws w1 rrear ady
faws avr | gufam < far 6 gaR

ot TTTRETT wresY : raTC W T ?

o wehata arew - 34 @l
feeft @rE g¥E2Y & IA4T wrrerdy,
g # 3R avefivgar ) g At
ATVt WY ST § T W IR R
oy gt oax wfefrfem 4
*1 9w § IN qF e & frwrr qw
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¢ T § 1 9T wiAdvs I W &
A # o qarr ¥ A A Iaw
Ay gow | TaddT g Ay ¥ fan
%% § fr fradt  oedt &Y a% 2w
ek ghafife &

ot quw fwalte wat  argafor w7
§ 30 &) g7 Awear § ne 30 7Y
® gfaaa | v sy 37 9 frare w4
il §27 gfraa eaAd @ew A A%
" wagd & An afrfafer Az
LEAE

st wepaite avw : & qradta geen
| AEwd ¢ 1 qfET ag 76wy qwea
21 vw g ¥ € wfqy ga37 ww
F74 E AV 0w ATST A AL AZT A BHRANX
£ & fam =t 7aw ¥ a8t wlsart g
grak At wore foty §7 X 10w 7w
qug gfar Qren o an faam fgar
&7 @ E AT AE 3ya amfas £

qryie an fag wav  afsqy
dez7 ¥ A X g 9 A §
FANRYT § T(T ATAIA TE 7T £ 947
AT & 1 g IREW T JUST wIAQr
? 1 foam faer w1 feqidaz 1 sifem
LR LA SR Gl L L
[araq gaa gfa & @A v
Tar 7 safzar awy w A9qE2 FAT
§ 9w} 7 avE 7w T A A
gEdr § 7

ot oty araw ;& wrEE R
1 X8 ma ¥ fore wgwe Ag) g fe Aafa s
MAPogArQ & ~nd A
1 wewy g f X1 qg wawa ¢ v o
ww # w wfear g wfar A5
T* ¥ samr fx gak sdafe da
v ot srowmy ¥ oo W@ wafent
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g A wmE § N AwvargdE e
7 7E §, T8 WA FTAHAT GET K
Sewar gt

st gew wwwgaw - § gar
ARG & STAAT WG g 7 gewra @y
T 3 1 faaqem &, w9 qaraw ¥ gy
FARAM AN A AT FLE § 9n
¥ AT @1 7 WY 4% [T AEA & AT FA
TETT AW T A AgA § 7 gAd Aa-
A7 A 71 fr sevi7 gAY, ¥ w2 A6
AT | 397 98 09 w5 A0 ¥ fe g
§ nrq A TR 53 wf4zed @ A
4ff 7 AT LA AG 7 ITG TAALO
Tt fgmtr In 1 foe g 7 oxdwes
w3 + 3o famr A1 g3 sufeqr &
A frdq fam w1 38T & qreaw |
3% T ¥ fpadt Afaos S99 wwa W
17 g W g Wi A g7 & A sfsfafs
fov g swaafafad agfeagfaard
Avafgg g, 7 % W | ¥ OV 4n
qF1ag 7 747 fawre gq % arv 7 o
7!

oW WS ¢ AT FarE a
57 A | AN FAVIA G X7 ARA B

N wereiw area : § W7 SATH EY
wara ga ¢ &7 i 7 qanan fw ATET R
ag Nfx & fx foaw g7 a7g % ofew
wAEfEw § 37 ¥ gv yaea afufaa
Tgm A ¥ 37 1 Qfafafoer 37 4
ug o Jra @ 7= ¥ A fam s awan
wifvrr g gr ar@ YRy 8 i graw
AW N H1E TEET I AERE | faww
% ¥t gw & | FHO I W) AW A
wgY iy o & qT gWTE AT AT A0S
agt § 1 o€ gum wd & w19 A) A0
GTMIWWWH@QIH“TS
& s B g A O WA AT W
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wr & ot a% 3w A § 1 QAT Wiy
§ Ok wd aff aanf i o W% e
w1y Fawd § fr B o sk o @
ar wre & wgar g, & wicvd ¥R
srar £, W Qe b x5 #Y 1=
LR

SHRI M. RAM GOPAL REDDY: If
you can compleie only two or three
questions, let us put only five ques-
tions here, instead of having 20 every
day. Even the sixth man does not get
a chance. How 18 it? After all, there
are other mmportant questions also.

MR. SPEAKER: I said the other day
that daily I am not prepared to grap-
ple with the Members this side or that
side. Here it is different, we cannot
copy the House of Commons Now,
Shri Daga.

oft gz eom & gemw wAY
¥ AT wIRAT 2 fr wmo & fagra @Y
T foar, £17 & Are A fagir aamr el
TH F 1% TR ¥ ¥ drw a1 a
&1 T &7 w1 faem & fy O afs7y
81T & I/ W oW Yagsr F ogeav
afws ® fgrmr Ofy A ey F
T Ft e qw faver & £ 7 sy
2o Sy & Y 77 O qw faamr
YN E?

ot T YT aRE A oA addfe
*% a§f q a7 qv7 fraroga @ o
% a9t 7 T7 & ITT AT A6 @ qHA
orgd w7 aadm g% § 1 TRy
wXE & T AT qF T & wfew
afeas = “Erw 12T § ¥6 qAM
N7 qTEEATEGS TIFTT § T AN F)
FIFIT FTH T Prare 57 7 &
WY AT AN FATIT &7 AVT X, 99
v & off g F €% gy ¥ g ArAy
potr g g% A rrfy ew T §
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-

fed wrge ame.w &Y wwdt & fore A
e ac gw wfafafer T awd £
I I e &1 e
A wq fawrr € ey AR ¥ A ¥
o1 w9gT Aar) & gEE § A A
A WE § | 99 39 L fawqre T &
e A e fawtw Y A A e
¥ 51 Ix gu g7 M7 ¥ fag w1 segw
¢ € Tear g & fog faed AT Ay
AT ITAARFIH R Y a8y 118
et faer=a Sy wrfow FT g E

SHRI KRISIINA CHANDRA HAL-
DER In the statement 1t 13 men-
tioned.

“No suggestions were, however,
recetved but the members of the
Committee represeniing lahour felt
that labour participation in manage-
ment should be at all levels starting
from shop floor level to the highest
policy making body "

Lastly, 1t 1s stated

“Further concrete suggestions have
not been received.”

So, it is contradicted.

There are union. funetioming in the
stee! plants, which are recognised as
representatives of labour participating
in the negotiating commttee. Have
you written to those unions function-'
ing 1n the steel plants to send views
regarding sending representatives to
the management board and, if not,
why not Then, you have mentioned
that the three-tier plant level com-
mittee of the Durgapur Steel Plant is
not functioning May I know whether
it is not a fact that it {s due to the
non-cooperation of the INTUC led by
Shri Anand Mukerjee that it iz not
functioning now”

SHR1 CHANDRAJIT YADAV: The
hon Member says that there is some
contradiction in my statement, It s
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-not correct. Firstly, in general terms

they agreed that there should be two
representatives on the HSL Board.
Later on, they themselves said that
this will not be real participation of
the workers. Therefore, according to
them, the participation should be at all
levels, from the shop floor level to the
management level. That was the
general recommendation made by the
union. But when they were requested
to send specific suggestions, they have
not been uble to make any concrete
suggestions. This is what the state-
ment says.

So far zs the Durgapur steel plant
union {s concerned, we not only wrote
to the umon hut every effort was made
to get the participation of the union
leaders. The Minister of Steel and
Mines had a meeting with the leaders
of the Durgapur steel plant unions,
along with the Labour Minister of
West Bengal. An  agreement was
reached that we should try the func-
tioning of the three-tier committee in
Durgapur. For some time one or two
committees functioned but, later, on,
they did uot function. It will not he
proper to lay the blame on one parti-
cular union. But the {fact remains
that the unions working in the Durga-
pur plant did not fully cooperate and
the commitiee which was functioning
earher stopped functiomng later on.
That is the acfua] position.

Joint Sectoy Managemens in Iron Ore

4248. SHRI RAMAVATAR SHAS-
TRI. Will the Minister of STEEL AND
MINES be pleased to state-

(a) whether a joint sector manage-
ment in iton ore has beep establish-
ed to ensure speedy development of
Bome of the major private mines to
tulfil the Sth plan production target:

(b) if so, the main features there-
of; ang

(¢) the policy followed on mining
by Government hitherto?

AGRAHAYANA 17, 1898 (SAKA),
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV): (a)
No, Sir.

(b) Does not arise.

(¢) Major iron ore deposits required
for steel industry and export are re-
served for exploitation in the public
sector or as captive units of Steel
Plants. Other areas are leased out to
private parties.

S CTRTAATE NreY © WEAA R
§ ag sraar g § T s g g
ey ¥ feeft Fralt & qrA WY
AT F( AN BN & AT Wy AT €Y
feafay wq gw g ¥w § Uty 7 Sqva7
ZETE 43T HIAT AGA g A1 3 wedr
adrgt war g fx awrw saferma ami o
udagyn F7 faar 1w 7

=t woltr awew a7 A7 =Dy
§ fa fema 1 & qra oYyl ffezg mrgem
gAE AL WRF AWl ¥ TR WY wwr
ffea a1 w7FTIET § ag A
o 7 & fr fadd amaz avam £3
¥t Aarer w1fan s, AR FT TE
geasigm A ¥%@ fom smw ) W
0 | AT & WS ATRVAE
it g aTaRT g fma 3 gy

oY TravemTe et : fraAT Am
frdrawmid grag 21 fawr am
graag g 52 A& AfFrum
& ufapre & qrgv 12w & osA Ay
awar qat § fox 7 fadli amy o1 wzar
§ aur 37 AWl & e A 77 AT
ereq fHaT AT 7 TT ¥ sAneR
Fafawwm® fom e owd 37 7
vt &t & 7
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Al ﬁ*«ﬂﬁmsm a¢ awt
oY 1 WY TN ey Y Qv fe
fradl ¥A § A mag vy qge
FT38Y gam &Y s fe gardy e
Ay, ¥ aml § ¥aman 54 afoma
frolt ha & § W1 46 9fews Avdafar
X

w9t a% wva # fr fadlt sia Mrami
FT STET & q3-48 A&F*0 T FAIY
RATMT { UF ATITA-RITATE FY TQTQAT
# 2 )| wrgA-dr A F wafeai w1
faator feur-ggrrar efgr{ fao
A7 AT wiedE ofa & fao-adife
¥ § oftar's § foai st fasft e €4
A% o semea 93, $4 dnrfaw an
¥ Ay ferar s awar §—27 & ar?
F gersuay Aa Ay £ g H A wlq
go mat fenz Ar 2 1 fa2R 14 weyas
FY FTATAHT AT § T4 q7 fa717 oy
ar | SA & 3B AK gm{fw At AR
12T §—5H 78—y T aré
fafoms g7 8, se sy mar vz s fafomm
ZRFTAT AME—3A YT 12 FY3 8T
#Y o1 wroAn ) SR F A T gAE R
fe oF ez arfoy oy =ifw =iz 6
FE vyF A A g AT o atfw
FT ARTE BT E T AL | 37 ATE X RE
#-a7 a1 faare #7 § gy fin i fe
frg A7 & faot @3 A Ami o
SFqIET | a3 I ¥aA TEAKA G A
x afF S & wwfefis qwaw
TATTRZ TAFTEI AR | 47 97 & far?
FTQRE

ot awer foie g ;997 wTq &7
e  fir WTg owew ¥Y A & da -
w1} 4 faroft g a7 wdafoe —fawre o7
wx § et arwr ag & fr foad g ol
Azt qrATerA Y aqaear § # 1§ fewre At

LY .
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A $YE wodt Zaw ) §-¥A1 AW AT
aradr aly o e &3 7
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2 F1 ANPAT &, FEX oA
# AT FH B, W AR W4,
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faaty ®T7g § TR §BFARACA
FATEE | ZWIT A4 TAATE W @I
i wrEATE Wa@ ) quE H AW
wfamd oF 781§ 81 2rfee &7 F-081
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Atz ko frafr & farw moward
mif zx AvE &t ugfania asn

ot syt Mk AAT AT FANTA
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1 afaad SraRa AATEET ?
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e §TS 4T {IT ATIAE qTEFY K QATT
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WITTA-RIT FT SELT AT} 1972 B
35 19 fafeas zager AT 1973 &
35. 2 faferan za SeMEAYNT 14O R
dom e # §7 womr e A R
54 fraa froly fia ¥ STt Wi
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Visit by Prime Minister of 8ri Larka

.+-
*248. SHRI MUHAMMED
SHERIFF;
SHRI P. VENKATASUB.
BAIAH:

Will the Minister of EXTERNAL
AFFAIRS be pleured to stale:

(a) the gist of talks held with the
Prime Minister of Sri Lanka who
Visited New Declhi recen:ly.

(b) the decisions arrived at; and

(c) the iterns which still remaip un-
1esolved between the two countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFPAIRS
{SHR1 BIPINPAL DAS): (a) and (b).
During the short visit of the Sr Lanku
Prime Mimster Mrs. Sirimavo Ban-
daranaike to India from October 31 to
November 1, 1474, views were ex-
changed on Inlateral and international
1-gues of muftual tnterest.

{¢) There are no oulstanding pro-
tlems between the two countries.

SHRI MUHAWNDMED SHERIFF: The
Tamuban fishermen of Rameshwaram
wland who go for fishing near the
Kachchutivu 1slany are harassed by
the Sri Lunka police [ would like to
know whether this was brought to the
notice of the Prime Minister of Sn
Lanka during the talks

SHRI BIPINPAL DAS [ have no
information about thal, this is not
to our knowledge.

SHRI MUHAMMED SHERIFF Will
the hon. Minister be pleased to state
whether an agreement has been made
between the two countnes to maintain
the peaceful nature of the Indian
QOcean?

SHR1 BIPIN®AL DAS: Sri Lanka
and otber countries in the United Na-
tions have affirmed it by passing a
Resolution to declare the Indian Ocean
as a zone of pesce.

AGRAHAYANA 1, 1896 (SAKA)
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oit s fgrdt ol : ¥ oz
&1 ¢ f ™ AT 57 qoefer o
witfen ¥ & a1t ¥ shere & sffefy
A TRTRE T AWeE ¥ g WY w R Fa
w7 qrfaeanss am oft s o, s fiy
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AT Q¥ 7145 Y giT I 1A Eo
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oy fotn &1 aw gfaar & & Pl ot
fxan
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qTeEd ZRI-wa WAl wEEE ¥ oA e
w1 fgrpram & wgw &z ¥ 9 2 O
saer & ofvd & w7 0 -3 AT
FIRETT I &1 AET E | AOA AL W7
waaret & fawwdft < & fe 07 Agw
HTQ WS SAAETT AT AT WA
fawarr A1t & 1w oWt QAT Al W
3 3¢ & w1q Tort ot fx o w1
7 @1 17 I 1 FIF 3% 99 6% |

SHRL BIPINPAL DAS: The bon
Member, Mr. Muhammed Shenigo n:k—
ed about a particular matter. ar
a5 that particular event is concfmed-
1 said, “1 bave no information™. But
these things are happening. Wt have
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certainly discussed this matter with
the Government of Sri Lanka.

SHRI THA KIRUTTINAN I wus
surprised to note the reply given by
the Minister that there are no out-
standing problems between the two
countries Originally, India was ex-
porting so many articles to Sri Lanka
and so many traders were allowed to
export things lLike, ormons, chillies,
salt, rice and other things Sr1 Lanka
has now shifted and started importing
«ll these things from China and othet
countries May I know whether a
discussion on this took place durug
the talks and, if not, why not®

SHRI BIPINPAL DAS I must make
it clear that this visit of the Prime
Minister of Sr1 Lanka was an Informal
and un-official one As a matter of
fact, thuis was not o planhed visat
She was on her way back to Colombo
from Iran In the case o! informal and
un-official visits, no record 1s kept of
discussions of a general nature

Loss to Bokaro Steel Project

-+

*251 SHRI M. RAM GOPAL
REDDY

SHRI R § PANDEY

Will the Minmster of STEEL AND
MINES be pleased tg state

(a) whether Bokaro Stee! Project
has incurred a loss of Rs 10 crores
during 1973-7¢4, and

(h) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI CHANDRAJIT YADAV) (a)
and (b) During the vear 1073-74,
Bokaro Steel Limited had Incurred a
loss of Re 1043 crores, mainly due to
high incldence of depreciation and the
rinduction units not theing further
vtilized 1n the initial tage

NOVEMBER 23, 1974
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SHRJ M. RAM GOPAL REDDY. The
factory has incurred a loss of more
thun Rs. 10 crores in 1973-74. I want
to know from the hon. Minister
whether, when the Project Report was
prepared this Joss was anticipated and
what was the actual amount of de-
preaation during that year and also
the total depreciation amount that
they had provided during the past
yeais also

SHRI CHANDRAJIT YADAV There
18 no question of thiy kind of loss being
“nyisaged in the DPR In the case of
a factory like Bokaro or, for that
matter, in any steel factory, in the
heginning, it always happens, loss is
meurred because we cannot utilige the
tntire cdpacity  Bokaro 1s the biggest
plunt 1m our country, perhaps 1t will
u'timately be one of the higgest plants
in the world For exumple we have
got there one blast furnace functioning
todav and two coke-ovens For one
blast furnace we do not need immedi-
atelv  two coke-ovens, but they are
ready, we require only 1} coke-ovens,
but then the work 15 gomng on The
inter plant is ready which will meet
the requirement of almost two hlast
turnaces Therelore, we are not utilis-
ing the tull capacity of the sintering
plant So 1s the case with the oxygen
plant which will be able to meet the
requirements of more than two LD
convertors in the existing steel melting
shop. Therefore 1n a plant Like this
at the imtial stages, this kind of loss
1 bound to happen The deprecia-
tion cost 1s computed at about geven
per tent of the capital cost of various
units But when the plant will go to
it«  full production capacity, it will
definitely run in profit there will he
no question of loss But at the initial
stages n plant like this (s bound to
run at a lnss.

SHRI M RAM GOPAL REDDY: 1
do not want the fgure on a percent-
age basis, I want the actual amount
of depreciation provided

SHR! CHANDRAJIT YADAV 1t is
computed in certain percentage of the
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capital cost 1t cannot be given, in one

lump sum because i1t depends on the
work which we take up and the amount
of work done

SHRI M RAM GOPAL REDDY The
percentage 1s worked out on the total
mnvestment What was the total in-
vestment and what was the deprecia-
tion?

SHRI CHANDRAJIT YADAV 1
have given both the figures The de-
preciation 15 roughlv seven per cent
and the loss m 1974-74 was Rs 1043
crores

SHRr M RAM GOPAL REDDY
Some of the units are not working
today  What 15 the reason for that”

SHRI CHANDRAJIT YADAV The
hon Member has not properlv under-

stood me 1 did not say that some of
the units were not working Today
one blast furnace 15 working The

other units which we have got ready
~—the oxygen plant and coke-ovens

AN HON MEMBFR He knows only
about sugar

SHRI CHANDRAJIT YADAV We
hope by next March one more blast
furnace will he (ommussioned At
that time the capacity of the other
plants which are ready will be bette:
utilised

Wt oW wm qty oA A3
AT fF grey & 3 I 2 g
rTT 1% T At ¢ AwamAg
FITIN &7 cqiFE T AATET AT 97
g = fyee o fear o0 @1 W=
FAfadt Ax £ vk o7 A7 F4v 77 WY AW
far aat 41 10 ¥ATFTATHTIEN?
w7 A et @ frs e Farvgd
urq & Tgr T 10 £ T I JFV
e ge F g R arTad g ?
& #afedt o7 Ta gwm P owrd
Gy =y # fors 4T T 7 1976 X
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oa #3fed % W A@H W W
7Y gy ?
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¥ gRIE AWy 47 § {4 w9 Q¥ NreAs
T aHY 4 (utmgR 26 AF 3§ T1TE
g9 WATT T 9§ Th T
¥ H1q FAT AT O TT F1 AT A
50|

SHR1 INDRAJIT GUPTA I would
like to know from the Miniter
whether he has found out whether
13 a fact or not that the erection ot
certain very important umts of this
plant hke the slabbing mill and the
hot strip mull which were sypposed
to be erected sometime in 1973 ac
cording to the schedule have not
come up even now and whether he
has nquired about the reasons for
this delay, this shortfall in the prog-
1ess and whether he has heard re-
ports to the effect that certamn high
officers, in league with some contrac-
tors, sre dehiberately <abotaging the
progress of this plant and not allow-
ing these umits uke the slabbing rall
and the hot strip mull to come up
on time
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SHRI CHANDRAJIT YADAV: The
slabbing mill and the hot strip mill
are likely tc be commissioned very
soon But it is a fact that delay bas
taken place As the hon. Member
is aware, the eprher steel plants
which we had m this country were
almost turn-key plants most of which
were imported The equipment were
imported, the know-how was import-
ed and the Infra-structure also were
mmported Bokaro 1s going to be the
first Indian steel plant though it i
the biggest plant, It 13 really a
credit for ouir country and for our
engineers that m this plant we alc
able to have for example, 90 per cent
of the steel structures.. .

SHR! ATAL BIHARI VAJPAYLRL
Why was the delay?”

SHRI CHANDRAJIT YADAV- 1
am <aving that in thi¥ sN30™90 Per
cent of »teel stiuctures, bd per i
of mechanical equipment, nearabout
48 per cent of electiical equipment,
80 per cent of instruments and 37
per cent of refractories for the first
stage are all made in our country
But, the fact remamns that actually
there are certain factories which are
manufacturing these indigenous
equipments. And, unfortunately, there
has been a delay in the manufacture
of thoge structures—certain machinery
and certain other equipment—in our
country. But, we would hke to see
the equipments manufactured in our
country are better and they are used
in the Bokaro Stee] Plant. When we
go in for the import sometimes, we
spend much more for it Therefore,
the delsy is there,

SHRI INDRAJIT GUPTA: When
scheduling 1s done, 3t is not that we
we going to make most of the equip-
ments in India, All this was known
sMresdy, Does it mean that every-
hing is Indlan? The time must also
e Jndism or what?

BHRI CHANDRAJIT YADAV; Thu
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we have our own method of work-
ing. 1 agree that we should take
all possible cure to see that unneébes-
sary delays do not take place, Really
speaking, at the initial stage, we
worked out the scheme that this will
be according to schedule. But, unfor-
tunately, delay took place because so
many factors are operating in our
country such as the non-availabihity
of certain important materials, ghor
tage of electriauty etc some fimes
The strike also takes place Al
these account for this delay.

Awd Nfa Wi wwe sy

*252) stwmte WMo wy:
st snraTR Tre W

T W wE aF T ¥ g
¥ fy

(%) aqdt Ma aadt sovgeft
gfrazs & ¥ frerfom & w8 2 gy
WY § g9 qv qvETY o w97 wfANE
g,

(w) w1 wré wfas wrdm word
A a=ré ¥ W17 sfe pr, A IR
qRT ARG, W1

(%) %@t avad gimm N e
sfa w91 q2= g7 vAfy wraAdfr ?

THE MINISTER OF LABOUK
(SHRI RAGHUNATHA REDDY):
(a) and (b). The recotitimendations
made 1n the report, apart from those
relating to the setting up of a Wage
Cel], are still under consideration.

(¢) No, &ir,

SHRI R. V, BADE: What oljectidn
have you got in placing the repors
on the Table of the Housg?
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MHRI RAGHUNATHA REDDY:
The recommendations made by this
Committee sre still under the consi-
deration vf Government. Theretore
the question of placing it before the
Hpuse at this stage does not arise.

SHRI R. V BADE: I want to know
what are the main recommendations.

SHRT RAGHUNATHA REDDY: As
I submitted earlier, the Committee’s
Report is still under the considera-
tion, We shall consider all the re-
commendations It is difficult for me
to say any thing at this stage.

SHRI R. V BADE: Let us know
the poinls made by the Committee
regarding the policy.

SHRI RAGHUNATHA REDDY:
The Committee made severa] recom-
mendations. One of she recom-
mendations made is the setting up of
a wage cell, The Government has
taken a decision on Tt and a wage
cell is set up 1n the Ministry of
Labour and they are carrying out
some research work I am not in
a4 position to say anything beyond
this.

SHRI DINEN BEHATTACHARYYA:
What are the difficulties 1n it? Are
the reactionary forces behind this?

SHRI TRIDIB CHAUDHURI: Sir,
18 the Mingter aware that the main
recommendafions of the Chakravarty
Committee were either leaked out Yo
the Press or had appeared in the
press. The whole of the report has
come out. The press has commented
extensively all over the touniry over
the implications of the recommen-
dations. -

Then, wity 1s this hesitation on the
part of Government to at least lay
the wmain recommendations of the
O?muﬂttee on the Table of the House?

may toke some time—I quite
understand that. Tt will take some
time for the Government to consider

AGRAHAYANA 7, 1808 (SAKA)
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the Report because it has long range
implications. But, why is ¢his hush-
hush sbout the main recommenda-
tions? °

SHRI RAGHUNATHA REDDY:
There is nothing like a hush-hush in
this matter, I have submitted that
the recommendations of this Com-
mittee are belng considered by Gov-
ernment. With regard to the seRting
up of a wage cell, Government have
taken a decision and the wage cell
has been set up,

off wrew fogrdt woRdt ;. Tt
WEY ERATTTRTE | OF TR 57EIT
qaArd | 35 97 SwAT I 95T A
™y 3% TR &7 frwifor gaared
¥ o I8 &) Ffww vl wgRT s
F1 favam & 73 & fog Az sdr &
I Y 71 f¥ ofems et 7 57
HET qATAT ST H4AT § ST gE W NIV
aft faar & fa dréz g wifwiew
Lz ¢4 od wawwr § ag fww
A A Tx& ATt Zgw 9% AR
TEHIT AV A & W& A { oy
fadg fwg

ot gltolla o - W afems &
wE ¢ ¥z wwa o o ardfear 4t ¢

Is it denied that the published
version is the authentic version?

SHRI R. V. BADE: How much time
do they require for consideration of
the report?

oft wew fgréy wedlt : ¥
Pt o1 oft ey oot § o Y g
foie w1 ¢ 7 e gEIY wiywrd @
Tt W |
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weqy wgtaw ;. wraRk wfward &
& wgE TAT wTAT § | A AT QW
wferere dar 1 iy §

He says unless it is ageinst publc
interest or it is confidential, you
must say something on it.

SHRI ATAL BIHARI VAJPAYEL:
Lay !t on the Table Ty A wroEt

FERAT ATHT § |

SHRI RAGHUNATHA REDDY:
The main question asked In the sup-
plementary is whether a copy of the
Report would be laid on the Table
I have respectfully submitted, ‘No,
Sir’,

SOME HON. MEMBER. Why nof?

MR, SPEAKER: 1 have said a
number of times that the Speaker
cannot compel a Minister to lay a
document on the Table. I can ask
him whether he claimg privilege or
things like that, Why do you not
follow your own rule which is very
ciear on the poinf? The Speaker has
no power fo compel a Minister 1o Iay
a document on the Table.

AAITT QL QW FEIGTAT R P WIT AT
AT fRaTAT, Y a5 wrd wgT R
TET &N § WA AR ATradt Efak
ITEE I 3 |

SHRI C. M. STEPHEN: It {s not a
question of compelling them. ...

St g WX WA : HATRIISAL
# o waT & 1 agr o § vy wrafe
27 ¥g7 wam WA TXT TAA 5 gav
fgor & ?

wem aiew. R W faswn
g wr§ wE gw T § 7 wowww oY
wEr Tt fam gqrrw § 1 qrae A
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¥R qre & O Jewr ¥ qx v & fag
Rt g

I am not prepared to listen to you.
I have seen the rulings and prece-
dents. Nothing is there in my hands.

SHRI SHYAMNANDAN MISHRA:
Apart from the fact that the Report
was made available to the press and
through it to the public. The fact
that it has been produced by s mem-
ber of the Planning Commission
raises another point. The Planning
Commission cannot be considered to
he entirely a Government body. ’

wouw W w9 w1E Q0w
¥ 57 A E e qfedss ) qan s Tt
2.A w T A AR AT RAE Y
IR A GATE 7 AT 35 A AT i
TTH EWTHANER ATAY
SHRI C. M. STEPHEN: He must
explaln why it cannot be placed,

MR, SPEAKER! The
Hour 1z over now,

Question

WRITTEN ANSWERS TO
QUESTIONS
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[n) w6t fin aamh ) QER @
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TR wg?
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#eTT & sar § Ay war

(@) wwmfeam 7 fosy 38
aqt & Do 1 71 grary faar wav 40
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ZFAE)
1970-71 . 400
1971-72 113
1072-73 90
197 =71 582
1974-75 (W37 & 77) 145
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mw safesrn ey gfafaan &
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Recommendations of Expert Commit-
tee on Reform of Medical Education

*247, SHRI Y. ESWARA REDDY
Wilj the Minister of HEALTH AND
FAMILY PLANNING ne pleased to
state:

(&) whether Goverrrment have con-
gtituted a group of the Health Minis-
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try to work on the recommendations
of the two expert committees appoin-
ted earlier on reform of medical
education;

(b) if s0, what are the recommenda.
tions of the last committee; and

(c) what are the objectives of the
new group and when its work will be
completed?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN

. SINGHI: (a) Yes, 8ir, the Group was

set up on lst November, 1974,

(b) and (¢c) A statement (ontan-
ing the recommendations of the Medi-
cal Education Committee 1968, as
modified by the Medical Education
Conference 1970. and the terms of the
new Group 1s placed on the table of
the House [Pluced in Library. See
No LT-8600/74)

Proposed visit to USSR by Prime
Minister of India

*250. SHRI V MAYAVAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of FXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister of
India has decided to pay a visit to
US.S.R. in December, 1974;

(b) 1f 80, the main purpose of her
wvisit: and

(c) the subjects likely fo be discus-
sed there?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
«SHRI BIPINPAL DAS): (a) In the
Joint Indo-Sowviet Declaiation con-
cluded dunng General Secrelury
Mr, L. 1. Brezhnev's visit to Indis,
on November 29, 1873, the Soviet
leader had invited the Prime Minister
to pay an officia] visit to thc Sowviet
Union. While the invitation has been
accepted, the actual dates of the vist
are yet to be settled between the two
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Government, in uccordance with the
tautual convemence of the Prme
Minister and the Soviet leadership

(b) and (¢) The main purpose of
the Prime Ministers wisit to the
Soviet Union, when 1t tagkes place
would be to discuss bilateral and n
ternational 1ssues of mutual interest
with the Soviet leadership Such
ngh-level exchange of ~iews would
further contribute to the <trengthen-
ing of Indo-Sovigt friendship (o-
oper:tivn and mutual understanding

fercar o vinrarre & e are ot
Tt
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Reappbraisal of Reistiong with Nepal

*25¢ SHRI B K DASCHOW-
DHURY wWill the Mimister of EXTER~
NAL AFFAIRS be pleased to state

(a) whether during the last intir-
seselon period of Parhament, his
Minustry did an evcrcise in reapprais-
ing our elationsnip with Nepal

(b) the reisong necessitating such
AR extriise Kt

(¢) whether any conclusions were
arrtved at and whether consultations

. with the Nepalese Government were

helg thereafter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN) (a) and (b) The adverse
reaciion in Nepal over our lecision to
anmend the Constitution n order 10
accommodate the wishes of the Sik-
kimese people by giving them re-
presentation 1n Parhiament and ussoci-
ate ststus caused us concern As 1
the norma] practice in these matters,
our relations with Nepal were re-
viewed in the light of this Develop-
ment

(c) We have reafirmed our view
that Indo-Sikkim relations concern
only the people of India and Siklkim.
The Governments of India and Nepal
remain i touch with each other
through diplomatic changels and con-
tinus to explore the pesalddlities of
strangthening  Indo-Nepal relations.



33 Written Answers ACRAWAVANA 7, 1086 (SAKA) Written Answers 34

Nifowwy & dhearw grer serew frdtet
whfifeat
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Cemmitiee appointed by Gujarat
Government for Review of
Labour Laws

*358, SHRI PILOO MODY- Will
&e Minister of LABOUR bLe pleased

h) whether the Committee nt-
W by the Gujurat Gwm;’::i in

19712 to review labour laws has
recommended the amendment of the
Industrial Disputes Act to provide for
direct access of workers to labour
courts in respect of individual dis-
putes; and

(b) if so, the broad outlines of the
other recommendations made by the
Committee and the decision taken by
Government thereon?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The Committee submitied
its report to the Government of Guja-
rat. It is understood that the State
Government is studying the recom-
mendations of the Commuttee. A copy
of the report of the Commitiee was
received by the Labour Ministry on
the 14th November, 1974.

Nou-Availability of Drugs in West
Bengal

*257 SHRI SAMAR GUHA: Wwill
the Minister of HEALTH AND FAMI.
LY PLANNING be pleased io state:

(a) whether many essential drugs
and medicine are not available in
Caleutta and other parts of West
Bengal; if so, the facts thereof;

{b) whether scarcity and lack of
avallabiity of such essential drugs
and medicines are causng serious
problems for hospitals in Calcutts;
and

(c) it so, the steps taken by Gov-
ernment to deal with the situation?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH): (a) There is no special
shortage of druge in West Bengal.
However, reporls of shortages of cer-
tain proprietary preparations. for
Wwhich effective substitutes are usual-
fy available are received from time
to time.
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(b) and (c). Although hospitals
had experienceg difficulties in getting
adequate supplies on account of non-
revigion of rate-contract prices etc,

the position is now reported to be
mmproving

Mags epidemics in the Country

*258, SHRI D. D. DESAI: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state

(a) whether spectre of mass epi-
demicg looms large in our country,

{b) whether Medical Science is fast
losing the battle against many impor-
tant diseases; if so, the reasons
therefor; and

(b) the stepr taken to contiol the
magnitude of the problem”

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). The problems
of communicable diseases are indeed
serjous and medical sciecnce has to
fight a continuous Dhattle aganst
them, specially .n view of the capacity
for organisms to develop 1esistance to
various control measures and therapy
drugs.

(¢) National programmey are in
force for the eradication ur control of
diseases of major public health im-
portance like Malaria, filaria, Small-
pox, Cholera, T.B, Leprosy, Venereal
Diseases and Trachoma Simultane-
ously, a network of Primary Health
Centres and Sub-centres is being
strengthened for providing ecurative,
preventive and promotive services im
the rural areas,

Export Ordery for Ships with Mazagon
Docks

*250, SHR1 RAJDEO SINGH: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:
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(a) whether Mazagon Dock, a pub-
lic gector understanding, has enlered
the international ship-building market

ang has acquirwd export orders worth
Rs. 8 crores

(b) if 50, whether tremendous poten-
tial for export of ships, medium and
amail, has been created; and

(e} whether olher public sector docks
11 e country have acquired the sama
status?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir. Maza-
gon Dock Limited has secured export
orders for a total value of Rs. 8 crorea
fot supply of two medium sized coast-
ers for a party in Singapore and §%
Yarges for {ran and Saudi Arabia,

(b)Y and (¢) Some foreign firms/
(ountries  have  hown nterest n
placaag  ooders fur whivs  on another
Tadian Shapy arag

Expangsion of Forge Plant
Iren and Steel Lid)

(Mysore

*20, SHRI K MALLANNA
SHRI G Y KRISHNAN

Will the Minuter of STEEL AND
MINES be pleased to state’

(a} whether a revised estimate of
Rs. 12.90 ctores with a foreign exchange
component of Rs. 430 crorep for the
expansion of the forge plant (Mysore
Iron and Steel Lumited) hag been
sent to the Umon Government for
approval;

{b) whether financing of the pro-
irct ia also under the consideration of
("overnment; and

(c) if 8o, the time by when the de-
csion is likely to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES {SHRI CHANDRAJIT
YADAV): (a) Yes Str, The scheme
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{s, however, for the installation of @
Forge Plant and not for ils expansion

(b) and (c¢). The mode of financing
of the project 15 under discussion be-
tweeyy the State Government and the
Government of India. Every effort
wil) be made {0 arrive at an expedi-
tious decision
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Aluminium Project in Gujarat

262 PROF MADHU DANDAVATE
Will the Minister of STEEL AND
MINES be pleased to state whether
the decsion of Government to start
the Alumimum project n Gujarat
with the assistance of Iran would
adversely affect the work of the Alu.

miimum  project 41 Ratnagiri 1n
Maharashtra®

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES

(SHRI CHANDRAJIT YADAV). No,
Sir,

Grants o Maharashira from Central
Road Fund

*263 SHRI SHANKERRAO SA-
VANT 'Wilj the Minister of SHIP-

PING AND TRANSPORT be pleased
to state

(a) the grants given to the State
of Maharashtra from the Central Road
Fund durning 1971.72  1972-73 and
1973-14,

(b) the grants proposeq to be given
during 197475, and

(c) whether Government are awaie
that the State Government had to g1ve
up or suspend several important works
op account of paucity of grants®

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI) (a) During 1871-
72 to 1973-74 pavments <f the fol-
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lowing smounis were ssactioned for
Mabacaahta State:

Yeur Amount ssnétioned
(Rs. in lakhs)
1071-73 103.73
1872.73 147.01
1973-74 79.92
(b) Re, 48,80 lakhs.

{c) No such report has been receiv-
ed from the State Goverament.

Achievemsent of Steel Production
Tanget for 1974-75

*264 SHRI SUKHDEQ PRASAD
VERMA: Will the Minster of STEFL,
AND MINES be pleased to state:

(2) whether the steel production
tarpet fimed for the yvesr 19M4-75 is not
likely to be schieved; and

(d) if s0, the reasons that led to
the shortfell of steel production and
the steps Government propose to take
to overcome them?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV): (a)
and (b). While there v.as a shight
shortfall in the production of ingot
steel from the integrated stee] plants
during the period, April-Octaber,
1%, in relation to the target for this
period, the production of saleable
steel exceeded the target ‘narginally.
It i, therefore, expected thet the
target for the full year 1974-75 would
be nmehieved provided requjre-
mends of inputs, power and transport
e met adequately in the remaining
months,
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Undec-nonsighed Obiliren in India

2403, SHRI NOORUL HUDA: ‘Wil
the Misisier of HEALTH AND
FAMILE PLANNING be pleased to
Rtate:

(a) whether World Health Orga-
nisation officials have stated that theve
are T0 million under-nourished
children in Asia;

(b) what would be the total figure
in Intify tn&w?u LA

(c) what sthpe Sovernment are
taking to fight this menace in our
countery? *

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHR! A K. M.
ISHAQUE): () No such astgttmeent
of the World Health Organisation has
come to the notice of Government

(5 A country-wude survey under
the auspices of the Indian Council of
Medical Research wasy conducted
among 18,000 pre-school age children
belenging to lew-incoms groups in
%X centres ia the country. This survey
showed that about 30 per cent of
these children were suffering from
one or more nutrition deficiency
direases

() Realising the impertunce o Nu-
trition as a major health problem, the
Government of India have taken the

i sieps {0 implement the
nutrition programmes M the coun-
try:

I Supplementary  Peoding Pre-
Erammes:

(i) Mid-day Meal Programme for
Primary School ChiMran is in opeta-
tion in abeut 19 States and Linion
Territories.

(ii) Special Nutritiop, Programme
for pre-actwol childrmn, mrogant and
expectant mothers is in oparation in
city slums and tribal oreas of the
countyy,
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(i) Badwali Feeding: Progmamme is
being implemenied through 4318 Bal-
wadies and covers 19 lakhs children
mostly in rural areas.

I3 Othex Progyemmes:
(1) Applieq Nutrition Programme:

This is directed towards imprev-
ing the nutrition of rural com-
munity.

1) Prophylazis agamsr blindnesy 1n
children caused by Vitamin ‘A’
deficiency .

Ungder this programme, children
are being given massive dozes of
Vitamin ‘A’ every fix months orally

o prevent vitamin ‘A’ deficiency
leading to blindness.
(ui) Prophylaxis against nutritional

unaemic m mothers and children:

lrop and folic acid tablets are be-
ing given daily to children, expec-
tant and nursing mothers throtgh
Primary Health Centres, maternal
and child health clinics, ante-natal
and post-natal clinics ete,

Bokaro Expansion

2404, SHRI D. P. JADRJA- Will the
Minister of STEBL AND MINES be
pleased to state:

(a) whether a project report for
expanzion of Bokaro Steel Plant is
being prepared by the Metallurgical
and Rogineering Consultants India
Limited; and

(b) if so, when the report is
expected to be available to Govern-
ment?

THE DEPUTY MINISTER IN THE
MIMISTRY Oy STEEL, AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The Detaileq Project Report for
the Bokaro Steel Mant of 4 million
tonhes eRpaeity, prepared Yty the Sovi-
“ wwmmmm. 1965, 3:
belng Metallurgical en
Engineering Consultants India Limit-

ed, and is expected to be compieted
by the end of November, 1974,

MECON have also been commission-
ed for preparation of a Detailed Pro-
ject Report for expansion of the Plant
Irom & to 4.75 MT. capacity, which
they expect to submit by Decembar,
1974.

Retrenchment of Indisn Employees
by Soviet Embassy in India

2405. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
EXTERNAL AFFAIRS be pleased te
state .

(a) whether a large number of
Indian employees working in the
Soviet Embassy in Delhi have been
retrenched;

(b) whether those employees have
not been paid their full dues and the
employees are agitating on this issue;
and

(c) if 8o, whether Government
would take up the matter with the
Soviet Embessy and if so, when?

THE DEPUTY MINISTER IN THER
MINISTRY OF EXTPRNAL APY-
AIRS (SHR! BIPINPAL DAS): (a)
to (c). According to information avail-
able with this Ministry, services of 11
locally recruited employees were ter-
minated by the Soviet Embassy during
1974 A representation from the local
employees involved wag received and
the matter was taken up with the
Soviet Embassy The Sowviet Fmbassy
have stated that the services of these
local employees have been terminated
according to the terms and conditions
of their contracts.

Bases of various Countries is Indian
Ogcean

2406. SHRI PRABODR CHANDRA:
Will the Minister of EXTERNAL
AFFAIRS be pleased o state the names
of the countries who have cither esta-
blished or pMn fo establish bases in
the Indian QOcean?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL A¥P-
AIRS (SHRI1 BIPINPAL DAS): As the
House wag informed in answer to an
earlier Question on 235th April, 1974,
the U.S.A., the UK and France reported-
ly have bases in the Indian Ocean,
Government have no definite informa-
tion about plans for the establishment
of new bases 1n the Indian Ocean.

Fuanctioning ef Welfare Unit in
Ministry of External Affairy

2407. SHRI BHAGATRAM MAN-
HAR, Whll the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Wellare Unit in
the Ministry has failed in tackling
satisfactorily the difficulties such as
children’s education and accommoda-
tion of the officials posted in India
and abroad; and

(b) the steps Government propose
to take to streamline the working and
improve the efficiency of the Welfare
Unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
The Welfare Unit bas been making
best efforts to help the officials return-
g from posts abroad in getting over
their difficulties regarding sccommoda-
tion and cducation of their children.
But the Unit bas to function under
certain limitations which are beyond
the control of the Ministry of External
Aftairs.

(b) Steps to bring about turther im-
provement in the functioning f the
Unit are being considered,

Funjab Small Seale Units affecteg by
Shortage of Iron ang Steel

2408. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister o2 STEEL
AND MINES be pleased fo gtate:

{a) whrther small acale units in
Punjah have been greatly affected by
the shortige of iron and steel; and
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th) if so, the steps taken for the
proper distribution of fron and steel
to these units?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b) The information is being collected
and will be laid on the Tsble of the
House,

Issue of Invitationg by Foreign
Missions in India

2409. SHBI YAMUNA PRASAD
MANDAL: Will the Minister of EX-
L t A

(a) whether Government Thave
directed all foreign Miasions in India
to route their invitations to Indian
nationals, officials or non-officials,
through the Ministry of External
Affairs; and

(b) it so, the names of Missions
which have violated this directive®

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFP
AIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir, Instructions were issued to
the Foreign Missions to route all their
inwvitations to Indian nationals for vi-
sits abroad through the Ministry of
External Affairs.

(b) There were some cases of vio-
lation of the instructions, which have
been brought to the notice of the
Missions concerned for observing the
sorrect procedure In future.

Journals of Ministry of Defence

2410, PROF. NARAIN CHAND
PARASHAR., Will the Minister of
DEFENCE be pleased to  state the
pames and circulation of the journals
being brought ouf by the Ministry ol
Defence?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): The Min-
istry of Defence is publishing ‘Sainik
Samachar’, a pictoria] weekly for the
Armed Forces, in ten languages. The
languages in which the journal is pub-
lshed, and figures of its weekly cireu-
lation, in each language, as on 23rd
November, 1974 are indicated below:—

1. Bnglish - . . cT 8,877
2. Hindi 11,852
3. Marsthi . . . 1,894
4. Gorkhali . . g 1,525
5. Punijabi . . . 3,552
6. Urdu . . . 529
7. Tamil - . d . 1,158
S. Telugu - . . . 608
9. Malavalam . . : 2,401
10. Bengali - . . . 40

Information regarding other journals
being brought out by the Ministry of
Detfence is being cqllected and will be
laid on the Table of the House,

Export Order Ifrom Switzerland
obtained by Bharat Electromics
Limited

2411, SHRI AR_VIND M. PATEL:
Will the Minister of DEFENCE be
Meased fo state:

(a) whether Bharat Electronics
Limited has secured an export corder
from Switzerland; and

(b) if so, the value of the expori
order and the items which are export-
ed to Switzerland? :

THE MINISTER OF STATE (DE-
. FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA. (a) and (b). Bha-
rat. Electronicy Lid, have secured from
aBwiss firm an expurt ovder for
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supply of sophisticated electrenics
equipments = valued about Rs, 17
crores.
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Bokaro Mills Complex

2413. SARDAR S\VTARAN SINGH
SOKH!. Wili the M\linister of STEEL
AND MINES be pleased to state:

(a) whether the continuing strike
by 16,000 workers and staff members
of the Hindustan Steel Works Con-
struction Limited was likely to affect
the scheduled Commissioning of
Bokaro Mills Complex in November,
1974;

{b) whethor the strike was due to
the dispute over pavment of Bonus;

(c) whetber the Hindustan Steel
Works Construction Limited has
agreed to pay 20 per cent Bonus &s
paid during the preceding years; and
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) it not, the reasons of non-pay-
ment apd the steps, Government pro-
pose to take to wvoid such 1abour
strikes in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKBDEV FRBASAD): )
About 6,300 departmental employee®
of Hindustan Steel Steclworks Cons-
truction Limiteq were on strike from
t7th to 22nd October, 1974, in the
Bokaro Steel Project. After the re-
sumption of work, slow down and
work-to-rule continued in some gec-
tions, The progress of work in soms
of the zones suffered in the month ol
October, 1974. Al efforts are being
made to ensure that this does not
affect the overall commissioning sche-
dule of the plant.

(b) Yes, Sir.
{c¢) No, Sir.

(d) In accordance with, the Payment
of Bonug Act, HS.CL. have declared
bonus at the rate of 8,33 per cent for
the year 1973-74.

Conference held at Calcutia to combat
Malaria

2415. SHRI BHOLA MANJHI WwWill
the Mmister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether a conference was held
at Calcutta recently to combat
malaria;

(b) if so, the outcome of this con-
ference; and

(¢) what steps have been taken
against Malaria?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE: (a) and (b). A meeting
between the malariologists of India,

NOVEMBER, 1974
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utta on fhe 218t and the 23nd
Noyvember, 1874. Operafional plans,
for the eradication of malaria in the
border areas of the three countries
were reviewed and a com:mon plan of
operations for spray and surveillance
according to the Iocal needs, was
defined.

g:fcm and Bangladesh was held at

(c) The National Malaria Eradica-
tion Programme ig being continued as
a Centrally sponsored programme in
the Fifth Plan period The progress
of the programme is reviewed fre-
quenfly and corrective action as
needed is taken.

Gold gtrate discovered in
distréct, Orisva

Sambalpur

2416 SHRI VEKARIA Wil the
Minister nf STEFL. AND MINES be
pleased t) state:

(a) whether gold strata have been
discovered in Sambalpur region, Orissa,
recently; and

(b) it so, the prospects thereof
and the action being taken to em-
pedite drilling of the mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Some traces of gold have bheen
found in alluvial sands in the Ib river
near Tahud and gravels in the Maha-
nadi river around Hirakud in Sambal-
pur district, but no economic deposiiz
of gold have beet: found <o far.
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Teaching of Hindi in Various
Countries

2419. SHRI BHAGJRATH BHAN-
WAR Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the names of the countries
where Hindi is being taught; and

(b) the nature of assistance made
available to those countries and the
foreign universities which propage '
undertake the teaching of Hindi?

THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): {a) The
names of the countries where Hind, is
being taught at different levels are
given in the attached statement.

{b) Hind1 books, charts, lingua-
phone records, other {eaching-aids,
including help and guidance in pre-
paration of curriculum and in the
conduct of examinations are some of
the items of assistance we generally
provide: besides the facility of Cor-
respondence Course im Hindi, a few
professors and lecturers have al®o
been made available to teach Hindl
in our cultural centres and forelgn
Universities, We are also arranging
Hindi lessons and imparting training
for the teaching of Hindi ® forei-
gners in India.
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Statement .

Countrizs where Hindi Languuge i
being Taught at different levels

t.Argentine  *  + o
3. Australis
3. Austria
4. Belgium
5. Burms
6. Canada
7. China
8. Czechaslovakia
9 Denmark
+5. Pedersl Republic of Germany
11, Fifi
32. Finlsnd
13. ¥rance
14. German Democratic Republic
15. Guyans
16 Hungsry
17. haly
318. Japan
19. Kenya
20, Masuritius
21, Mexico
22, Nepal
23. Netherlands
24. New Zealand
25. Norway
a6, Poland
27. Republic of Korea
28. Rumania
29, Ssi Lanks
30. Surinem
31. Sweden

i, p——

32 Thaland

33 Trmdad

34. United Kingdom
35. U. 8. A.

36 U.S.S R.

37 Yugosleviz

Grievanoes of Railway Employees

2420 SHRI B, V. NAIK: Will the
Minister of LABOUR be pleased to
«tate

(a) whether in a speech at Hubli
on the 27th Ociober, 1974, he observ-
ed that he was not concerned with
ratlway emplovees,

(b) whether this observation a3
based on his experience of the recent
All India Raillwaymen's strike,

{¢) whether he assured the railway-
men at Hubli to redress theiwr griev-
ances, and

(@) if so, the sieps taken by him us
this regaid®

rHk DEPUIY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)- (a) to (d) The
{"mion Labour Mimsfer in hig speech
at Hubli on the 27th October, 1974
mentioned that the grievances of Rail-
way employvees should be dealt with
ty the Mimstry of Rallways (Raillway
Board)

Sapply of Fertilizers by US A

2421 SHRI RAMSHEKHAR
PRASAD SINGH:
SHRI R V SWAMINA-
THAN:
Will the Miruster of SUPPLY AND
REHABILITATION be pleased fto
state

(a) whether US.A has agreed to
supply fertilizers to India, if so, to
what extent; and
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(b) whether any final agreement
has been signed and if so, the main
features thereof?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) and (b). Contracts
sre entered into from time to time
with suppliers in the U.S.A. for the
supply of fertilizers on a commercial
basis, There ic no agreement with
the U.8. Government in this regard.

Accidents in Mines and Collieries

2422. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
LABOUR be pleased to state:

{a) the total number of accidentsin
the Mines and collieries during Janu-
ary, 1978 to July, 1974; and

(b) how much compensation had
been paid to those involved in these
accidents?

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHR1
BALGOVIND VERMA): (a). 402 fatal
and 4147 serious accidents occurred
in all mines during the period from
January, 1873 to July, 1874,

(b) Compensation is payable by
the managements under the provisions
of the Workmen's Compensation Act,
the administration of which falls
within the State sphere

Victindisation of workers in Hindustan
Levers Limited

2423, SHRI 8. M. BANERJEE: Will
tha Minister of LABOUR Dbe pleased
1o state:

{a) whether a representation sign-
ed by s many as 12 MPs in connec-
tion with the large scale victimisation
o2 the workers by the Management
of foreign subsidiary Hindustan Lever
Limited has been received by the
Prime Minister;

54

(b} whether the attention has also
been drawn to the fact that the em-
ployees of this concern have a trade
union of their own of 30 years stand-
ing entirely consisting of internal em-
ployees both at the National and the
unit levels:

(c) whether the patriotic workers
of this Union have insisted upon em-
ployment commensurate with the pro-
gress of the Company;

(d) whether the workers have also
insisted all along that the Manage-
ment of the Company should he dic-
tated by the interest of the nation
rather than by the interests of Uni-
lever, London which in fact controls
Hindustan Lever Limited; and

(e) 1f so. what steps have been
taken to safeguard the survival of the
Union and save the workers from vie-
timisation”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): (a) Yes, such a
representation was received 1 the
Prime Mimster's Secretariat,

1b) to (e¢). There have aiso been re-
presentations to the Ministry of
Labou; alleging victimisation by the
management, of some workers in the
Ghaziabad factory and New Delbi
branch of Hindustan Lever Lim:ted,
The services of some employees of the
Ghaziabad factory are reported to
have been terminated following
alleged acts of indiscipline by the
workers and the strike in the factory
in April, 1974 which was called off and
normalcy restored from Aprit 7,
1974 at the intervention of the Chuef
Minister, Uttar Pradesh. ™n the case
of the New Delhi branch the services
of two salesmen are reported to have
been terminated opn the ground of
alleged misbehaviour, continued il
health etc The matter in both the
cnses falls essentially in the State
sphere, As for expansion cf employ-
ment commensurate with the progres:
of the Company, according to the
management employment opportuni-
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ties have increased from 7,088 as on
January 1, 19684 to 8,425 as on June
30, 1974 .

Bosunnce of passport (0 Haji Mustan
Mirea in 1066

2424 SHRIMATI PARVATHI KRI-
SHNAN. Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

{a) whether Haji Mustan Mirza had
applied for a passport in 1986 for his
toreign travels;

(d) whether Shri Nityananda Kan-
ungo, then Governor of Bihar, issued
a esrtificate in favour of Haji Mastan
Mirza’s application;

t¢) whether the Bombay High
Court rejected the contention of the
CH that Shri XKanungo's certificate
had been forged:

‘d} whether the trial magistrate
passed a strong stricture saying that
Shri Kanurgoe “hed beyond redemp-
tion” in denying thet he had issued
the certifios te;

(e) which countries the smuggler
vimteq with the passport issued to
huon on the recommendation of Shri
Kanungo and for how long he remain-
ed abroad; and

(1) whether his passport has been
tsaken back?

ot Attt it s ot e bhn it
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THE DEPUTY MINISTER IN THE
MIISTRY OF EXTERNAL ABFAIRS
‘({SHfghBIPlNPAL DAS): (a) 4o (&)

es, .

(e). Shyi Mirza visited: Thailand,
Hong Kong, Philippines. Conadn, the
UK, Lebanon ang Dubal during the
period 21st Septemben, 1968 to 30¢h
October, 1968 and again he wvisited
Lebanon, Dubai and Aden during the
period 30th August, 1969 to 3th
September, 1968.

(f) Hia passport was fimpounded
by the Regional Passport Officer, Bom-
bay in October, 1988,

Emport of Finisheyq steel

2425 SHR1 PHOOL CHAND VERMA "
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether finished steel is aise
imported from other countries; snd

(b) i so, the names of the coum-
tries from which it is imported indi-
cating the quantity thereof annuaslly?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): () and
(b). A statement showing country-
wise import of finished®® steel during
1971-72, 1972-73 and 1973-74 iy given
below :—

e arv—— - v —— Tt S ottt b1 it

Quntity in  toone
Name of the Country

: 9773 197273 x:vz-n
Belgium e e e .. SREAL S4959 4876
Caecioslsvakia . . ., ., « . 19973 16,098 79t
France e« v s e s . 47900 19984 14,970
Geamsny FRP .. 84380 137313 LIKA9S
Cumeay DRP . . . . aals 0498 6t
Jp2. . . . . ., . v 485773 2TLEE 300,501
Polend 6td74 Mays  amy
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p—,

U. K.
USSR

2 3 4

. 3,235,105 2,64,250 97,853
104,584 300090 27,046

. B 40,070 38,864 33,245
. .~ 94,412 2,55,012 143,882

“%.’ import ofmzlc-tmgt

Pood ala from US.A.
2426. SHRI ISHAQUE
SAMBHALY:

SHRIMATI ROZA DESH.
PANDE:

WIl the Minister of EXTERNAL
AFFAIRS be pleased to stete:

(&) whether Dr. Kissinger repeated-
ly brucketted food and energy issues—
“an increase in both energy end food
and fertilizer prices”—during the dis-
cussions with Government; and

(b) it so, Government’s reaction

thereto?

THE DRPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
Duting his recent visig to India, there
wes a general discussion with Dr.

on the internationa! econo-
wmic situation including the rising
prices of tood, fertilwer, fuei, indus-
trial matetials and technology. The
hope was expressed that the World
Food Conference in Rome would find
& 'way of censerving world food stocks
and making them available to the most
seriously affecteq developing nations
oft shore favourable terms. It was
alvo agreed to exchange views and
technology on a bilateral and multila-
teral basis in order to achieve increase
in nptlenal food preduction and ensur-
ing the necessary inputs of energy,
Triilingre, technology, ete.

and m:m pibel tubes and ﬂm for them,
wagons, ingots, blosms, billets snd

Hindagtan Copper Limiteq

2428. SHRI D. K. PANDA:
SHR1 S. A. MURUGANAN-

THAM:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether ithe public sector H:n-
dustan Copper Ltd. appears to be
heading again towards stagnation;
nd

(b) if sa, the main reasons therzo??

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): ({a),
No, Sir. This is not the case. The
Khetre Smelter has just been commia-
sioned and optimisation of production
of minor concentrator ind smeiter 13
on hand. Chandmart, an open cast
mining project, is under construction
and production is likely to commence
in 1978. Rakha Phase-I project i also
under construction and wili take a few
years to reach its targeted capacity.
Similarly Detailed Project Repert in
respect of Malanjkhand Project is
under preparation. Feasibility report
of Rakha-Phase-II has also been
recently received and is under consi-
deration,

{b). Does not arise.
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farkait gorvwnel¥ gy sawrlwa qfverd

2429, WMo wehiyew qizw:
:mﬁmnmﬂwcﬁ
]

(%) wrer fewm fafwe  fadelt
gorerat & awrfos X andy afawrai
& ar vy § ¥ fwaet-feelt dwar &
feafor it § oY a7 @@l & ™
wn § agt ¥ ¥ <fawd afew & andy
&

(u) wv eg mar wHdwT @
awTfwe efawtad aw: Il A F ot
oureff yifaawTHamdr g, A1

(n) afz @ ar qdr st
sy qfasai &t genr feaat @
0T A1 370 afg 9% faam T e
wd foar o1 @@ § AN A W
foear @ ?

faw wwwm ¥ Iq whh (vh
fafrere ®) @ (%). 1973 % 3w
arw & fadelY freml aro werfe
SeTVAT o7 gt mar qze o wlt W
¢ [smwa & <ar wav ) 2fag den
]w &t 8602/74]

(w) site (@), fagai & W9 7
24 NOTC ¥ AFTRAT g7 TR
frdan 4y <mdY W@ ATw AR
syt o7 Ak s A foRa arrar
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Arrest under MIBA and DER for
Adulteration

2430. SHRI SAROJ MUKHERJEE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleasod fo
state:

(a) the number of persons arvested
under MISA and DIR for adultera-
tion in drugs, food articles and in
consumer goods during the last three
years, year-wise and State-wise; and

(b) whether there is any case of
life imprisonment for adulteration in
West Bengal after the bill passed by
the Assembly?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
M ISHAQUE) (a) and (b), The
intormation 18 bemng collected and
will be laid on the Table of the
Sabha

Index fraud

2432 SHRI SARJOO PANDEY:
SHRI DHAMANKAR:
SHRI VASANT SATHE.

Wil the Muster of LABOUR
be pleased to state:

{(a) whether Government are aware
of the fact that ‘Index Fraud’ is re-
peatedly pomted out by ALT.UC. to
the Government;

(b) if so, what action Goverament
has taken to rectify it; and

(c) how long #t will take to follow
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a). Occa-
sionally. complaints about CP.I, Num-
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bers compiled by the Labour Bureau
are received from the trade union
organisations including the A.LT.U.C,

(b) and (c). The indices are com-
piled by the Labour Bureau on uni-
form and scientific lines,

Kolar Geld Mines

2439. SHRI M, V. KRISHNAPPA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have since
inquired into the working of Kolar
Gold Mines (Karnataka State) during
the last three years,

(b) the quantity of Gold extracted
from these Gold Mines during the
seme pertod, year-wise; and

(¢) whether any irregularities have
been found by -Government ° ip - its
working and the steps taken to im-
prove upon the drawbacks and to pro-
duce morc gold from these mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a). No,
Sir, o

{b). The quantity oi gold produced
{rom the Kolar Gold Mines during the
years 1971-72, 1872-73 and 1973-74 has
been as under:—

Gms. in lakhs)

18971

22.46
1972-73 20.00
1973-7¢ 18,02

(¢), No, Sir. Various scnemes have
been taken up by the Bharat Gold
Mines Limited for further exploration
and development of the mines with
2 view to finding new ore bodies and
to improve the productivity and effi-
ciency in operation in the existing
workings.
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Why Family Planning Fumbles

2434. SHRI DHAMANKAR:
SHRI VASANT SATHE;
SHRI BANAMALI
NAIK:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

PAT-

(a) whether the attention of Gov-
ernment hag been drawn to the news
report appearing in a local English
daily on the 2nd November, 1974 under
the caption ‘why family planning
fumbles’;

(b) if so, the reaction of Govern-
ment to the observations made there-
on; and

(c) the steps taken or proposed to
be taken in this matter?

THE DEPUTY MINISTR IN THL
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A . K M
ISHAQUE): (a) Yes.

(b) and (c¢): The study referred to
in the news item was undertaken with
financial support from the Ministry of
Health and Family Planning. The
draft report of the study has been re-
cened and 15 being examined by the
Ministry.

Progress of Haldia Port

2435. DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the time by which the Haldia
Port is likely to be completed;

(b) whether it will be completed
within the declared scheduled dates:
and

(¢) if not, the reasons for the de~
lay?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDD):

(a, According to a recent assessment,
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the Hiuldia Dock Project is expected to
be commsigsioned by mid-1975.

(b) and (v). Any slipage 1n the
supply of plant and equipment by in-
digenous manufactures may delay the
commisstoning of the Dock.

Profits by Calcuita, Paradip, Bombay
and Madras Ports

2838 SHRI R N. BARMAN' will
the Minister of SHIPPING AND
TRANSPORT be pleased to state

Written Answers NOVEWBER 28, 1074
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{a) the rate of profits of the ports
of Calcurtts, Paradip, Bombsy and
Mudras for the last three years, veur~
wise; and

(b) the steps Government are tak-
ing to improve the working of these
ports?

Written Angwers

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):

(a) The rales of profits/iosses ot the
Ports of Calcutta, Paradip, Bombay
and Madras for the last three years,
are given below'—

(Rs. 1 lakh®)

. Year

Profits/L ysses

-
-

Callcutta Paradip Bombay Madras

Loses  Losses Profis  Losses
W72 . . . . . . . 1190000 17374 Is229a 224
973 . . . . . 745°00 308 33 484-00 60" 17
1973-74 . . 1303°02 M¢ 63 26027 210 94

(1) The scale of rates and charges
taken to improve the working of the
Ports

(1) The scale of rates and charges
of the Ports have been and
are heing revised 1o augment
their revenue,

(11) Economy measures have been
taken to reduce the expendf-
ture of the Ports, wherever
possible.

(ill) Steps have been taken to im-
prove the traffic of the Ports.

{iv) Various development works
are being executed to provide
additional facilities during the
fifth plan period.

Rehabilitation of People Repartriated
from Sri Lanka

2447 SHR!I C JANARDHANAN:
Will the Minister of SUPPLY AND
REUABILITATION he pleased to state

(a) whether Government’s gtten-
tion has been drawn to the pathetic
condition of the people repatriated
from Sri Lanka: and

(b) if %0, the number of repatriates
arrived so far and the efforts made
for their rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SBRI G. VENEAT-
SWAMY): (a) and (b) Various

have been sanctioned for the
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\
resettlement of Srl Lanka repatriates
and some schemes are under consd
deration. Repatriate families have the
tacility of obtaining Family cards from
the High Commission of India in Sri
Lanka before departure Irom Sri
Lanka, on the basis of which rehabili-
tation assistance is extended to them.
The schemes sanctioned for the pur-
pose are intended to offer areason-
able prospect of resettlement, with
due regard to the fact that the re-
patriates are also allowed to transfer,
to India from Sri Lanks, assets upto
Rs, 75,0000.

There are no unfavourable reports
from the Siate Governments regarding
the living conditions of Sri Lanka re-
patriates.

The number of persons repatriated
to India under the Indo-Ceylon Agree-
ment, 1964, upto 31st October, 1974, is
1,64,926. A statement of the rehabili-
tation henefits made available to these
repartiates is laid on the Table of the
House [Placed in Library, See No.
LT-8603/74.1

Working of Goa Shipyard Limited,

Vasco-da-Gama.
2438. SHRI MUKHTIAR SINGH
MALIK
SHR! BIRENDER SINGH
RAO:

Wil} the Minister of DEFENCE be
pleased to state-

(a) whether Government have in-
quired inty the workiny of ihe Goa
Shipyard Limited, Vasco-da-gama,
Goa during the last two years;

tb) if so, the nature of wrregulari-
ties that have come to the notice of
the Unlon Government during the
shove gaid period; and

{©) thke” steps taken to improve the

2712 LA~E,

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a). Government
have not instituted any inquiry into
the working of the Goa Shipyard Ltd.,
Vasco-da-Gama, Goa, during the last
two years.

(b) and (c). Does not arise.

Indian Employee killed by Nepalese
Policeman

2439. SHRI SURENDRA MOHAN-
TY:
SHRI N. E. HORO:
STIRI R. S. PANDEY:

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state: .

{(a) whether an Indian employee
working 1n the Chatra Canal apd Kosi
Project wus killed by two Nepalese
Policemen; and

{b) if so, whether any compensation
has been asked for from Nepalese Gov-
ernment, and if so, the reaction of the
Government of Nepal thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes. Sir.

{b) Yes, Sir. Our Embassy in Ne-
pal has asked the Nepalese Govern-
ment for compensation. Meanwhile,
the policemen concerned have been
arrested.

Supply of Sub standard Blood by
Comaercial Organisations

2440, SHRI R R. SINGH DRO- Wil
{the Ministe: of HFALTH AND FAMI-
LY PLANNING be pleased to state

(a8) whether the blood supplied by
the commercial orgamsations is much
below the standard and often found
to be aduiterated; and
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(b) if g0, the number of persons ar~
rested for adulterating blood or for
supplying sub-standard blood to the
hospitals and what steps have been
taken to stop the commercial organi-
sations from supplying adulterated
blood?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE) (a) Government hospitals
generally have thear own blood banks
and are not 1n need of the services of
of the commercial orgamsations. No
case of supply of sub-standard blood
to privale hospitals has been brought
io the notice of the Government

{b) Does not anse.

Promotion to Officers Rank in the
Army and Air Force

2441 SHRI BHOGENDRA JHA:
Wil the Mimster of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 1247 on the
1st August, 1974 and state:

(a) the cause of the exceptionally
negligible proportion of promoted offi-
cers compared to those of directly
recruited, particularly, in the Army
and Air Force and whether it is pro-
posed to bring the same on par with
those of the Navy to begin with;

(b) it so, the facts thereof; and

(c) whether promoted officers come
from the toiling peasants and other
poorer sectlons and in order to keep
the pre-dominance of upper classes in
the officers’ ranks the proportion of
promoted officers is kept to the muni-
mum?

THE MINISTER OF DEFENCE
{SHRI SWARAN SINGH): (a) to (e).
No #xed proportion or over-all per-
centage is laid down for promotion to
the offiver’s cadera in the three Ser-
vices, fromn the runkk. Promotion
from lower to officer's rank is permis-

sible, where possible, subject to pose
session of requisite qualifications and
other requirements and suitability
h'on“:: bxﬁswemd for the commis~
e s , by the duly appointed
8ervices Elechion Boards,

Proportions of promoted officers as
compared to those who were directly
recruited, as mentioned in the answer
io Unstarred Question No 1247 of 1st
August, 1974 represent these percent-
ages, as on the ground Comparatively
speaking, these proportions are low
because adequate numbers out of the
eligible candidates, did not qualify for
commissioning  As there 13 no ceilling
on the percentage intake by promo-
tion to the officers’ cadres the question
of raising it does not arise,

Social back-ground or status 1s not
given any weightage in the processes
of selection by these Boards Train-
ing faciities are also provided to
equip the lower ranks for some of the
requirements of the selection to officer
rank.

Birth Controlling Vaccination

2442 S8HRI P GANGADEB:
SHR1 VIRBHADRA SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state.

(a) whether birth can be controlled
by anti-hormone vaccine or injection
found by the Scientist at the Indian
Institute of Science, Bangalore;

(b) whether application of this new
method have producted convincing re-
sult; and

(c) it s, whether Goversanent han
propagsted this method?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): (a) The vaccine developed at
the Indian Institute of Science, Banga-
lore, has shown anti-fertility effects
in animal experiments.

(b) and (c). The vaccine is still in
development stage and not yet avail-
able for mass use on human beings.

Reimbursement of Expenditure on
Paradip Port by Central Government

2443, SHR1 CHINTAMANI PANI-
GRAHRI: Will the Mumster of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have fina~-
lised the rermbursement of Rs. 16
crores which the Orissa Government
had spent on the construction of Para-
dip Port; and

(b) if not, the reasons for delay
and the time by which it is likely to
be done?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b): The Central Government
have made available to the State Gov-
ernment as loan an amount of Rs, 15.69
frores towards the State's investment
in Paradip Port which they have been
vepaying to the Centre. Out of this,
the Ceniral Government have decided
not fo cover a loan amount of Rs. ¢.14
croves which wag outstanding against
the State Government as on 1st April,
1874, in pursuance of the recommenda-
tions of the Sixth Finance Commission.
The Ceniral Government have not besn
shle to accede to the Btate Govern-
ment’s request {0 relmburse o them
the lsans snd interest they have already

Rehabilitation of Refugees in Mana
Camp

2444. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether the refugees in Mana
Carop have not yet been rehabilitated
properly; and

(b) the employment opportunities

created there?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHR] G. VENKAT-
SWAMY): (a) The families lodged in
Mana Camp are those which are yet
to be resettled permanently eitber in
agricultural or in non-agricultural
professions.

(b) Pending permanent resettlement
of these families, employment opportu-
nities as 1s possible, have been creat-
ed by providing them work in the ad-
ministrative set up of the Camp, Ration
dealership, in Production Centreg and
by loan facilities for starting their own
business and by giving them training in
LTI, Nursing-cum-Midwifery ete.

Bihar Alloy Steels Ltd.

2445. SHRI N. E. HORO:
SHRI M. S. PURTY:

'Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have fixed
any time-bound programme about the
Bihar Alloy Steels Limited to go
into production: and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SBHRI SUKHDEV PRASAD): (a) and
(b). M/s. Bihar Alloy Steels Lid., Rap-
¢hi, were granted extension of time up
to 31at March, 1974 to complete thelr
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Alloy Steel Project at Patratu (Bihar).
The project is 1n an advanced stage of
mmnplementation M/s, Bihar Alloy
Steels Lid., have sought extension of
fime up to 3ist March, 1975 for com-
pleting the project Various cone
straints including shortage of steel,
cement and power have delayed the
commussiomng of the project

Pak does not rule out war

2446 SHRI D D DESAI
SHRI RAGHUNANDAN LAL
BHATIA
SHR] SHRIKISHAN MODI

Wil the Mmster of DEFENCE be
pleased fo state

(a) whether his attenfion has been
drawpn t0 3 news item appearing m a
local English daily dated the 7th
September, 1974 entitied Pak does not
rule out war’;

(b) whether be has also seen the
Press reports that Pakistan 1s acquir-
ing mihtary equipmenis from  all
friendly nations,

(c) if s0, whether Pakistan has re-
couped the military loss suffereq in
1871 war, and

(d) Government’s views thereon?

THE MINISTER OF DEFENCE
(S8HRI SWARAN SINGH} (a) and
(b) Yes, Sir

{c) and {(d) It 15 known that Pakis-
tan has substantially augmented her
military strength after the December,
1971 war Al related developments in
Pglastan are taken into consideration
while reviewiry our deferce plans

Payment of Bonug to Beedi Workers in
Karnatakn and Kerala

2447 SHRI P, K. SHENOY Will the
Ministet of LABOUR be pleased to
state:

NOVEMBER M, 1874

Writien, Apwoers 73

(2) whether {the beedi workers In
Karnataka and Kerala are entitled to

' bonus under the payment of Bonus

Act;

(b) if 50, whether these workers are
paid bonus by the employers;

(c) the date or dates with effect
from whuch the bonus has been paid;
and

(d) the action by Government for
the payment of arrears of bonus?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) Bonus
18 payable by every factory and by
evely other establishment mn which
twenty or more persons are employ-
ed on any day during an accounting
year 1n accordance with the prow-
sion« of the Payment of Bonus Act,
1865

(b) to (d) The infoimation asked
for 1s not available The State Gov-
ernment are the “Appropriate Gov-
ernment” in relation to Beedi indus-
try,

Steel supply to steel tube manufgac-
turing units

2448 SHRI DEVENDRA BSAT-
PATHY Will the Minister of STEEL
AND MINES be pleased io state:

(a) the break-up of the total quan-
tity of imported and indigenoug steel
suppiied to each of the Steel Tube
manufaciuring units in the country
during 1972—'?3 1973-74 and tilj date,
and

(b) the pricp al which each type,
viz impoited and indigenoug  steel
was g1ven lo them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRABAD): (n):
and (b), The information is being
collected  and will be laid on the
Table of the House,
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Khampas crosstd over to India

2454, BHRI P. M, MEHTA:
SHRI K. LAKKAPPA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether 38 Khampas crossed
over to India from Nepal;

(b) if so, whether several mep and
women were injured and killeg by the
joint Nepalese and Chinese Army ac-
tion against these Khampas;

(c) how many Khampas have so far
crossed over to India; and

(d) the kind of assistance given to
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir, 38 Khampas (Tibetans)
entered Indian territory near Indo-
Nepal-Tibetan tri-junction from Ne-
pal on the morning of 12th Septem-
ber, 1974,

{b) The Government have seen
press reports about some persons
having been injured and killed as a
result of action taken by the Nepa-
lese authorities.

(c) The Government do not have
any information about any further
crosgings into India by Khampas
(Tibetans).

{d) The question of giving them
rehabi'itation assistance may be taken
uap in  due course, if considered
necessary,

Indian Commerce Minister askeq to
thow identity by British Customs
Authoritiey
2451, SHRI D. B. CIIANDRA
GOWDA:
SHRI M. 8 PURTY.
SHRI BISHWANARAYAN
SHASTRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Union Minister of
Commerce was recently asked by the
Customs Authorities in Londop, Air-
port to show his identity;

(b) whether this has happened on
such occasion in the past also; and

(cy if so, the (facts thereof and
reartion of Indian Government {here-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir,

(b) We are not aware of any such
previous incident in the recent past.

(c) On the 18th of QOctober, 1974,
the Indian Commerce Minister was
passing through London, A Customs
officer at the airport was informed
by an official of the Indian High
Commission about the identity of the
Minister and also told that the Minig~
ter was transiting through Londen.
The Customs Officer agked the Indian
official  that the Minister should
identify himself. After he was point-
ed out by the Indian official the cus-
toms officer did not raise any fur-
ther questions. Our High Commission
took up the incident with the British
Government at a very high levei and
the matter is now treated ag closed.

Plan for nationa front by anti-Indian
element: in Ncml

2452. SHRI C. M, SINHA: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether atlention of Govern-
ment has been drawn to a news item
in tre press on the 4th October, 1974,
Stating that Pro-Peking eclements and
Some other anti-Indian politicians m
Nepal are discussng their plan  to
establish a national front; ang

(b) it s0, the reaction of Govern-
ment thereto?
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THRE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir.

(b) The political complexion and
activities of such a “national fromt”
are primarily s matter which con-
cerns the Government of Nepal
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Profita earned by Shipping Cerpora-
tion of India

2454 SHRI BANAMALI PATNAIK
Will the Mimister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the Shippmg Corpora-
tion of Indig has made a record profit
during 1973-74,

(b) if so, the figures as compared to
the last year, and

(c) the amount of foreign exchange
earned during the year 1873.74?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRI-
VEDI) (8) Yes, Sir

(b) The Bhipping Corporation of
India made a profit of Rs 13.91 croves
in 1973-74 compared to Rs. 808
crores in 1972.78,

{c) The net foreéign exchange earn-
ed/saved hy the Cotporstion during
197374 was ahout Rs. 61 crores. |
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Vietislantion of Indigns by African
Backissh in Mosambique
2455. SHRI K. LAKKAPPA: Will
the Minister of EXTERNAL A¥FF-

AIRS be pleased to state:

(a) whether the Indian citizens and
property were reported to have been
the targets alongwith the Whites of
the African backlash in Lourenzo
Marques in Mozambique on the 12th
September, 1974;

{b) if g0, the facts of the incident;
and

{c) the total loss suffered by Indians
angd the steps takep to save them?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIR3 (SHRI BIPINPAL DAS): (a)
As far as the Government of India
sre aware, no Indian citizens or their
property suffered any damage as a
result of the disturbances in Lourenzo
Marques in Mozambique ~.n the 12th
of September, 1974

(b) Does not arise.

(¢) Does not arise,

Alleged supbly of Steel by HSL. to
a non-existent factory of Haryana

2456, SHRI B S. BHAURA: Will
the Minister of STEEL AND MINES
be pleased to state-

(a) whether Hindustan Steel Limit-
ed supplieq 40 tonnes of steel valued
at over Rs. 80,000 to a non-cxistent
factory that was supposed to have
been e¢rected in g farm in  Gurgaon
district of Haryana;

(b) if so, the facts thereof:

{c) whether any inquiry was con-
ducteg into thig matter; ang

(d) it »0, the findings thereat and
the gc%hn being tuken thereon?

(SHRI SUKHDEV PRASAD): (a)
and (b). The steel material was ob-
tained by the unit from HEL by
making false representation,

(c) and (d) Supplies fo the Unit
have been suspended under Clause
11-A of the Iron & Steel (Control)
Order, 1958 and further enquiries
are being made. A case has also
been registered with the Police
authorities under the Essential Com-~
modities Act, 1955. |

Agreement for Indian Assistance to
three projects in Sri Lanks

2457, SHRI VIRBHADRA SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether an Indo-Sri Lanka
agreement hag recently been concluded
to assist Sri Lanka in its three pro.
jects; and

(b) if so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
and (b). An Indo-Sri Lanka
Joint  Commitiee for Economic
Cooperation has been ¢stablished
to examine proposals to  assist
Sri Lanka in  economic develop-
ment In the fifth meeting of the
sub-commuities of the Joint Committee
which met 3t Colombo from 3 to 7
June, 1974, it was agreed that India
would assist Sri Lanka in setting up
a fertilizer project, village technical
service centres, rubber-based indus-
tries, animal husbandry projscts and
a micro-wave telecommunication
link.

Strengthening of Friendship with
Nebal .

2450. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX-

TERNAL AFFAIRS be leased to
state:
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7 (a) ‘whether theattention of Gov-
s-erhment has been-drawn towards &
- mews-item in -the: press on the 2rd
_ November, 1674 ‘under - the heading
‘Nepal not to embarrass India again’;

(b) if s0, the reciprocal steps being
taken by ‘the Government of India in
this respect and the further steps
.being taken to strengthen the friend-

" ship betweep, the two countries; and

{¢) whether there is any proposal
under consideration to hold talks
‘st Ministerial level in this respect in
tite  near future; and if so, the facis
thereof?

_ THE DEPUTY MINISTER IN THE
. JANISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir. The Government have seen
the news-item which appeared in the
Times of India dated the 3rd Nov-
amber 1974, but are unable to con-
firm its veracity.

{b) The two Governmsnts remain
in touch with each other through
. diplomtic channels and continue - to
explore the possibilities 2t qtrength-
ening Indo-Nepal relations.

" () The Prime Minister of Nepal
.18 due fo visit New Delhi some time
_ in December,

Health problems in villages as mur-
‘ veyed by WALO.

. 2480, SHRI S. A, MURUGANAN-~
' FAM: Will the Minister of HEALTH
- AND FAMILY PL{&NN‘KNG be pleas-
- .ed to state:

" (@) whether Government’s gttention
‘Hias been drawn to the recent survey
. .of- the. World  Heslth Organisation,
- shieh  pointg out “Some 1,52,500 vile
- lages in Indis with a population of
abott ' 123, million, ’%ut_ of ‘tt:;lls 1?:
villigey have been shown to fall un

»dim:ﬂt .scarcity - health  problem
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(b) ' 50, Whet reasiiek dfe propos-
ed to be taken for the development of
these villages.'during the Pifth - Five
Year Plan pericd? .

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHR1I A KM
ISHAQUE): (a) Yes, Government's

- attention has been drawn to the re-

cent survey of the World = Health
Organisation in which it has been

. estimated that about 120,000 villages
out of a total of 576,000 suffer from

searcity of drinking water supply,
health hazards, cholera or special
problems such as salinity or an ex-
cess of iron or fluorides,

(b) Increasing importance is
attached hy the Government of India
to the environmental problems facing
the . country including the lack of
adequate snd protected water supply
and providing of tntegrated health
services for the minimum needs of
the peoplo. especially in rural and
backward zreas. The main objectives
under the Minimum Needs Programme
are as follows:

(i) Seiting up of one primary
health centre for each Com-
wunity Development  Block
and one sub-centre for serv-
ing a population of 10,000,

(i) D:fciencies in buildings -for
primary health centres . and
sub-centres and ~quipment in .
the present primary health
centres to be removed in &
phased manner. ‘

(ii) Drugs worth Re, 12000 per
annum per primary health
centre and -worth Bs 2000
per. annum. per sub-rentre to-
be provided. Co

(iv) One out of every 3 primery .
health centres, to.be upgrad-

ed to S0-bedded rural - hoe=

pitals. - These hospitaly are .

‘expected- o - ‘provide ‘prtaln .
specialised  services in addi-



tion to preventive and pro-
motiona] health care.

(v) Multi-purpose Health Work-
ers capable of delivering a
package of health services to
the community are being fin-
troduced. Under this scheme
the Dbasic health vorkers,
family planning assistants
and vaccinators etc. will be
designated as Heaith Work-
ers (male) and @ auxiliary
nurses, midwives and mid-
wives as Health Workers
(female). There will be one
Health Worker (Male) for
every 6,000 to 7,000 popula-
tion and one Health Worker
(female) for every 10,000
pogpulation, Four Health
Workers  wfill be supervised
by a Health Supervisor. At
the Primary Health Centre
level, there will be a Health
Assistant to assist the medi-
cal officer in administrative
activities and the work of
health education pertaining
to all the national health
programmeg including famfly
planning.

Pending claims of Dock Labourers
with Board

2461. SHRI ARJUN SETHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the names and the addresses of
the Dock labourers of Calcutta whose
claims, regarding Gratuity, Provident
Fund etc.,, are pending finalisation by
the Dock Lab~ur Board;

(b) the specific reasong for such in-
ordinate delay: and

= (c) whether there has been po res-
ponse of any kind by the authority to
the claimants of the Dock Labour
Permit No. 4855 anq to finalise the
claims in their favour; if so, the rea-
song therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRI-
VEDI): (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha.

Steel quota on Passbooks in Rajasthan

2462. SHRIMATI SAVITRI SHYAM:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Union Government and
Small Sca Industries Corporation
have decil>d to issue quota of steel
on Passbooks in Rajasthan;

(b) if so. the main features of such

passbooks nd the quantity of steel to
be issued dealers and other units;
and

(c) the irocedure in vogue for dis-

tribution ot all types of steel in that
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). Under the present system of dis-
tribution of steel there are no State-
wise allocations/quotas. Despatches of
steel from the main steel plants are
regulated by the Steel Priority Com-
mittee, after taking into account the
availability in a particular period, end-
use for which the steel is required and
the competing demands.

Supply of steel materials to the small
scale units in the country are routed
mainly through the State Small Scale
Industries Corporations. Detailed in-
formation regarding the manner in
which the Rajasthan Small Scale In-
dustries Corporation distributes steel
materials to their Units is not readily
available,

-
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New Steel Re-rollmg units

2464 SHRI M KATHAMUTHU
Will the Minister of STEEL AND
MINES be pleased io staie

(&) whether new 8Steel 1e-rolling
units are heing set up even though
there 18 an excess capacity in the indus-
try,

(b) whether undeclared policy of
Union Government in this regarg 1is
causing g scramble for the scarce raw
materials; ang

{¢) if so, the facts thereof”
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRABAD): (a) %
(c). As substantial capacity has already
been created and there iz shortage of
re-rollable material, both billets an weld
ag te-rollable scrap, even to meet the
requirements of the existing units, the
setting up of rew re-rolling units &
being discouraged, except for the
duction of a few specialised items
which adequate capacity does not
at present,

*

i}

B

2465 SHRI B S BHAURA. wWill the
Minister of DEFENCE be pleased to
state

(a) whether Government’s atfention
has been drawn to the fact that the
Chief of the US Naval operations has
requested for 30 mallion dollaxs from
US Congress to modernise the Anglo-
Amecrican base 1n the Indian Ocean
Is and of Diego-Garcia, and

(b) if so, the detaus ang Govern-
ment's reaction thereto?

THL MINISTER OF DEFENCEF
(SHRI SWARAN SINGH): (a) and (b).
Information has been received that the
U S Admumstration had requested for
an expenditure of 323 m.llion Dollars
for expans.on of faciities on Diego
Garcia and that the House of Repxe-
sentatives Commitiee on Appropriation
has approved an expenditure of 18.1
million Dollars for this parpose. As
stated repeatedly on the Floor of the
Houge, Government would like the
Indian Ocean area to remain free of
tension and rivalry and, therefore, are
opposed to any of the Blg Powets
establisBing or expending their bases
in the Indian Ocean.
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Alleged Irregularities and laPses in
I. I. S. Co.

2466. SHRI K. M. MADHUKAR:
Will the Minister of STEEL AND
MINES be pleased to refer to the reply
given to Starred Question No. 567 on
the 29th August, 1974 and state:

(a) whether the complaints about
irregularities gnd lapses in IISCO have
by now been examined fully;

(b) if so, the findings thereof; and

(c) the stepg Government intend to
take against IISCO?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SUKHDEV PRASAD): (a) The
matter is still under examination.

(b) and (¢). Do not arise.

Removal of Indian business to non-
White suburb in South Africa

2467. SHRI S. N. MISRA: Will the
Minister of EXTERNAL AFFAIRS be
pleaseq to gtate:

(a) whether Government have re-
ceived any communicaticn from the
Chairman of the Port Elizabeth Indian
Management Committee regarding
ordery issued by the South African
Government to Indian Shopkeepers
and businessmen for removing their
business to non-White suburb of
Korsten; and

(b) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
No, Sir. However, as the House is
fully aware, Government are totally
opposed to racial discrimination and
apartheid in all its manifestations and
continue to work actively in the U. N.
and outside against such policies of the
Government of South Africa.
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International Conference on World
population

2469. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether he attended an Inter-
national Conference on world popula-
tion in this calander year;

(b) if so, how the problem of ex-
plosion of population in India was
projected ip the Conference; amg
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(c) wimether intematinnﬁl as-

" -sigtance for tamily planning in ‘the

-shape of finance or otherwise is to be
“made available to India? :

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-

QUE): (a) Yes, the Minister of Health .

-and Family Planning attended the

vovmmmm. i _4' Wrmen Awm

’ ?Worm Popumim c&iiiérexice

 Femily Planning made @

eld‘u
Bucharest in Aunult, 1974, - -
- ¢b). The Minishr of }lﬂalfh W;"

..during the Conference .and: also girew-

lated a Country -Statetnent.. Copiss of

both the statements were already.

on the Table of the Sabha on 7-0-1974 -
(¢) A statement containing the re~ .

quired information i3 enclosed

INTERNATIONAL ASSISTANCE AGREED TOQ SO FAR PR ]’A.MILY PLANNINO
PROGRAMME DURING THE FIFT!) PLAN PERIOD i

‘Name of the Country/Agency

]

Amount of Assistance

Purpose

RS Uruted Nations Fund for Population Activi- Fami'y.
ties (UNFPA)

2. International Development
Swedish International Development
(SIDA) . . . . . .

3. Swedis‘ International Development Authority Condom Supply

(5IDA

Agency (IDA) India Populstion
mnAntlmﬂty Pwiectopumr

Turring & 4¢m Jon
» wctivities,

Grert  of & 10.6
million from SDA

Prade h/Karnataka and  credit of

’;ﬂf million from

£w. Kr. rz2millon for

i N International Development Authori
mmn %ost Partum Progra- Nor. Kr. 65 million

+5. Danish International Development Authority Building for ha"nral Dap. K: 18 2 milli
(DANIDA) In waillion

4. United Nations
Fund {UNICEF)

7. World Health Organisation (WHO)

1974~75
x!z;me PandP Rural durmz 1974-78
:ntltth?f FP
International Children’s AN’Iyms Tpl:,rlzlc%cMCH $ 129;:::‘ millio nduring
He;!:; dm %0.585. millon,

Education, hesearch
Proixcs a Nat-
ional Instt. of F. P.
and the Al India
Instt. of Medical
Sciencss, New
Delhi.

“Plan for Shipbullding Yarg st Haldia

* 2470, SHRI JYOTIRMOY BOSU
SHRI KRISHNA CHANDRA
HALDAR:

wm the Minister vf SHIPPING AND
: TRAN“PORT be pleased to state:

- (&) vhether a plan for a Ship Build-
_hg.Yu-d at Haldla, West Bengal,, was
drawn w, '

{b) if sc, when the pla; wag &tamm .
up and what are jts salicat feafures;

(c) whether it has been alleged.that
the State Government is not. showing
any initiative ip this regard; and

(d) if so, the facts tlxerl‘oc{? .
THE MINISTER OF S’I‘EA'ITE IN THE

MINISTRY O SHIPPING. AND .

TRANSPORT (SHRL H. M. TRWED!}
{a) to (d) A Techno Beonomis Wwb-

PO
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ing Group set up by the Government
has evaluated the various sites propos-
ed by the State Governments for loca-
tion of new shipyards during the Fifth
Plan period. Three foreign consultans
have been engaged {o prepare Prelimi-
nary Project Reports on the four sites,
including Haldia, recommended by the
Techno Economic Working Group. A
decision regarding the location of ihe
proposed {wo shipyards will be taken
after receipt of their Freliminary Pro-
ject Reports, expecteq to be received
by the end of February, 1975.

Payment to Bloog Donors

2471. 8HRI BIREN DUTTA: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleasad to state the
basis on which the proiessional blood
donors are paid Rs. 15 for 250 ce,
olood?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): No information is available re-
garding the basis on which the rate
was fixed,

Torsa Bridge on National Highway
No. 31

2472, SHRT KUMAR MAJH1:
SHRI SAKTI KUMAR SAR-
KAR:

Will the Minisler of SHIPPING AND
TRANSPORT be pleused {3 state:

(a) whether yny amount was sanc-
tioneq for thy Torsa Bridge on National
Highway No. 31 in the Anbual Plan
for 1972.73;

(b} U so, the amount sanctioned and
ths Iwm-l: proposed to he done; and

(¢) whether the bridge has been
completed, if not, the reasons thereof?

THE MINISTER OF STATE IN THE.
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) No Sir.

(b) and (c). Do not anse.

Construction of Road from Darbhanga
in pihar to Forbesganj

2473. SHRI M. S, PURTY:
SHRI BHOGENDRA JHA:
SHRI SAKTI KUMAR SAR-
KAR:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the broad outlines of the project
for the construction of roaq from
Darbhanga in Bihar to Forbesgan);
and

(b) the progress likely to be made
during Fifth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
{(a) and (b). Originally the project
was very roughly estimated to cost
Rs, 23.5 crores. The cost estimate has
gone up to Rs. 53.36 crores which pro-
vides for the construction of an alto-
geiber new road (144 Kms ) with new
bridges. However, due to financial
limitations, it is now proposed to phase
out the works so a3 to ensure ihat
attention could be concentrated imme-
distely on certain missing gaps like
Kosi Bridge, Kamla Balan Bridge and
some other minor hridges including
their approaches, missing road sections,
etc., and use made, for the time being,
of the existing roads In the mieca with
exisliny bridges thercon with their
present capacity and upgrading fair
weather roads in certain sections, other
improvements being token up in the
Sixth plan or later. The rough cost
of the works on this phased out basis
would be Rs, 35.32 crores, expenditure
during the Fifth Plan Leing limited to
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Rs, 23.5 crores and the balance being
carried over to the Sixth Plan, The
phased out rough cost project proposal
is now under consideration in proces-
Sing for financial clearance,

Gratuity Benefit to Employeeg in Sri
Ram Rayons, Kota

2474. SHRI HUKAM CHAND KACH~
WAI Will the Minister of LABOUR be
pleaged to refer to the reply given
to Unstarred Question No. 1627 on the
2nd March, 1973 and state:

(a) vhether Mesgers Dellu Cloth
and General Mills Company Limited's
branch Sriram Rayons, Kota, Rajas-
than has not so far given any benefit
of gratuity to its employees;

(b) if so0, the number of cases pend-
ing consideration 1n the Labour Courtis
or Industria} Tribunals;

(¢) the number of employees re-
trenched without payment of gratuity
during the last two years; and

(d) whether hundreds of employees
have been dismissed on falge allega-
tions 80 that they may not get the
benefit of gratulty?

THE DEPUTY MINISTER IN THE
MINISTRY OP LABOUR (SHRI BAL~
GOVIND VERMA): According to infor-
mation available:—

(a) M/s. Delhi Cloth and General
Mills Company Limited's
branch Sriram Rayons, Kota,
Rajasthan has been giving the
benefits of gratuity fo its em-
ployees from the date of emr
forcement of the Payment of
Gratuity Act, 1972,

¢b) Nil
(¢) ML,
(&) No.
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Steel solg in Binckmariet

2475. SHRI R. P. ULAGANAMBI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have re-
ceived complaints against the contrac-
tors o! Hindustan Steel Works Cons-
truction, Company Limited to the effect
that several thousand tonnes of steel
given to them for fabrication and ¢on-
struction works was gold in black~
market;

(b) whether any inquiry has been
instituted or iz proposed fo be insti~
tuted; and

(c) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir,

(b) ang (¢). Do not anse.
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Treating at par Degree and Diploma
Holdery ip Indian Medicine

2477. SHRI NARENDRA SINGH
BISHT: Will the Mimster of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether no distinction was
made between Ayurvedic Degree and
Diploma jn Indian Medicine for the
post of Registrar-cum-Secretary and
that of Technical Officer (Unani) ad-
vertised by the Central Council of
Indian Medicines and if g0, the reasons
‘theretor;

(b) the grounds on which the holder
of a Degree or higher qualification and
that of 5 Diploma were treated at par
for the above posts; and

(¢) whether this policy is being fol~
lowed in case of all other posts also
and if so, the peasons therefor?

THE DEFUTY MINISTER IN THB
MINISTRY ‘OF HEALTH AND FAMI-
LY PLANNING (BHRI A, K. M. ISHA-
QUE): {a) and (b). The followiog

qualifications for the posts of Regis-
trar-cum-Secretary and Technical Offi-
cer (Unani) in the Central Council of
Indian Medicine, nave been kept as
one of the essential gualifications.—

Registrar-cum-Secreiary—Degree or
Diploma in Indian Medicine (Ayur-
veda/Unani/Siddha) from a recognised
University /Statutory Body/Faculty/
Board/Council etc, or Ayurvedacharya
from All India Ayurved Vidyapeeth.

Technical Officey (Unani)—Degree or
Diploma in Unani from a recognised
institution,

There had heen no uniform curricu-
lum for courses in Ayurveda/Unani/,
Siddha on all India patiern and many
of the States were conducting only
diploma courses in these systems. In
view of the above. degcree as well &s
diploma 1n these sysiemg are kept ag
one of the essential qualifications for
the above posts.

(¢) Yes. For the reasons stated

2478. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) the number of such non-diplo-
mat employees of Indian Embassies/
High Commissions abroad who have
refused to return to India on the ex-
piry of their tenures;

(b) the reasons for their refusals;

(c) whether those employees have
done sp with a view to seek alternste
employment in countries where thay
are working at present; and

(d) the steps taken by Government
for their returp to Indiat
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THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFPAIRS,

(SHR1 BIPINPAL DAS): (a) 38 non
diplomatic officials, under the adminis-
trative contro} of Ministry of External
Affgirs, have either 1endered their
resignation or refused to return home
on expiry of their tenures,

{b) No particular reason has been
given by them,

(¢) Yes, Sir, This is our presump-
fion also,

(d) The officials coucerneq were ask-
ed to return to India and they would
be liable for disciplinary proceedings
for not complying with these orders.
In any case, terminal henefits and pen-
sions have not beem pawd to them.
They are also being debarred from
employment in any Government office
abroad,

Development of Private Iron Ore
Mines

2479. S4RI P. M. SAYEED:
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whither Government are con-
templatinz steps io develop private
iron ore :nines;

(b) if 10, the broad outlines of the
plan; ana

{¢) the total amount propsed tv be
expendec during the fifth plan period
and the :xXpected increase in the out-
put?

THE UEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUK}DEV PRASAD). (a) fto
{¢), On. st the funclo i ¢f the Iron
Ore Board is (n draw up per-pective
plang Ior development of iron ore,
With thit eng in view, the Iron Ore
Board c.ustituted two Commttees on
vegional basis to study the scope and
make recommendsations for iron ore
development, One Committee was
constituted in respeet of Barajamda

H

- &

region in the States of Rihar ol
Orissa, and another In respect of
Bellary-Hospet region in the Siaﬁ of
Karnataka.

The Barajamda Committee has since
submitied its report. Keeping in view
the reguirementg of indigsnous steel
industry and exports during the Fifth.
Plan, this Committee has, infer-alic
recommended that the production from
private sector mines of Barajamda
area needs to be increused from the
existing level of 2.5 mullion tonres to
8 million tonnes per unnum by 1878-79,
This development, along w:th the pro-
vision of a central crushing and sereen~
ing plant, will entail an investment of
the order of Rs. 17 crores. 1he Iron
Ore Board hasg initiated d;scussions
with the private mine owners with a
view to exploring the possibilities ol
implementing this recommendation of
the Committee,

The Commiitee on Bellary-Hospet
has yet to submut its report.

Proposal of Kerala Government re-
garding execution of bridge worky

2480, SHRI R. BALAKRISHNA PIL-
LAL: Wall the Minister of SIIIPPING
AND TRANSPORT pe pleased to state:

(a) whether his Ministry hag dee~
lined a proposal of the Kerala Govern-
ment tor execution of the bridge
works between Kumbalam Arcor and
Panangad-Kumbalam of the Cochin
bye pass in the National Highway;
and

(b) if go, the reasons therefor?

THE MINISTER OF STATE IN THRE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a; and (b). In view of the existing
finanual stringency and ovarall consi-
deration of relative priorities of varl
ous works it has not been possible to
necede {0 Government of Kecala’s re-
quest for taking up the hridges bet-
wees Kumbalam-Aroot and Panangsd
Kumbalam on the Cochin Byepuss dure
ing the current year.
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Supply of Spife Paris ‘ol MIG'y to
India by USSR

2481. SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased
10 state:

(a) whether Government have
decided not to seng MIG aircraft for
repair and overhaul to the Soviet
Union hereafter;

* {b) whether HAL techniciang hold
that they can repair and overhaul all
the MIG planes that need to be re-
paired ang everhauleq provided they
get the necessary spares and parts
from the Soviet Umon;

{c) whether the Government js fac-~
ing any difficulty with regard to sup-
ply of spares angd parts by the USSR;

{d) if so. whether the matter would
be taken up with the Sowiet Union
at the highest level?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) The facilities
for overhaul of MIG 21 aircraft were
established subsequent to the setting
up of tacilities for -ts manufacture in
India. Actual work on overhaul com-
menced during 1871-72 and the out-put
has been steadily rising. In the mean-
time there was some accumulation of
aircraft awaiting overhaul ang hence
it was decided to send a small number
of aircraft to the Soviet Union for
overhaul,

{b) Yes, Sir.

(¢) No difficulty is being faced in
securing supplies from USSR for over-
haul tasks. Occasional cases of delay?
in receipt of supplies are promptly
dealt with and seitled in mutusl co-
operation,

(d) In view of (c), does not arise.
2712 LSy

Seiting up of Legal Ajg Fung in
Industries

2482. SHRI NARENDRA SINGH'
Wil the Minister of LABOUR be pleas-
eq to state:

(a) whether a proposal for estab-
lishment of legal ajd fund in each
industry is under comsideration of
Government: and

(by if so0, the salient features there..
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Government of India in the Ministry
of Law, Justice and Company Affairs
constituted an expert Committee to go
into the matter of making legal aid
and advice available to the community.
In Chapter 8 of its report entitled
‘Processual Justice to People’ the
Committee has nter-alia suggested
that a litigation fund in each industry
establishment of over 100 workers
might be constituted for workers ‘of
the umon to conduct their litigation
and that pecuniary ceilings should be
placed on industrial bhtigation ex-
penses. The State Government and
Union Territories have been requested
to communicate their comments on
the subject

Compulsory Rural Health Services

2483. SHRI C. K. JAFFER SHARIEF:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the National Organi-
sation of Medical Education, an organ
of the All-India Medical Students
Association, hag suggested compulsory
rurgl health services for all medical
personne] if incentives failed to uttract
doctors to the villages; and
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(b) whether Government propose
that medical students should be
taught in primary health centres for
at least two months every year and
on average six primary health centres
should be attached to one medical
college depending upon the strength of
the students 1n the ccllege, and

(¢) if so, the outlines theteot?

THE DEPUTY .JINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISHA-
QUE) (a) The suggeston of the
National Organisation of Medical Edu-
cation hag not been received in this
Ministry so far

(b) and (c) Medical Counci}! of
India’s recommendations on Undet-
graduate Medicai Curriculum already
provide that the compulsorv rotating
wnlernship for 12  month, shouly be
done in the teaching hospital and up-
graded primary health centres attached
to teaching institutions, but wherever
the number of internecs 1s large, other
recogmsed hospitals mavy also be ufi-
hsed Satisfactory collaboration must
exist between the hospitals undertuking
wnternship progiamme and the medical
college  Each medical college should
have attacheq to 1t at least four pri-
mary health centres The compulsory
rotating internstup shull include train-
ing 1 medicine, surgery and ohstetrics
and gynaecologs and 1n community
heaith work at Primacy Health Centres
which may extend for a period of Six
months. The interns should he res;-
dents at the health centres Medical
Council of India has also recommended
that much emphasis should be jud on
out-patient teaching, medicyl ang sur-
gical emergency cases in the Emergency
Department and also in the Primary
Health Centre« (Field Units) Further
the Government of Indip had inter
alit recommended that aut of one year
of Internship six months should be
spent in rural areas under supervisors
and that such posting should be at
selected rural primary health centres
having adequate staff and equipment.
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Export of Irem Ore

2484, SHRI VASANT SATHE,
Wil the Minister of STEEL, AND
MINES be pleased tn »tate.

(a) whether in view of our ambi~-
tious programme of exporting  iron
ore and meeting the increasing intet-
nal requirements, there 15 a proposal
1o undertake more detailed investiga-
tiong to bring the present estimates
of ten thousand and 20 thousand mui-
lion tonnes as estimated by GSI, to
a more precise figure to facililate bet-
ter planning for mmng the areas,
and

(b af o, the proposals theieiot®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD) (a) Ves,
Sir. Prelimunary estination ot reserv
es and follow up detatled invegtigation,
1n respect of reserves, of interest to the
exploiting agencies either for export ot
Tor meeting internal reguirements is a
continutng process GS! has already
conducted a number of such detafled
investigations and has also prepared an
nventory of lugh grade iron ore reserv-
es, which can be takan up for exploita-
tion in near future

(b} In 1974-75 fleld seuson of G,
the major investigations proposed are
in Rowghat, Bastar district, M, P. and
re-agsessment of iron gre in Goa.

Mineraj Exploration Corporation, a
Public Sector Undertaking, has been
set up in  October, 1872 to tuke Up
delailed 1nvestigations and is at pre-
sen{ executing one oroject in iron ore
in Churia, District Singbhum, Bihsr at
the instance of Iron Ore Board
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Setting up Plastio ang Reconstructive
surgery in Delhi

2485. SHRI G. Y. KRISHNAN: wWill
the Minister of HEALTH AND FA-
MﬂumY PLANNING be pleased to
state.

(a) whether there is any proposal
under Government’s consideration for
setting up a plastic and reconstructive
surgery in the Capital; and

(b) if 0, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K. M.
ISHAQUE): (a) and (b). No, Sir.
However, the establishment of a
Burne and Plastic Surgery Unit as a
Super-speciality at the Safdarjang
Hospital is under consideration

Death due to Glucose Injection at
Army Hospital, Deihi

2486. SHRI M. RAM GOPAL
REDDY: Will the Minister of DE-
FENCE be pleaseq to state:

(a) whether Government’s attention
has been drawn to the reported death
of a patient in Armed Forces Hospital
in Delhi soon after Glucose injection
was administered to her; and

(b) it s0, whether any enquiry has
been made to ascertain the purity of
glucose?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B, PATNAIK): (a) Yeg 3ir; a case
occurred on the 30th September 1874
in the Armed Forces Clinic, New
Deldi and not in Army Hospital,
Delhi Cantt

(B) The patient had a prolonged
histey of bronchial asthma for which
she had been taking some drugs on
the adviee of her civillan doctor for

several days preceding her death.
She was brought to the Armed Forces
Clinic with complaints »f abnormal
behaviour and emotional instability
and was found to have a fair degree
of bornchospasm and apprehension.
It was intended to refer her to the
psychiatrist in Army Hospital, Delhi
Cantt.,, after administering an injec-
tion of Aminophyline diluted with
glucose for relieving her bronchos-
pasm.

As the actual cause of death could
not be ascertained, the body was han-
ded over to the Civil Police who held
a Court of Inquest and took the body
for Postmortem. The outcome of the
Postmortem is not yet known. The
viscera has been sent by the Civil
Police to the Government Toxicolog-
1st for detection of poison, if any No
report has so0 far been received.

The bottle of glucose from which
the injection was drawn was examin-
ed by the Command Pathological La-
boratory who declared it 0 be sterile
One bottle of the same batch of glu-
cose solution wag sent to the Chief
Inspectorate of Materials, Kanpur,
who forwarded it to the Armed For-
ces Medical College., Pune, for exami-
nation; their report is still awaited.

Ampules from the same batch of
Aminophyline have also been sent for
examination. The report is still
awaited.

Neither glucose, nor Aminophyline
are considered to be toxic as several
patients had been given the same
batch of both drugs prior to this
mishap ang no side effects had occur-
red in them,

Reported looting of Indian Shop in
Mozambique

2487, SHRI M. RAM GOPAL
REDDY:
SHRI PRABODH CHANDRA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
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(a) whether Govermment’s attention
hag been drawn to the reported loot-
mng of an Indian shop in Mozambique;
ang

(b) if 80, the 1eaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRJ BIPINPAL DAS) (a) Ac-
cording to our information no Indian
shop in Mozambique was 1doted re-
cently

(b) Does nnt arise

Jron ang Steel Merchant apprehended
in Hyderabad

2488 SHRt M RAM GOPAL
REDDY Will the Minister of STEEL
AND MINES be pleased to state

(a) whether a lesding 1ron and steel
merchant hgs been apprehended mn
Hyderabad recently for the involve-
ment in ‘Steel racket’, and

(b) the action taken agamnst the
racketeers®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
and () The information 18 being
collected and will he 'ud on the
Table of the House

Utilieation of Defence Industnal
Establishments for Producing
Consumer Goodx

2480, SHRI BISHWANATH JHUN-
JHUNWALA Wil the Minister of
DEFERCE be pleased to state
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(a) whether the Defence Industrial
Establishments are not working to
their full capacity,

(b) whether in view of thiy acute
shortage of consumer goods, Govern-
ment have considerej the demirability
of utilimng the spare capacity for pro-
duction of comsumer goods, and

(¢) if so, the deciston taken in this
regard?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (3HRI RAM
NIWAS MIRDHA) (a) The utihsa-
tion of the capacities of the Defence
Industrial Estabhshments (Ordnance
Factories) fluctuate mn 2ccordance
with the demands of the Defence
Services

{b) and (c) Spare capacity 1> ubii-
1ed to the extent possible for meet-
ing the requirements nf the civil
trade but not necessarily for consu-
mer goods only

Incresse In Span of Life in India

2490 SHR! BISHWANATH JHUN-
JHUNWALA Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state whether any as-
sessment has been made to ascertain
whethe: the span of life of Indians
has increased during the last one de-
cade and 1if so. how it compares with
the progress made in other Asian
countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.
MILY PLANNING (SHRI A. K M
ISHAQUE) Yes 1In this connection
a comparative statement indicating
the span of males and females in
India as well as i some Asian coun-
triea is appended
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SL.No. Asian Country. Year Expectation of life at
birth -

Male Female

H ' 2 3 4 s

5 Inda, , . . . . . 1961-70m 47°08 45 64

195160  4I'89  40'SS

a2 Cyprus ., ., . . . . . 194850  63°60 6880

I93t1—46  $7°30 $9°30

3. Hongkong . . . . . . . 1968 66-74 7329

1961 6 -64 705k

4. Tsreal . . . 1971 70°08 73:44

1960 7067 73 47

S Japan e e . 1965 67°73 72° 95

1955 6388 68- 41

6. Philippines , . 1946~~49 48 81 5§3°36

1938 4480 47°73

7. Srilanka 1960 61°90 61°40

1950 56-36 54:83

8. Thailand . . . . . . . 1960 $3:60 5870

1947—48 48-69 5190

9. West Malaysia . . . . . " 1969 6378 66:73

, 1956—s8 55°78 s8-19

sprovisional (Based on 19, data,

souree :--Unitod Nations Demogreaphic Year Books 197a and 1967.

“Sugam Seva” Service by D.T.C.

24p1. SHR! BISHWANATH JHUN-
JHUNWALA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether with the introduction
of the “Sugam Seva” service in Delhi,
the passengers are now required to
pay near]y 80 per cent more in some
long distance routes and even the ini-
tial benefit of quick service has also
disappeared;

(b) whether while the revenue of
the D.T.C. hay increased as a result of

the introduction of the services, the
promised facilitics of quick service
and avalability of accommodation
from mid-points have completely dis-
appeared; and

(¢) if so, whether Government have
examined the whole matter which has
been introduced only as an experi-
mental measure to ensure that the
passengers are at least given the same
facilities and at the same cost which
was given to them by D.T.C. belfore
the introductioy, of this new service®

THF. MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVE-
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Dl): (a) On long journeys, necessi-
tating change of buses, passengers
have to pay fare, in some cases, more
then that chargeable on cdirect servi-
ces,

It is not a fact that tne “Sugam
Seva” does not provide quick service,
as the high frequency of *he services
is being generally mamntained

¢d) During peak hours jn the morn-
ings, the buses on ‘Sugam Seva’ get
fully packed at the terminal points
Since all the passengers do not have
to go to the Central Becretariat, some
of them do keep alighting st interme-
diate stops. The persons waiting at
such points thus get a chance to board
the buses Further, for the conven-
ence of passengers at intermediate
stops, the special trips, which were
being operated before the introduc-
tion of Sugam Seva. are move or less,
bemng continued to run,

(c) The mtroduction ~f the new
servicer has brought some relief to
the commuters The hus service 1s
likely to improve further with the
addition of new buses to the Corpora-
tion's fleet A comprenensive pro-
gramme to cover the entire Union
Territory of Delln with services simi-
lar to the “Sugam Seva™ 18 being im-
plemented on a phased bacis

Appointment of Indian Personnel by
Foreign Embassies in India

2492. SHRI BISHWANATH JHUN-
JHUNWALA. Will the WMinster of
EXTERNAL AFFAIRS be pleased to
state-

{(a) whether the foreign Embassies
in India recruit Indian personnel for
their offices;

(b) # po, whether the terms f their
appointment are wholly decided by
the appointing authority or they are
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guided by set international norms and
it 50, the facts thereof; and

(¢) whether a large number of
Indian emplayees have beep sacked
by the Soviet Embassy recently and
whether Government have tried to
find out the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS): (a) and
(b) Foreign Missions stationed n
India recruit local employees depend-
mg on therr requirements There are
no hard and fast regulations concern-
mg the terms and conditions or em-
ployment of such local rerwts

(¢) According to information avail-
able with this Minstry, services of
11 locally recruited employees were
termmated by the Embassy of
USSR, during 1974 The represen-
tattion made by the Ilocal staff was
brought to the notice of the Soviet
Embassy who have stated that the
services of these locally recruited
personnel were terminated in accord-
ance with the terms and conditions of
their contracts

Harmful Effects of Air.Conditioming
onp Human Being

2493 SHRI BHARAT SINGH
CHOWHAN  Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether according to the Scien-
tists of Canada air conditioning is
harmful for the health of human
beings, and

{b) if 0, Government's reaction
thereto angd the action being taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHR1 A. K. M.
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ISHAQUE): (a) Such reports have
appeared in the Press recently.

(b) Government is not aware of
any sclentific study conducted in this
fleld which may support the conten-
tion that air conditioning is injurious
to health,

Wage Survey of Major jndustries

2404 SIIR1 VAYALAR RAVI: Will
#he Minister of LABOUR be pleased
to state:

(a) whether Government piopose
to undertake a wage survey of the
major industries in the country,

(b) it so, the broad outlines there-
of; and

{c) whether the labour intensive in-
dustries such as Coir and Cashew
are also includeq in the proposed sur-
very and if so, the facts theveof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes, Sir

{(b) A statement is attached

(¢) The proponed survey includes
Cashew industry but Coir industry i
not wmcluded.

Salient features of the Third Occupu-
twnal Wage Survey,

During the Third Occupational Wage
Survey it fr proposed to cover 81 in-
dustries belonging to the Manufactur-
mg, Mining and Plantation sectors
These industries will account for near-
ty 85 per cent of the total employvment
in the manufacturing scctor, the whole
of employinent in plantatione and
nearly 91 per cent of the total employ-
ment in tte mining sector. The Sur-
vey will be carried out in a phased
manner. Whe first phase hat been
launched on the 28rd November, 1974
and it will cover 14 industries com-
prising 8 mining, 3 plantationg and 2
manufactwing industries The wmain
;’bjecﬁm of this Survey are as fol-
OWS* >

{i) to obtain latest and reliable
information on wage rates and
pay roll earnings of the indus.
trial workers by components;

(1i) to construct index numbers
of wage rates for industries;
and

(iii) to have basic information re-
Jating to Occupational wage
levels necessary for a scien-
tific wnalysis of wage differ-
entials

The objectives of the Third Occu-
pational Wage Survey are the same
as those of the previous {wo such
Surveys but the third is much wider
in scope since it will cover 81 indus-
tries as compared to 44 industries
covered dunng the first and second
*UrvVeys

Expansion of Rindustan Latex Limited,
Trivandrum

2495 SHRI VAYALAR RAVI- Wil
the Minister ot HEALTH AND FA-
MILY PLANNING be pleased to state:

ta) the prognss made tov .us the
«xpansion programme of the Hindu-
stan Latex Limited. Trivandrum; and

(L) other steps Government pro-
pose t0 take for the improvement of
this company and remove the diffi-
culties being experienced by it in its
waorks ot present?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K, M.
ISHAQUE) 1i2) The vork relatng to
exgansion of Hindustan Latex Limno-
ted Trivandrum to double its exist-
mg capacity of production has been
entrusted with the Engincering Pro-
wets {India) Limited and the work is
N preosroees

tb; At the instance of this Minis-
iry, the Bureau of Public Enterpri-
o5 hac set up a Committee to review
the working of the company and to
sugges! measures {0 ehsuré  proper
quality control in the production. A
Group has also been set up to ro into
the question of losses suffered by the
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Company :nd to suggest measures to
improve the working.

Progress of Oochin ghipyard Project

2496. SHRI VAYALAR RAVI: will
the Minister of SHIPPINPG AND
TRANSPORT be pleased to state.

(a) whether the work on the Cochis
shipyard project is progressing as per
schedule;

(by if so, a brief outline of the
works comipleted so far; and

(¢) the difficulties experienced in
the smooth progress of the works and
the steps taken to overcome these
difficulties?

TRE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVE-~
DI): (a) Yes, Sir.

(b) Wurks like site reclamation,
construction of water supply and
power supply systems, paint store,
oil store training school, laboratory
outfitting ware house, shipbuilding
division office and mould 107t gate
house, main receiving ~tatfon (eivil
works) compressor house (including
erection of compressors), foundations
of hull shop. general store, mainten-
ance store, water cooling pond, sheet
piling of building docks and Quays
3 and 1 have been completed

() Inftia] difficulties  experienced
in pile driving for docks has been
overcome  Since indigenous supplier
for major presses did not show any
progress, alternate arrangements to
import the machmery are heing made.

Bepresentation from the Chogyal of
Stkkim against decision of Assembly
of Sikkim

2497, PROF, NARAIN CHAND
PARASHAR Will the Minister of
EXTERNAL AFFAIRS be pleased to
state-

{®) whether the Chogya! of Sikkim
hes represented to the Government of
Indis agsinst the decision of the
Sikkimese Assembly to elect mem-
bers to th Indian Parliament; and
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(b) if 50, the resction of Governtnent
to his opposition?

THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAYL AF-
FAIRS (SHRI BIPINPAL DASB): (s)
Ves, Sir. The Chogyal has question-
ed the request of the Sikkim Govern-
ment seeking participation and re-
presentation in our political institu-
tions.

(b) The Government «f Sikkim's
request flows from the Government
ot Sikkim Act, 1874 which was unani-
mously passed by the Sikkim Assem-
bly and was promulgated by the
Chogyal on the 4th July, 1974

The Constitution (36th Amendment)
Bill passed by our Parliament was
only in response to the request of the
Governnient of Sikkim.

Constraction of roads im Manipur,
Tripura and Meghalaya

2498 PROF NARAIN CHAND
PARASHAR" Wil] the Minister of
DEFENCE be pleased to state-

(a) the total length of roads being
constructed by the Border Road Divi-
sion in Manipur, Tripura and Megha-
laya; and

(b} the total expenditure involved
in each one of thes: casesy

THE MINISTER OF DEFENCEP
{SIHRT SWARAN SINGH): (a) The
total length of roads being construct-
ed by Border Roads Organisation in
thess States it as below:—.

Kms
() Manipur . . . 4
(i) Tripura . . . 198
{1i) Meghalaya - . . 244

- - [— B N L

{b) The total likely expenditure in-
volved on the above roads will be ap-
proximately Ra 18 crores, Rs. 8 cro-
res and Ra. 7 crores rvespectively.
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Indo-Boviet Economic Commission

2499. SHRI R, 8. PANDEY: Will the
Ministey of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Indo-Soviet Economic
Commission meeting was held in Sep-
tember, 1974; and

(b) it so, the conclusions of the

meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR! BIPINPAL DAS): (a)
The Indo-Soviet Commission on Eco-
nomic, Scientific and Technical Co-
operation held ils second meeting in
Moscow from September 17 to 19,
1974,

tb) Both gides examined queations
relating to the diverse fields of eco-
nomic cooperation between the two
countries, reviewed progress made
and discussed future cooperation. Co-
operution was envisaged in the ex-
pansion of the steel plants in Bhilai
and Bokaro, heavy machine building,
power eqguipment. voal and ore min-
ing. oil exploration and production.
projects in third countries, irade ex-
changes and science and technology.

Extension of Yogic exercise facility
to other C.G.H.S. beneficiaries

2500. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND PAMILY PLANNING
be pnleased to state:

{a) whether Government are con-
sidering to extend the facility of yo-
gt exercise at training camp run
under the Central Government Hea-
1th Service Scheme at Chitragupta
Road Dispensary, New Delhi to other
C.G.H.S, beneficiaries; and

{b) if so, the main features thereof?

THE DEPUTY mINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M
ISHAQUE): (a) and (b)., A camy
wis opened in C.G.H.S. Dispensary,
Chitragupta Road for imparting train-
ing in yogic exercise for two weeka

from 23-9-1974, This was subse-
quently extended by three more fort-
nights. So far 273 beneficiaries at-
tended the four camps organised at
Chitragupta Rosd. A yoga training
camp was also run on an experimen-
tal basis in RK. Puram during the
latter half of September, 1974, More
camps will be opened to cater to
other areag if the response from the
beneficiaries continues to be encour-
aging.

Overhaul of top management of
Durgapur Steel Plant

2501. SHRI VEKARIA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether a thorough overhaul of
the top management of the Durgapws
Steel Plant is under consideration;
and

(b) if so, whether the overhaul en-
visaged will also take into account the
frequent labour trouble and the con-
sequent fall in production?

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir,

{b) Does not arise.

Steel supply to Gujarat State

2502, SHRI P. M. MEHTA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether steel supply to the State
of Gujarat has been very low;

(b) whether as a result thereo!
large number of buildings which are
being constructed could not be com-
pleted; and

(c) if so, the steps being taken fo
improve the steel supply to the State
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD): (2) @
(c). Under the present system of dis-
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tribution of steel, there is no State-
wise allocation. Despatches from the
main steel plants are regulated by the
Steel Priority Committee after taking
into account the end-use for which
steel i required, availability in a
particular period and the competing
demands,

The position of availability of steel
sequired for construction >f buildings
has since improved No complaint of
shortage has been received from the
consumers in Gujarat in 1his regard.

Visit by Indian delegation to Rumsnia

2503 SHRI Y ESWARA REDDY.
Will the Minster of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether an Indian delegation
with that Government for the ex-
had visited Rumania for discussions
pansion of trade between the two co-
untries; and

(b) if so, the subjects discussed and
the broad features of agreement re-
ached?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS)' (a)
An Indian delegation wvisited Ruma-
nia to participate in the first meeting
of the Indo-Romaman Joint Commis-
sion for Economic, Scientific and
Technica}] Cooperation, *held n Bu-
charest from 16 to 23 September,
1974.

(b) The Joint Commission reviews
and makes recommendations on the
entite range of economic relations
between the two countries As such
the discussions held covered a large
number of sybjects Regarding trade
matters, buth gides reviewed the
growth of trade between the two
countries angd examined .he possibi-
lities of further stepping it up The
Indian side expressed its interest in
enlarging the percentage of its non-
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traditional exports to Romanis. The

Romanian side agreed to cooperate in
this, to the extent possible. Discus-
sions were also held regarding the
posaibilities of establishing long-term
arrangements for the “xchange of
commodities of mutual interest, such
as iron ore, chemicul fertilisers, oil
and refinery equipment etc. ‘These
discussions will be continued furthar
during the visit of the Rumanian Trade
delegation to New Delhi in the second
half of November, 1974,

Gevernment incentives to new enire-
preneurs of Mini Steel Plants

2504 SHRI B V NAIK Wil the
Mimister of STEEL AND  MINES
be pleased tu refer to the reply given
to Unstarred Question No 474 on the
14th Novembe:r, 1974 regarding Pro-
duction of Mim Steel Plants and
state:

() the number of Mini Steel M-
ants which are new entrepreneurs and
how many are old industries; and

(b) the incentives provided to the
new entrepreneurg by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Statistical data o! these lines are not
maintained, as the industrial licence
applications do not call for informa-
tion or the earlter or other activities
of the applicants

(b) There are no incentiveg speci-
fically for new entreprencurs

U.P. Election Tour of Prime Minister

2505. PROF. MADHU DJANDAVA-
TE: Will the Minister of DEFENCE
be pleased to state:

{a) whether the entire expenditure
in connection with the U, P. Ejection
tour of the Prime Minister has Deen
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debited to the Air Force Account as
admitted by Shri B. R. Bowry, Dir-
etar Public Relations, P.LB, New
Dulhxt sevently;

{P) if s0, the total amount debited;
and

(¢) the name of the account to
which it is debited?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). A sum of Rs, 1,69554.74 payable
by the Prime Minister in connection
with the use of IAF gircraft during
the Prime Minister's election tours in
Uttar Pradesh and other States dur-
ing February 1974 has been recover-
ed and credited to Air Force account.

(¢) The recovery ig booked under
Major Head 071, Main Head-1, Re-
ceipts from Services and Supphes,
Minor Hend (a)-Airlify charges.

Erection of houndary piliarg on Indo.-
Bangiadesh border

2508. SHRIMAT]I SAVITRI SHYAM-
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the time
by which the boundary plllars are
expected to be erected to indicate the
boundary line between India and
Bangladesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRB (SHR! BIPINPAL DAS): In

undemarcated sectors, Boundary pil-
lars will be erected when demarca-
tion is completed. In jemarcated
areas boundary pillars have been
erected. It is not possible to give
any specific time limit by which all
the pillars will be erected as this
depends upon the progress in the
survey work which can he generally
carried out during the winter wheu
the weaker is equitable.
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Permission for Medical Research and
Training granted to Johns Hopkins

Unjversity

2508 PROF MADHU DANDAVA-
T Wil} the Minister of HEALTH
AND FAMILY PLANNING be plea~

ed to state

{(a) whether permussion has been

granted to the Johns Hopkins Uni-
versity's Centre for Mrdical Research
and Training to work on research pro-
ject 1 India,

(b) it s0, since when the research
scholars are working in India. and

{c) whether they have been using

ClA’s proprietary aircraft for thetr
travel in India and Nepeal?

THE DEPUTY MINISTER IN THB
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A X M
ISHAQUE) (a) Yes, Sir

(ks The research scholars of the
Johns Hopkins Unuversity, CMRT,
Calcutts had been working in India
«ince the 1st April, 1963, but the pe-
riod for which the research schemes
of the smid Centre were approved by
the Government expired un the 80th
September, 1973,

{e) The required indormstion ¥ not
available.
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Redignillop, of high ranking mitttary
officers due to superwession

2509. SHRI SAMAR GUHA: Wil
the Minister of DEFENCE be pleased
1o state:

(a) whether a number of high-rank-
ing military personnel have resigned
or sought premature retirement dur-
ing the year 1974;

(M) it s0, the facts thereof, includ-
ing the names and ranks of such per-

(¢) whether in course of promoting
and giving new assignments of post-
g, some senior military personnel
have heen superseded;

(d) it so, the names of personnel
who have been superseded and by
whom; and

{e) the rationale berund such super-
session?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b) No high ranking military officer
has resigned during the names and
ranks of officers of and above the
rank of Brigadier who retired prema-
turely during 1974 and the reasons
therefor are—

B LT e S SR

(1) L. Gen. B. N.
Stk - * Noe reason was given
by the office
(2) Har
Sw . * To look after aged
parents and  civil
rehabilitation.
(3) Brig. V. K. Ghar For absorption in

his civil appointme~
ent

* To look after aged
parented and
property nho
prospects of such
promotion.

(sm- 8. S
. + Supersession.

(6% P Supersession

) Prig. A. S.
(tm. \

m ‘*‘ 8h c-
U?maachlxyya Renablhitation 0

ciil employment.

(8) Brig. Amarjit
Singh . .

Supersession.

(9) Brig. M. Y. .

Mudabidrs For ahsotpiium 10
s avil appowmnt-
ment.

{¢) to (e). Promotions of officars in
the Army are based not oniy on se-
niority, but also on comparative me-
rit These are made on the recom-
mendation of appropriate Selection
Boards which are approved by Gev-
ernment. Since, promotion 15 made
by selection, supersession of officers
of lower merit 18 sometimes finevit-
able,

Prices of 1ron

2510 SHR!I BHARAT SINGH
CHOWHAN:
SHR} PHOOL
VERMA.

CHAND

Will the Mmister of STEEL AND
MINES be pleased to state

(a) the prices of iron during Jan-
uary 1971 and January, 1974, and

(b)Y the broad outlines of Govarn-
ment's efforts during the intervening
period to reduce or maintam the prices
of iron?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)" (a; and
t). The prices of pig 1ron dunng
January 1971 and January 1874 were
Rs 450 and Rs 700 per M/T respec-
tively for railbead station inclusive of
excise duty ‘These prices are 1in res-
pect of standard foundry Grade-3 Ihigh
Marganese Price increase in pig 1ron
was due mainly to increase in cost of
coal prices, freights, excise duty stc



123 Written Answers

Benus for employees iy Banking
industry

2511 SHRI P. M MEHTA:
SHRI P. A. SAMINATHAN:

Will the Mimster of LABOUR be
pleaved to state

(@) whether Bonus Review Commit-
tee has recommended that the gen-
eral basis for determining bonus for
employeer 1n the banking industry
should be presoribed in the Statute
relating to Bonus;

'b) whether the Committee hag also
recommended that the special features
of banking companies incorporated in
the preser.t legislation should continue;

t¢) if so, the other recommenda-
tions mad? in regard to the employees
of banking industry; and

(d) how many of them have been
accepted?

THE DEPUTY MINISTER IN THE
MINISTRY" OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) to (d) The
Bonus Review Committee set up by
the Government has, 1n its report, made
recommen lations/observations on vari-
our aspect, of bonus payments includ-
mg the piyment of bonus in banking
industry  These are under study

Details of firm< and Estabhishmetns
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Adulteration in samples taken by the
Civio Sialf dusing 10735-74

2312. SHRI N. £, HORO:
SHRI K. MALLANNA;
SHR] SHANKAR DAYAL
SINGH.
Will the Minister of HEALTH AND
FAMILY PLANNING be pleaséd to
state:

(a) whether Delhi Corporation has
Launched prosecution against certain
firm, establishments and GCovern-
ment-run hotels and concerns, some
of whose products have been found
adulterated as per samples taken by
the civic staff during 1973.74; and

(b) it s0, the names and addreswes
of the firms and establishments, sam-
ples of whose products have been
found adulterated and action taken
against them during the lsst six
months?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
Y PLANNING (SHRI A K M
ISHAQUE) (a) Yes

{b) A statement 18 enclosed. All
the persons involved in adulteration
have been prosecuted under the Pre-
vention of Food Adulteration  Act,
1954

rosecuted under prevention of food adulteration act
Cotporation

dunng the period 1.4.74 10.09.74 by Dellu Municipal

SLNo. Nanwe of the commodity in wihich adulteration  Date of
detected. Sampling

Parties prosecuted.

1. Onesamplie Sun

2. Onesample of Suji

3. Onesample of Ice Ceream

4. Onesawmple of Chilly Sauce

Do (sih

M Modi Floor Mills,
24474 gelhi.
747 M/s Pun Flour M!
24474 s Bun jsb
X M/ loe Cremm Lad,
4774 M&m
8.7, M/s Sueng Chung Factory,
18.2.74 I
6.6.74 M/s Rallis India L,
Bombey.

e e - T

—
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6, Onesample of Gola Milk Toffea
7. Onesample of Tomato Sauce.

8. Onesample of Toned Milk
9. One sample of Besan
Jo. Onesample of Maida )
) . 012 amole of Cink:n Roasted.

32, Onesample of Cows Malk.
13. One sample of Chully sauce.
14. One sample of Cow Mdk.

35,  One sample of Besan

1h.  Onesample of Toned Mulh.

17.  Onesample of Chilly sauce.
18, Ounesample of Atta

1y, Onesample of Cows Milk.

Manufacture and sale of suuriogs
drugs

.318. SHRI SHANKERRAO SAVANT.
W4l the Minister ot HEALTH AND
FAMILY PLANNING be pleased to
state how many cases of the manufac-
ture of sale of spurious or substandard
arugs were cdetected during 1972-73,
1973-74 and 1974-75 upto 3ist October,
1474, State-wise”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTIi AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE) The information is bemng

30.8.74! TheHindustan Sugar Mifl
, L., .

(4

20.8.74 mmm Hotel and its
20.8.741 Do
20.8.74 Do
208.74 | Do

9.7:74 Vicam  Hotel and its
Directors.

9.7:74 ; Do

9774 Do

9:7.74 Do

9.7.74 Mapagement ot Quuab
Hotel.

9.7-74 Do

4.9.74 Managementof Tera Hotel
and Manufaciuring Go-

6.9.74 Management of Agn
Hotel.

6.9.74 Do

collected and will be laxd on the
Table of the Sabha.

Visit by Foreign Dignitaries

2314 SHRISHANKERRAO SAVANT
will the Mmstet of EXTERNAL
AFFAIRS be pleased to stale

(a) the foreign digmtaries who
have visited Indin during the curreat
calendar year; and

(b) the effect of these visits o=
political and economic hes of Indis
with their nations®
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAYL DAS): (a) A list of
foreign dignitaries whose visits to
India during the curreni year were
handled by this Ministry, 15 placed on
the Table of the House [Placed n
Labrary  See No LT-8604 ‘74)

(b) These visits helped further in
promoting the existing cordial politi-
cal and economic relation. between
India and these countries.
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Rejection in taking products of
Hindustan Latex Limited,
Trivandrum

2al7 SHRI VAYALAR RAVI Wil
the Minister of HEALTH AND FAMI-
.Y PLANNING be pleased to state

(a) whether the Family Planning
Department has rejected large sup-
plies of the Products of the Hindustan
Latex Limited, Trivandrum, and

(b) if so, the reasons theretor and
the steps taken by Government to
help that company to avoid stocke
piling theur products?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTII AND FAMI-
LY PLANNING (SHRI A K M
ISHHAQUE): (a) and (b) Only such
batches of the condoms produced by
the Hindustan Latex Limited as did
not satisfly the statulorv standards of
quality prescribed under the Rules of
the Drugs Control Act are not accept-
ed. The Management of the H.IL
12 taking steps to ensure the mainten-
unce of quality.

2712 LS5,

Shady deals by Rajen Babu T. B,
Hospital, Kingsway Camp,

2518. SHRI Y ESWARA REDDY.
Will the Ministert of HEALTH AND
FAMILY PLANNING be pleased to
state,

(a) whether Government's alten-
tion has been drawn to the alleged
shady deals worth over one lakh
rupees regarding the purchese of
hospital beds, bedside lockers ete. by
the Rajen Babu T. B. Hospital, Kings-
way Camp, Delh); and

(b) 1t so, whether any investiga-
tiong were conducted into this matter
and 1if so, the action bemng taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
I.LY PLANNING (SHRI A K. M
ISHAQUE) ({(a) A report to this effect
had appeated in the Press.

th) The matter was 1nvestigated
deparimentally as well as by the Vigil-
ance Department of Municipal Cor-
poration uf Delhi. No irregularity was
uetected

Accident in Khas Joyrampur Colliery

2519 SHRI RAMAVATAR SHASTRI
Will the Mimster of LABOUR be
prleased to state

(a) whether 1wo coal miners were
killed and a few got injured when the
underground roof caved in at Khas
Joyrampur Collery of the Bharat
Coking Coal Limited;

(b) if so, the facts thereof; and

(c) whether compensation was given
to the families of the deceased?

THE DEPUTY MINISTER IN THE
MINISTRY OF LLABOUR (SHRI BAL-
GOVIND VERMA)- (a) Yes, two coal
miners were killed; and two got in-
jured 1in an accident that took piace
in Joyrampur Colliery,
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(b) The accident which took place
on 22-10-1974 was due to the sudden
fall of roof.

(¢) Ex-gratia payment of Rs. 200 per
family has already been paid by
management. (ompensation has not
vet been paid.

Criminal cases wunder E P. F. Act
against M/s, Banshidhar and Sons
and Vijoy Talkies, Monghyr

2320 SHRI RAMAVATAR SHASTRL
Will the Mimster of ILLABOUR be
pleased to state.

(a) whether criminal cases under
Section 14 of the E P F Act, 1932
filed 1n the year 1968-69 agamst M/s
Banshidhar and Sons, Monghyr and
Vyoy Talkies Monghyr are still pend-
ing 1in the Lower court, and

(b) 1if so, the action taken by the
Regional Piovident Fund Commus-
sioner, Paina, Bihar to expedite the
disposal of the said cases?

THE DESUTY MINISIER IN THR
MINISIRY OF LABOUR (SHRI BAL-
GOVIND VERMA)Y (a) Yes

{L) The Regionul Pronident Fund
CComm.ssiones has heen making etlorts
for expeditious disposal of the cases

Criminal cases under EP.F Act, 1952
against M/s Nawrang Lal Agrawala
of Hazaribagh

2521 SHRI RAMAVATAR SHASTRI
Will fhe Mimister of LABOUR bhe
pleased to state

{a) whether a good number of eri-
minal cases under section 14 of the
Employees Provident Funds Act, 1952
filed agninst M/s, Nawrang Lal Agra-
wala of Hazaribagh ended in acquit-
tal as the Provident Fund Inspector on
whose rerommendationg the said es-
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tablishment was covered, failed to
prove his report; and

(b) if so, the action taken for filing
an appeal agamnst the acquittal and
the action taken against the erring
Inspector?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b). The
mformation is not readfly available
and 1s heing collected It will be laid
on the Table of the Sabha in due
(ourse

wiegre, fagre ¥ wrorere A W
dwh & Qe

2522, S CTRTHATC qreet :  wr
wareey ot ofewye fadyea mat oz
AT &1 397 A fo

(%) wa fagre & fegre favr &
15 3¢ & a7 “wRIIIT ' O $RF
& woraT fow 2,

(=) ufe gr, 71 qur g faix
# wfagrt & forz v 9w & 40
Trtagt 57 qgT 97 0 [ 6uT gy Ar

(7) P Tm & garw ¥ faa
wufwa  F1 a7 Jae w4 LA K
aT7or, & FreAfaa qFw 7 30 AT &
g7 WY 3Tae AFT E , W

(%) o M A BT H A E
fod ATEIT &1 W ATFOEY VR AT
faae § ?

weveny wite aficare frttwor swre
¥ 3q st (st o Fo qwo wERYY) :
(w) & (7). oo gwm ¥ o ot
& oY T gz o T &Y Y )



133 Written Answers AGRAMIAYANA 7, 1808 (SAKA) Written Answers 134

Reguirement of Ships by Shipping
Corporation of India

2523, SHRI V. MAYAVAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the total requirement of ghips
by the Shipping Corporatiop of India
at present; and

{b) the steps being taken to meet
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 H M. TRIVEDI):
(a) The Shipping Corporation of India
have a proposal to acquire 32 addi-
tional ships involving an aggregate of
6.96 lakhs GRT, in the first phase of
their fleet expansion scheme during
5th Plan, Presently, the Corporation
have a fleet of 112 ships totalling 17.11
lakhs GRT.

(b) Despite severe constraints hike
sharp cscalation in ship prices, iffi-
culties in raising foreign exchange
joans, the Shipping Corporation of
India are exploring all avenues for
acquiring these ships on suitable terms
of credit.

Setting up of 1000 mini steel plants

2524, SHRI B. K. DASCHOWDHURY:
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whether he gaid that 1000 mini
stee] plants would be set up and that
the target of 120 million tonnes of
steel would be achieved by the turn
of the century; and

(b) the quantum of sponge iron
that s being produced indigenously
that will be the most important input
for thege plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRY SUKHDEV PRASAD): (a) The
former Minister of Steel and Mines had
expressed a personal view that 1,000
mini stee] plants could be set up Yy
the end of this country.

(h) So far, there has been no pro-
duction of sponge iron on a com-
mercial scale in this country. How-
ever, several experiments have been
carried out at the National Metallurgi~
cal Laboratory, Jamshedpur and the
initial resulty are encouraging. Seven
State Industrial Development Corpora-
tions have heen granted Letters of
Intent for setting up sponge iron units
but these schemes are still 1n the initial
stages.

Amendment of Prevention of Food
Adulteration Act

2525 SIIRI B. K. DASCHOWDHURY:
Will the Mimister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether under the present pre-
vention of Food Adulteration Act the
hangd of the law falls on retailers and
distributors rather than on manufac-
turers or producers of adulterated
goods;

(b) whether the Act makes any
difference betwee, adulterated and
sub-standard food;

{¢) whether representatives of his
Ministry attended a symposium in
Delhi on ‘Adulleration and its  solu-
tion’; and

(d) it go, whether he proposes to
amend the Act in the light of the dis-
cussion and representations made 10
him?
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THE DEPUTY MINISTER IN THE
MINISTRY OF REALTH AND FAMI-
LY PLANNING (SHRI A K M
ISHAQUE) (a) No

(b) No Al food articles falling be-
low the prescribed standard, are deem-
ed to be adulterated

(c¢) A representative of the Minislry
of Health and Family Planning attend-
ed a Workshop on Prevention of Food
Adulteration organised by the Federa-
tion of Indian Chambers of Commerce
and Industry in October, 1974

(d) A Bill to amend the Prevention
of Food Adulteration Act 1y alreads
under the consideration of a Joint
Committee of Parhiament who will no
doubt take all relevant factors into
consideration

Acogquisition of Headquarters Build-
fngs of garstwhile Pree India Pro-
visional Government i,
Singapore

2526 SHRI SAMAR GUHA Will the
Mimister of EXTERNAL AFFAIRS he
pleased to state

(a) whether the buildingg ysed as
the headquarters of the Free India
Provisional Government under Netuj
Subhas Chandra Bose ang for the
residential purpose of the President of
that Government are of great histori-
cal importance for the Indian Nation

(b) it so, whether Government
made any effort to acquire these two
wildings at Singapore, and

(¢) if not, whether Government
propose to 1mitiate discussion with
the friendly Government of Singapore
for the purpose?

THE DEPUTY MINISTER IN THF
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) to ().
While Government recognise that the
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buildings 1n question are of historical
significance, 1t has not been considered
appropriate for Government to initiate
any action for their acquisition

Difficulty in Navigation to Ships in
Calcutta Port for want of wailer
from Ganga

2327 SHRI SAMAR GUHA Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) whether with the appioaching
winter, navigability of incomung and
outgoing ships to and from Caleutta
Port 15 getting difficult for want of
flushing water from the Ganga, if so,
its cffect on Calcutta Port,

(b) whether the Ministry of Agri-
culture and Irrigation has been ap-
proached for expediting the comple-
tion of th project for release of pro-
mised quantum of Ganga water to
the Hooghli,

(¢) if s0 whether any firm date hat
been given by the Mimstry of Agri-
culture gnd irrigation 1n respect oi
release of Ganga water to the Hooghly,
and

(d) 1f not the reasons therefors

[HE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDD
ta) Owing to silting i the reaches
below Ca'cutta draught that can be
permitted to incoming and oulgoing
ships to nJ from Calcutta has to be
restricted in the months from Febru-
ary onwards This occurs mainhy due
to progressive deterioration of the
river and inadequate flushing water
from the Ganga

(b)y Close lLiatson is maintained by
the (alcuita Port Commissioners with
the Farakka Barrage Project and the
Ministry of Agriculture and Irrigation
for expediting completion of the Pro-
TR
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(c) The feeder canal of the Farakka
Barrage Project is expected to be
completed by the end of this year and
thereafter the Project will be com-
missioned. The allocation of the
fair-weather flow of the Ganga 1€
Jander discussion hetween the Govern-
nents of India and Bangladesh.

(d) Does not arise.

Sine-Pak Armed build-up along
Kashmir Border

2528. SHRI SAMAR GUHA Wil
the Minister of DEFENCE Le pleased
to state:

(a)} whether Prime Minister's recent
vigit to Leh in Kashmur was related
to the report of Sino-Pak armed
build-up along Kashmir borders;

(b) 1t su, the facts thereot; und

(cy the nature and objectives of
Sino-Pak armed build-up?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) No Sir.

(b Does not arise

tv) No reports indicating anv S:no-
Fak armed build-up ulong the borders
have come to notice.

ar fadw Aifr ot s

2530. ot fenfi frw 5 faiwm
%O qy qATH w1 g9 vh 1

(%) az fazisr & werdta A
wtfaog i vat A gEearfae i g, w1

(=) z& #hx & wigs gw&y
TR LY a3 vl 92T & IR T 4TI
I e & vew 9ag ot vR
L

fak siwg ¥ 9 st (W
fafram am) @ (%) T faddw
st Y gfvig § wor 70 & sfas
Ao uma &1 9z e GRS B a5
g€ wim o fawn & wadfas wsy
§ qfvads o & age weraay fadt §
fuak afvorgeey sfagsll wie-
T & A Ay aw gur A wd
7177 4F 2 {TIHAT ¥ OF (WHIRS
i #4737 &9 § 1 4 WU
wie e & ATz gEe E e A %
veyeAT ¥ wifge Z e e 9 fATae
7g1 gt wear 1z faviw sy €
HEHAT 41 THIO &

(/) T AT HTTAA 1 HHAAT
& fip1 @ @ wrgfvey oo wfhard
2 fre T flw 2T &1 @mERAT /R
e, faedt wifas: exqaa Wi wrfae
¢ gt g gifaa g, g5 @ A
3P drad g 1973 ¥ weAag
w owafya gz fatw wW &
fravasAs § 4 AG% AN
o v fAw ug wEen fEm oW
FEAT & 1 WA HIITT seAmd H foQ
frnat # raifeam a@ § M
g it Nz Fdw g & e fase
wiT fHTAT HF% XA FT 1

firmrrat WY Eet TC qT Wig o yaweeat

2831. ot fuvfe Gm : w
gea site W et qg qAT A e
4 fm

(%) ®TEwER ¥ fpgrai oY 5T
wrat & e WAt T O AL IwH
F% & For 1974 § £ Qe wrd
tiak



139 Written Answers

(w) afz g, 97 faw a7 gL e
9T AT T GYAHT F) S &> /v
27

weuv ot W wwre ¥ I Wl
(st gwiw wam) (¥) 7 (@)
wfw Suery & famiara) & foq dgr
¢ genra fawifulag 30 & weard
feqr AT RZTE —

(1) == e agxa qag wiata
gar fafewa fad @ 2 & wwme
ITEH| & weamTe] @ faar AT d

(2) @1 Tqr TN T 5 HA
foel} wsw @y 9Zaw faa aar 719
ghe agarn faaa) €1 voars &7 o &
RN gfy grea fratam o1 ami g
FRE

Hg aqr e &Y HATS wH
ar¥ & [t vgan asg A & qaa
qTET AT 4

ere fayre % sgrnfeat o) Qwd & fordt
wgr

2532 Wfeyfafan  ¥a7 eesy
Wit afon frdoe ot 7g amd &
AT a9 fxr

wy

(%) g1 feaa, 1974 § arqt
& v SuR fagR & sowra fadr
¥ o swAfTar IR gmrd ar ey
¥ fewr a1 , o7

(@) afx g, O SR o A
IR AEriedt €Y Qui-qr a9T Ao

NOVEMBER 28, 1974

Writfen Answers 140

Y wZ w0 F fud ¥ar wEmar WEM
Lk

wyreey Wit qfieare fretom siweg
% 3 5 (g %o Qo YHEWE) :
(%) s (&) . <o worre § ot g
greg #€Y g€ 1 wetar s & T
arwy  agr g9 fqaEn & uwn
a@w & w1 oA e faefw
HETAAT 1T BIFAT TY AT LA A
gy frdt fawa wgraar T wR0 Y
g I & QT T A5 A g
W aw fagie st 156. 50 fdifgv e
gt 1537 ¥ {391 T & 790 40
Wifza aw e AT G AT AT |

Proposal for better industrial relations
to iuncrease production

2333 PROF MADHU DANDAVATE
Wil the Mimister of LABOUR be
pleased to state

{a) whether Goveinment have any
proposals to better the indusimal re-
lations for greater piuduction and
producuvity, and

(b) 1if s0, the broad outhines there-
of?

THE DEPUT'Y MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)- (a) and (b).
The proposed comprehensive Indus-
trial Relations Bill 1s intended to bring
about bhetter ipdustrial relations lead-
ing to greater production and produc-
tivity

N.CL, Recommendation on reduction
in statutory interval for wage
revision

2534. PROF. MADHU DANDAVATE,
Will the Minister of LABOUR be
pleased to state:
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(a) whether in view of the infla-
tionary trends, Government propose
to implement the recommendation of
the National Commission on Labour
in respect of revision of wages that
“statutory interval for wage revision
be reduced from five to three years™;
and

(b) if so, whether Government pro-
pose to amend the Minmimum Wages
Act for the purpose?

THE DEPUTY MINISTFR IN ‘'THE
MIN!STRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b).
A decision 1n this regard s still to
he taken. Ilowever, the question of
periodicity In the revision of minimum
wages figured in the discussions n the
lL.abour Ministers' (‘onference held at
New Delhi on the 27th September, 1974,
and they were advised to keep 1n view
the recommendation of the National
Commis«ion on lLabour according to
which minimum wages should fe re-
vised once in three years.

Survey of site by Foreign Experts for
Ship building in Maharashtra

2535. SIRI SHANKERRAO SAVANT-
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of Maha-
rashtra had offered io bear the cost
of surveying the site for shipyard at
Agardanda near Murad-Janjira by the
team of foreign experts;

(b) if so, whether the offer was
accepted and the site hag been sur-
veyeqd by the team of foreign experts;
and

{e) if not, the reasons why it was
not accepted?

THE MINISTER OF STATE IN THE
MINISTRY OF SRIPPING AND
TRANSPORT (SHR! H. M. TRIVEDI):
(a) Yes, 8ir

(b) antl (¢). A Techno-Economic
Working Group of officers which had
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examined the technical and economie
aspects of the sites recommended by
varlous maritime States, including
Maharashtra, did not find Murudjanjira
(Agardanda) suitable for location of
a shipyard., Only the sites recom-
mended by the Group are being ex-
ammed by the foreign consultants for
preparation of Preliminary Project
Reports.

BALCO, Centrai Office ip Delhi

2536. SHRI SHANKERRAO SAVANT:
Will the AMinister of STEEL AND
MINES be pleased to state:

(a) whether the Central office of
the B.AL C.O. is in Delhi in a rented
premises; .

{b) whether there is g propvsal to
move this office o Nagpur;

(c) since when this proposal is
before Government; and

(d) the reasons for not implement-
ing the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) to (d). In 1472, il was decided
to shift the Registered Office to Nag-
pur. No suitable rented accommoda-
tion was available al Nagpur. Ade-
quale funds for purchase of land and
constructing its own bukling were not
also available. Bharat Aluminium
Company has therefore been allowed
{o continue its Registered Office in
Delhi for the present.

-U.8, Naval base in Diego Garcia

2537. SHRI YAMUNA PRASAD
MANDAL:
SHRI PRABODH CHANDRA!

Will the Minister of EXTERNAL
AFFAIRS be pleased {o state:
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(a) whether Government's atten-
tion has been drawn to the reported
U.S. Senate’s approval of $18 million
for naval base in Diego Garcia, and

(b) & so, the reaction of Govern-
ment of India thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) {a) Yes, Sir

(b) The Government of India are
opposed to the existence and expan-
sion of the base, as this will aggravate
tension and Great Power rivalry 1n the
Indian Ocean and would be 1nconsis-
tent with the UN resolutions aimed
at the maintenance of the Indian Ocean
as a Zone of Peace
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Man-hours lost dlue to power shed
ding in Punjab

2539 SHRI RAGHUNANDAN 1 AL
BHAllA Wil the Mnmuster ol
LABOUR be pleased {o state

(a) the number of man-houis lost
due to power shedding in Punjab n
1Y73-74 and uplo Novembet, 1974,

(b} whether «mall scale industnes
have been closed due to the power
shedding and scaicity of raw mate-
1nialy during the said perwod, and

{¢) 1t so, the measures tuken by
Government to impiove the situation’

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL-
GOVIND VERMA) (a) to (¢). The
matter falls essentially 1n the State
sphere The Mimstry of Labour have
no information about the number of
man-hours lost due to power shedding
and the reported closure of small-scale
industries due to power shedding in
Punjah According to avallable infor-
mation, Punjab like Haryana was
almost entirely dependent upon power
from Bhakra which had a serious
shortage of water nflow this yea:,
resulting n reduced supply of energy
from the Bhakra system to the Btates
in the Northern Region including
Punjabh As a result, industrial pro-
duction n the State 13 reported to have
heen adversels affected The Ministry



145  Written Answers AGRAHAYANA 7, 1896 (SAKA) Wnitten Answers

of Energy are closely monitoring the
implementation of various measures
designed to reduce power shortage and
improve power availabiity in the
country.

Expansion of Transport facilities in
Punjab during Fifth Plan

2540. SHRI RAGHUNANDAN LAL

BHATIA: Will the Mmister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether any target of transport
facilities to be expanded during the
first year of Fifth Plan has been final-
ised for Punjab; and

(b) if so, the bioad outlines thera-
ol?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H, M. TRI-
VEDI): (a) and (b). An outlay of Rs.
275 00 lakhs 1s envisaged for expan-
sion of Road Trausport facilities in
the State Plan of Punjab during
1974-75,

Restructure of Indimn Council of
Medicaj Research

2541, SHRI DHAMANKAR: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a proposal to restruc-
ture the Indian Council of Med:ical
Research is under consideration of
Government; and

(by if so, the salient feaiures there~
of?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH
AND FAMILY PLANNING (SHRI
A. K. M. ISHAQUE): (a) and b).
A proposal to restructure the Indian
Council of Medical Research is
under consideration of the Govem-
ment and no final shape ‘has been
given to the proposel, '
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Liberalisation of loay terms to
Shipping companies

2542. SHRI C. JANARDHANAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have liber-
alised the terms and conditions of the
loans to shipping companies; and

(b) if so, the broad outlines and
objectives thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H, M. TRi-
VEDI): (a) Yes.

(b) The existing terms relating to
debt equity ratio to be maintained
by lcanee shipping companies and the
securities to be offerd by them have

beta relaxed, The details are as
under :—

(i) The debt equity ratio to be
observed by shipping companies has
been liberalised upto a maximum
of 10:1., This will be in respect of
cases where Shipping Development
Fund Committee gives only a guar-
antee axd not loans.

(ii) The security cover which the
loanee shipping companies had to
offer hitherto at the rate of
133-1/3 per cent of the outstanding
amount of loan or of the guarantee,
if any, issued in respect of the loau,
has been reduced to 120 per cent.
The loanee shipping company
would, however, be required to
insure the ship in question for an
amount not less ,than 133-1/3 per
cent of the loan/guarantee amount.

The above relaxation will not be
applicable as a general rule, but only
in gpecial circumstance and in speci-
fic cases,

These relaxations will, besides help-
ing well established shipping com-
peves to raise the npecessary loan
capital to purchase ships whose prices
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have escalated in recent times, also
enable the smaller shipping companies
to have moie free assets foi expan-
sion, ,

Visit to india by Chiet Minister of
Sikkim

2543 SHRI C JANARDHANAN
SHRI NAWAL KISHORE
SHARMA
SHRI ¢ K CHANDRAPPAN
SHRI N. K. SANGHI.

Wil the Mmuste: of EXTERNAL
AFFAIRS be pleased to state:

(ay whether the Chief Minister  of
Sikkim visited India on the 31d Nov-
ember, 1974 and

(b) if s0, the subjects discussed
with him and the outcome thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINJAL DAS) (a) Yes
Sir, the Chief Minmister of Sikkim,
Shr; Kazi Lhendup Dorn accompan-
ed by his two Cabmet colleagus, Shu
K C Pradhan, Minister for Agrn-
culiure and Ammal Husbandary and
Shri Rinzing Lepcha Minister for
Public Works visited New Delhy from
3rd to 6th November, 1974

{(b) Duning their stay in New Delh;
the Sskkim Chief Munister and his col-
Jeagues held discussions with the
Prime Minister Foreign WMimster and
several other Minmsters of the Govein-
ment of India The Chief Minister
apprawsed the Government of India
of the political situation currently
prevailing in Sikkmm During these
discussions the question of giving ad-
dition il assistince for the develop-
ment programmes m Sikkim was also
taken up These discussions were of
& general nature and follow-up action
would be taken at the official level
relaton to specific developmet sche-
mes, The Government of India
assured them of their willingness to
extend all necessary assistance for
speedy implementation of Sikkim’s

NOVEMBER 28, 1974 Written Answers 148

development plang The Govern-
ment also extended full sympathy
and support to the popularly elected
Government of Sikkim.

Threat 10 Nation's Health

2544 SHRI SAROJ MUKHERJEE.
Will the Minster of HEALTH AND
FAMILY PLANNING be pleased o
state

(a) whether Government are aware
of the mounting threat to the nation’s
health due to Filariasis, Malaria, Cho-
lela, Tuberculosis, Leprosy and Dengue
which loom largely over the country
in new forms, and

(b) if 0, the
this new danger”

THE DEPUTY MINISTER IN
THE  MINISTRY OF HEALTH
AND FAMILY PLANNING (SHRI!
A K M ISHAQUE) (a) There does
not seem to be any such threat to the
nation’s health except in the case of
Malaria the ncidence of which has
gone up

pioposals to resst

(b) The +wational programmes for
the eradicatuion/control of Filana,
Malania Cholera, Tuberculows and
Leprosy are being contnued during
the Fifth Year Plan perfod as Central-
ly ~ponsored schemes, These program-
mes are reviewed fiom time to time
and action as necessury 18 taken for
their proper implementation In so fam
as Dengue 14 concerned, anti-larvel
and anti-adult mosquitces measures
are being taken agamst Aedas Aegv-
pt1 which 13 the mosquito responsi-
ble for the transmission of this dis-
eise

Export of serum from Bombay
2545 SHRI SARO MUKHERJEE
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased o
state:

(a) whether Government are aware
that some agencies in Bombay ave
exporting serum;
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(b) whether Governmen{ ure con-
sidering to ban such export in view
of acute blood shortage in the coun-
try; and

(e) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN
THE  MINISTRY OF HEALTH
AND FAMILY PLANNING (SHRI
A. K, M. ISHAQUE): (a) Yes,

(b) and (¢). The Government ure
considering a proposal tp impose
ban on the export of whole human
blood/plasma and ail products derive
ed from human blood except human
Gamma Globulin und Humuan Serum
Albumin manufacturvd from human
placenta und human placental blood.

Setting up of Evaluation Commitfee to
examine working of NCC

2646, SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

W.il the Mmuster of DEFENCE be
pleased tu stute:

1a) whether Government have con-
stituted the Evaluation Committee to
go into the working of NCC,;

(b) if so, the terms of reference of
the Committee; and

{c) the trme by which the vom-
mittee will submit its report to the
Union Government?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (¢).
Government set up an NCC  Eva-
luation Commttee, under the Chair-
manship of Dr. G. S, Mahajani, Vice
Chancellor, Pune University in Dec-
ember 1972. The Terms of refcrence
to this Committee were :—

(i) to evaluate the work of the
NCC programme since its inception,
with gpecific reference to its sims
and objectives;

(i) to  recommend measures
necessury for changes in the aims
and  objectives, organisation and
training of the NCC programme and
consequeutial financial/adminis-
trative arrangements. In making
these  recommendations, the Com-
mittee was to take into account the
activiies covered by the National
Service Scheme w1d National Sports
Organisation in the sphere of youth
development,

2. The Commitlee submitted its re-
port tv Government in January, 1974,
The recommendations of this Com-
mittee are under examination,

Misappropriation of funds and misase
of Family Planning Materials

2547. SHR1 MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Wilj the Munister of HEALTH AND
FAMILY PLANNING be pleased to
~tate:

(a» whether the Central Govern.
ment have received any complaint
aboul the rususe of family planning
materials and mmsappropriation of
funds by the officials in charge of
Family Planning in some States; and

(b) if 80, the names of such States
and what steps Government have
proposed to take to stop it?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH
AND FAMILY PLANNING (SHRI
A. K. M; ISHAQUE): (a) and (b)
Some complaints were received from
Andhra Pradesh, Assam, Bibar,
Madhya Pradesh, Rajasthan, Tamil
Nadu and Uttar Pradesh,

State Governments have been tak-
ing appropriatc action wherever any
delinquency is established,
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Decline in production of Blast
furnace at Bokaro Stee] Ltd,

2548, SHRI BHOGENDRA JHA.
Wil the Minister of STEEL AND
MINES be pleased to state®

(a) the monthly production of blast
furnace at Bokaro Steel Ltd, bet-

wean the period Apnl to August,
1973 as compared to  April-August,
1974 with reasons for the  decline,

o any,

(b) whether the decline has begun
with the taking over by the new
Managing Director of Bokaio Steel
Ltd, and

(¢) if so, whether the responsibi-
Lty has been fixed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (&)
The average monthly production of
hot meta} from the first blast furnace
of Bokaro Steel Plant during the
period Apnl to August, 1974, was
54,818 tonnes agaiist 64,125 tonnes
during the corresponding peried 1n
1973 The dechne i production has
been caused by lower availahty of
cokmg cosl due to disruption m rail
movement, particularly during April
10 June, 1974 and restricted coke push-
ing with ncreased cooking period
resulting in poor reactivity of the
blast furnace coke ad high ash con-
tent in the coal The technical pro-
tlems n operation of the blast fur-
nace which impeded production in
the last few months have now been
resolved as a result of which 69,000
tonnes of hot metal were produced

in October, 1874
(b} No, Sir

(¢) Does not arise.
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Memo from United Mineral Workers’
Union, Singbhum, Bihar

2549 SHRI BHOGENDRA JHA'
Wil the Mimister of LABOUR be
pleased to refer to the reply given
to Unstarred Question No 3849 on
the 29th August, 1974 ad state:

(a) whether any decision has since
been taken on the Unmited  Mineral
Workers' Union's demands as stated
m the memorandum dated the 24th
July, 1974, if so, the facts thereof and

(b) whether it 1s proposed to re.
commend take-over of the Chiriburu
Quartzite Mineral Mines, Singbhum?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHM
BALGOVIND VERMA) (a) and
(b) The matter 15 receiving atten-
tion

Additional Pay and Allowances hene
fits to defence personnel

2550 SHRI MADHU LIMAYE Will
the Minister of DFFENCE be pleased
to state

(a)} whether the Defence personnel
have been given benefits in their pay
and allowances over and above those
recommended by the Pay Commis.
s10n,

(b) if so the details of the
favourable changes and improve.
ments made; and

(¢) the financial implications of
these changes”

THE MINISTER OF DEFENCF
(SHRI SWARAN SINGH) (a)
Yes Sir,

(b) The details are given n the en-
closed statement

(cY The additional expenditure in-
volved in the improvements over the
recommendations of the Pay Commis-
sion 18 estimated to be approximately
Rs 88 50 crores per annum,
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Border demarcation between Burma
snd India

2551. SHRI MADHU LIMAYE:
SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to stote:

(a) whether the border demarcation
work with Burma has been complet-
ed;

(b) whether in the name of demar-
cating the border on the ground some
Indian terrilory has been transferred
to Burma; and

{c) if so, the details of the area
s0 transferred?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a)
No, Sir,

No, Sir.

(¢) Doey pot arise

Improvement in relations with France

2552. SHRI MADHU LIMAYE: Will
the Ministey of EXTERNAL AFFAIRS
Le pleased to state:

(a) whether Government of India
think that there is scope for further
improvement of relations with France;

(b) if so, in what particular sphere
or spheres;

(¢) whether the election of the new
President had any impact o, ¥ranco-
India relations; and

(d) if so, in what way?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a)
and (b), We have very close and
friendly relations with France, Efforts
are continually being wade on both

sides to strengthen these relatiuns fur-
ther in all fields.

(c) end (d). We expect our very¥
good relations with France to continue
to grow in strength in all fields during
the tenure of the new Pregident of
France.

Effect of rising prices on Defence
Stores purchase programme

2553, SHRI MADHU LIMAYE. Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether the recent inflation and
phenomenal increase in prices of all
goods, the Defence Ministry’s stores
purchase programme has been hit; and

(b) if so, the steps taken to keep
the defence forces fighting trim des-
pite the inflationary inroads into the
defence budget?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
Inflation ang increase in prices have
had their effect on the procurement ot
Defence stores,

tb) Despite the escalation in prices.
the fighting efficiency of the defence
forces 15 being maintained at the re-
qguired level by eflecting economy
wherever possible and readjustment of
priorities.

Ching using Nepal ag bage for Tira-
des against India

2354. SHRI N. K. SANGHI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a)} whethey the Chinese Govern-
ment have been using Nepal as its
base for carrying out tirades against
India which is against established
international norms;

(b) whether the Government of
India have drawn the attention of the
Nepalese Government about the gross
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violation of this convention and if so,
on how many occasions the Nepalese
Government were addressed on this
issue in the recent past; and

(¢) whether the Nepalese Govern-
ment have actually asked the Chinese
Government not to carry such g pro-
paganda from a third country and if
not; the reaction of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a)
The Chinese Embassy in Kathmandu
has been circulating some anti-Indian
material. This is against established
international riorms,

(b) The matter has been brought to
the notice of the Government of Nepal
on four occasions during the past ten
weeks.

(¢) The Government of Nepal has
said that it is looking into the matter,

antrib_ution by World Health Organi-
sation agencies for Eradication
of Malaria

2555. SHRI N. K, SANGHI: Wwill
the Minister of HEALTH AND FA-
MILY  PLANNING be pleased to
state:

(a) what amount is being spent by
the World Health Organisation agen-
cies in India for carrying out research
for finding answers to eradicate ma-
laria and yellow fever per year dur-
ing last three years;

(b) whether World Health Organi-
sation contributions over the years
for eradication of malaria has been
reduced and Government’s own con-
tributions are not sufficient enough
to thwart the resurgence of malaria
in the country; and

(¢) whether Government have re-
questedq Worlg Health Organisation
agencies to make more funds avail-
able to carry out and adopt new
methods for eradication of malaria
from the country and if so, their re-
action in this regard?

NOVEMBER 28, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY ‘'PLANNING (SHRI A. K&
M. ISHAQUE): (a) The information
is being collected and will be laid on
the table of the Sabha.

(b) The WHO’s contribution tow-
ards the National Malaria Eradication
Programme has been confined mainly
to the providing of consultants, fellow-
ships, material and equipment and
travel cost of officers attending con-
ferences and seminars. In so far as
allocation of funds to the programme |
by the ‘Government of India is con-
cerned financial difficulties have arisen |

stringency combined with the heavy
increase in the prices of insecticides
and drugs,

(¢) No.

Defence Responsibilities towards
Sikkim to meet Chinese threat

2556. SHRI N. K. SANGHI: Wi
the Minister of DEFENCE be pleased
to state:

(a) whether the recent
attitude on Sikkim’s association with
India and continued tirade against ou
country has enhanced defence res-
ponsibilities and commitments of our
country towards the  Himalayan
kingdoms; -

(b) whether there has been anj
augmentation of Chinese forces acros
the border with the change in the
Chinese attitude; and’ ;

(¢) if so, what steps are bemg
taken to ensure that any threat wil
be met rightly and squarely?

THE - MINISTER OF DEFENG
(SHRI SWARAN SINGH): (@)
Government have taken note of 1€
Chinese criticism of the decision @
the Government of India to enable
Representative of Sikkim to sit i
the Indian Parliament, This criticism
is not justified. The = situation
watched carefully. This has 1o
entailed any change in our defenté
responsibilitieg and commitments,
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(b). No, Sir

(c). Does not arise in view of the
reply to part (b).

Oi1 Spill poses problem for Indian
Experis

2557 SHRI PRABODH CHANDRA
SHRI R § PANDEY

Will the Minster of SHIPPING
AND TRANSPORT be pleased to
state-

(a) whether Government'« atten-
tion has been drawn to the news item
appearing in a local Enghsh daily on
the 14th October, 1974 captioned ‘oil
spill poses problem for Indian Ex-
perts’, and

(b) 1if so, the reaction of Govern-
ment thereon”

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING  AND
TRANSPORT (SHRI I M 1TRIVEDD
(a} Yes, Sir

(b) As g result of the grounding
of the American o1l tanker ‘TRAN-
SHURON' there was oil spillage  of
about 3000 tonney off kiltun Island
{Lakshadweep) The o1l that bhad
leuked has since dispeised The ol
rematmn® intact 1in ‘TRANSHURON’,
i~ being transhipped to another tan-
her

Procedure for investment of empioyees
Provident Fund

2588, KUMARI KAMLA KUMARI
Will the Minister of LABOUR he
pleased to state

(a) whether Guvernment propose to
vontinue the procedure for invesiment
of Employees’ Provident Fund to the
Central Government sccurnties per-
manently and to otherg tempoianly as
the pattern of investment has been
notified only for & few months, and

(b) if so, the reasous therefnr?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a). No

(b) Does not arise

Non-payment of EP F. amount to
widow of Late Maganial Desai,
Supervisor, Hanover Insurance

Caompany, Bombay

2659 KUMARI KAMLA KUMARI
Will the Minister of LABOUR be
pleased to state

(a) whether wiadow of Late Shri
Maganlal Desay, a Supervisor in the
Hanover Insurance Company, Bombay
having P T account No WB 13697
has not been paid the provident Fund
amount of her late husband who ex-
pired on 11th October, 1971 so far by
the West Bengal Provident Fund Com-
missionet, and

(b) if so, the r1easons for delay and
s{eps taken to expedite the payment
thercof”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) The Provident
Fund Authorities ha'e reported as
\ nder —

fa) and (by The Provilent Fund
Amount m 1cspect of Late Shri Man-
ganlaij Desan (Accouunt No WB/
13697/11} has alreadv been authorised
for pavment On receipt of stamped
1eceipt called for from the Claimant
a chegue will be 155u8d

investment of emplioyees Provident
Fuand

2660 KUMARI KAMALA KUMARI
Will the Minmister of LABOUR  be
be pleased to state

{a) whethey all the State Govern-
ments/and Provident Fung Commis-
sioners have been asked to follow the
latest order on investment of Provi-
dent Fund; and
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(b) i so, whether the report on de-
tails of investment will be examined
by his Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) The Regional
Provident Fund Commissioner have
been mnstructed to ensure that the
pattern of investment of provident
fund momes as laid down by the
Central Government 1s followed by the
exempted establishments Ag regards
the monies pertaiming to un-exempted
establishments the 1nvestment 1s made
through Reserve Bank of India, Bom-
ba, according to the approvad patlern
of investment

(b) The details of 1nvestment are
scrutinized by the Provident Fund
Organisation

Stopping of DTC bduses in North
Avenue, New Delhi

2561 KUMAR] KAMLA KUMARI
Wil] the Mimeter of SHIPPING AND
TRANSPORT be pleased to state
state

{2) whether Guvernment aie aware
that no D T C bus stops 1n North
Avenue, New Delh: although many of
the D T C routes have been diverted
through this asea, and

(b) whethe; Gouveinment uropowe
ty stop all the buses whirh pass
through North Avenuc, New Delhi in
that area”

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI)::
() ang (b) Ordmary services of
D.I.C. buses passing through North
Avenue have been provided three
stoppages at North Avenue, and for
Expresy and Sugam Seva one stop has
been provided oppomite the Enquury
Office
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¥ ward o trer e i el v ot

2565. |¥lo wTITMN qt¥d :
Tt e Wt afvar faem aAY
g AR Ty Ea fr

(%) =aravafamr whufem &
s | afezat F g8 4 wry st §
fg #1¢ gtz w7 fAmifo ¢

(v) ¥ 3® gfefms & wewin
TH FATAZ TRA W WA F fAnoF
aqta # waa fafwa szog ¢ rqrea
namwal 31 3 fmite o s
. omy7

{(m) ofzzar & Fqd o7 ww
w9 %1 391 wfulamm ¥ A Aq &
¥y arn 2

ey Wi afvar fdes s
¥ 3q ot (ﬁlza %o U0 m) :
(%) W= (SwHAMT ATX) F A9
wrefra waw wfewt (198s) € qed
aggr ¥ fraife § sy va swa
amfr wfafmw ¥ 39wt & wAIT
fambave} ) 3 WA AT 91T FTO
qear &1 2d & ®12 F WAT AT
i faaifra &7 v § 1 w17 7157 w0y
faimer winwrfey &1 f wraw wwany
*1 gur fawt wa & ey W17 sare
gt Fraemely 3 whefors weq & fad

WARNME AT AT 2 ¥ w98 ¥
anifair araw g 77 f57 o 7
BT 0T ST A AN %L K qrA
vy 7 Afgga 30 Aarr $97 ami
Fy At Ar Flam§sr AegR T @@r ¥
37 97 A1 fpuy AT |

(%) =tam =7 a=muT "l
wfafmaw & wdry Wagi F 70w o
W7 0% A% §

() nfwwa $taw fomg mor 917
RITFIFTL AT AT ATA0 (37)
wAT wAT & 617 safAy 4 oee A1)

axas AT wiafaaw & gewia or
T 31

Expansion ol TISCO

2566 SHRIMATI PARVATHI KRI-
SHNAN Will the Minister of STEEL
AND MINES be pleased to state:

{u) whether the Steering Committee
appointed by Government has since
examined the feasibility report pre-
pated by Nippon Steel Corporation of
Japan oqn the possible expansion of
TISCO: and

thY if s the brosd outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STESL, AND MINES
(SHR] SUKHDEV PRASAD) (a). The
examunation has not yet been com-
pleted.

{b). Does not arise

Gallantry awards to Armed personnel

2567. PROF. NARAIN CHAND
PARASHAR' Will the Mimster of DEF-
ENCE be pleased to state:
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(a) whether any gallantry awards THE MINISTER OF nmm
have been given to personnel of Armed (SHRI SWARAN SINGH): &)
Farees this year; and Yes, Sir.

(b). 'The names and permanent
(b) ifso, the names and permanent addresses of the recipients are given
addresses of the recipients? below:—

Name of the recipient Permanent Address

ASHOKA CHAKRA

I JC-47602 Sub Gurnam Singh, En Smt Jagir RKaur (Widow) Vills Bhulhr
(I’th’immoua) o gxns g Smmn( Tadike Teﬁﬂ Ari'e
Dmuct Amritsar  (Punjab)

KIRT!I CHAKRA

1. tht Haripal Singh Ahluwnm (SS-22848) Sardar A. S. Ahluwalis (Father)
at Rogt, (posthumous ’ Nrslzso-mudi Colony
ew

2. JC-5839s NBsub Daya Nand, Jat Regt, vmm Basbijault past office Sure gt
District :  Jhunjhunu  (Rejasthar)

3. POTS- 149416 Gur Igbal singh (posthumous) Smt Sawinder Kaur Widc w) C:0 Shri Nidhan
Singh, Govt.  High eol, Bhogpur
Distt.  Jullundur (Punmh)

VIR CHAKRA
1 Cdr. H. 8. Gill VM, (46s7), Flying pilot Smt Basent: Gl (Widow? Llape  per
W st P HRST FVRE PR Rareilly (U, B.).
2. Sgn. Ld:. M.K Jain (5337}, Fi for, Smt. l\nmlcxh Jan. (Widew® 95 Mchalls
(posthu.m (5337), Flying pi Mohan Jullundur Cry (Punjab:

3, Fh Lt G. S. Ra1(gors) Flying pilot, (posth- shn Konpsl €1 ¢h (Father' Village Chak
ous). Sarwan Nath  P. 0. Chandren, Ditt

§. offr. Sudhir ™ 10871), Flyi Shri R.S. Tvag: nbtr) A-66,2536, Netap
F'gw m).mi( % Flying ey vag: (F er 2536 Nets)

S sSTILNK Ums = Singh = Gurung, Smi.Dil Mays (Widow) Vilige & Thoes
gurans Gorkha R lﬂua’mgm\m}‘ s o Dﬁ:’iﬂ ] Vo & Lo
y »

SHAURYA CHAKRA ,
Maj, Cyril Jonathan Elias (1C 8. AQC. Jai Muhal, ‘A’ Rosd. Chutch Cate,
559 J B0 y s

bl
.

2. Sqo.Ldr. Tejwant Singh (7323), Flying Pliot C;/0S. Shanrgars wma . B

C % Sub Randtur Singh, Ax Vill G
3 ¥ zuso it gh sam &?:; -u:in N
: Eyana.

- B LI o R e
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L 3 3 4
4. 231683 Sqt. . Jagmal Singh, Photo Mechenic Village : Kalswato-X1-
. or'
(Rajasthan).
% 9809968 Fav. Des Ram, DSC Village & P.O. Sehlang.
alia) Kanena Khas,
ahendra Garh.
Haryana,
6 1330701 L/NK. Rams Panioker Rame Shri P.K. Gopala Krithrs (} e1}
Chandran, Engineors.(Posthumous). ’ House: ' opee P&ICHFAKAD?A’, ff/
V@lﬁ‘& P.O. & Penniyam  Kurussi,
District : Paighat, Kerala.

Now Natlonal Righways in Fifth
Plan

2588. PROF, NARAIN CHAND
PARASHAR: Willi the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether any decigion has been
taken to include new National High-
ways in the Fifth Five Year Plan; and

(b) if s0, whether any road in
Himachal Pradesh is also being in-
cluded?

THE MINISTER OF STATE IN THE
MINISTRY Or SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDD):
() a4 (»). No final decision about
new additions to be made to the exist.
ing National Highway System durihg
the 5th Plan period has yet been
taken, It is, therelore, not possible to
indioste at this stage the position
about any road or roads in any parti-
cular State, including Himachal Pra-
desh, which would be taken over as
& new Ngtiomal Highway during the
current Plan period.

Bourbela Cake oven Bsiteries

580, HHEI DAVENDRA SATPA-
THY: Wili the Minister of STEEL
AND MINES be pleused to state:

(a) the number of coke oven batte-
ries built at Rourkela Steel Plant by
M/s C. Otto India (P) Ltd, and the
amount received by them for each
battery.

(b) the life span of each of such
batteries before they were repaired/
rebuilt;

(c) the amount spent in the repair-
ing/rebuilding of each such battery

and the names of repairers/rebuilders;
and

(d) the dates when each such
battery was commissioned originally;
dates when they were put to use
after their repairs/rebuilding was
carrieg out and the dates when they
were kept idle for repairing?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEELL AND MINES
(SHRI SUKHDEV PRASAD): (a). One
halt Coke Over Baitery of 40 ovens
has been bullt recently by M/s, C. Otto
India (P) Lid. Tue value of the
contract was Rs 44 crores The
batteries relating to the ) million and
1.3 million tonne stages were bufit by
Dr. C. Otto and Company, a German
firm.

(b) to (d). This batterv has been
commissioned only recently and there
hmqueciono!nbuﬂdingormnir.
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qtet 3= & wr afqs @@y

2570. =Y wizq fag dgw ;4T
fa2w wdi ag garq Fr 391 F49

(%) w7 dra asf & ogwEy Fui
g afFes 999 g9 F far g@tam
FIT-H17 & fafasan s2d @ g ; AR

(@) & mafa § sT3ai R ara
& fame sy & fax @7 famn Fiw
el W g ?

fadm Wamm ®  IqEst =
fafgaas 7| ; (%) AT (@) =37
ga F AT & ara aRG TsafaEs 1Y
7+ g & wfed fase AT A 53
gaty &1 fafg &1 fagay sqawn &3
LAl

fage AT gI@I-F-¥ =8 Aag
gty #1 afxar faiae awdt o1 wf 2
fea @ grg wawal & antfey a€t aat
F A AT ATGET  qHA R AT
axafa fafoez safsqdl ;1 smataag,
oz wfafes |, wfas |, JwdtE qar
aiegfas afatafadedl @1 atar sa7
arfaa &

qaqa afaw safeal &1 9o H gfe

2571. =t WiIq fag =g :
=t "o Fo ATHT TG :

FIT  TAT A@AT Tg FATT &1 9T
F fa

(%) wagd dfaw sdartar #
qua & afag #IF F I F F@EIT AV
FISTAT 3T § ;
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(@) #37 3@ a1 & F1€ FA-
ATEr &1 g g ; ;T

(w) afz g, ar 3@ & A
arq FJar g7

TATHATT § IT A5 (7 Fo o
qEAwEE) ¢ (F) & (W), 1-1-73
AT ITF qIATT GIEA AT &
Farfaad oeael AT FEHT 77 8 A
# FUH] HY QAT TR *F AIT 9T
3fge daa amawm & fawfail & aFm
§F gk gra Gy ag g fq=ie
fear st <@t &1 1-1-73 & 93
Gar fmag mbfas qmadi ¥ fag
AT FYTE qIT AT FH 1A FAAT
F g, F ferd Wy AQTHT T AT R)

Shortage of medicines in Government
Hospitals

2572. SHRI P. M. MEHTA:

MEHTA:

SHRI S, A. MURUGANAN-
THAM:

SHRI R. V. SWAMINATHAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be wnleased to
state:

(a) whether dispensaries of Govern-

ment in the country are facing acute

shortage of medicines and other
amenities for the last six months
which has adversely affected the

people and increaseq the deaths; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). The Govern-
ment Hospitals in the country have
been experiencing shortage of medi-
cines from time to time. The reasons
for shortage were:—

p
|

1
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1. Inadequate import licences
issued to munufacturers for
import of drugs,

2 Non-availability of glass vials.

8 Non-supply of items like Am-
monium Sulphate hy the
Fertilizer  Corposation  of
India.

4. Inadequate supply of ceitain
canalised i1tems

8, Non-availability/bmited aval-
abity ol drugs in the inter-
national matket

This maticr was di.cussed with all
appropatate authorities and the fol-
lowing measures have been tuken to
1omedy the situation:

(1) The Department of tconomiv
Affairs have agreed tp issue
addmonal liccnces for amport
of life-saving drugs in short
supply

(2) Sters have been taken to
augment the supply of Glass
vials,

(3) The Ministry of Foud and
Agricultuie have agieed to
releasé additiona! quantity of
Ammonitm Sulphale so that
the requrements of the druss
units can he met

(4) It has been arranged to air~
lft substantial quantiies of
Chloroquin  Phosphate for
meeting  the immediate re-
guirements of the country.

(5} The Ministry of Cunmerce
are taking action to discou-

rage the cxport of balk diugs
in short supply.

(8) Many drug firms have air-
lifted supplies 1o areas where

essential druge were 1eported
o be in short supply,

Incurable diseases other than cancer

2573. SHRI P. M, MEHTA:
SHRI R. V. SWAMINA-
THAN:

Will the Minister of STEEL AND
FAMILY PLANNING be pleased to
state.

(a) whether there are some diseascs
other than cancer for which there is
no cure; and

(b) if so, what steps are being taken
to find out the remedy of such disea~
ses?

THE DErUTY MINISTER ;N THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M
ISHAQUE,: (a) Nu

{b) Does not arise

Movement of raw material to steel
Plants

2574 SHRI ARVIND M. PATEL:
Will the Mumster of STEEL AND
MINES be pleased to state:

\a) whether Government have since
examined the recommendations made
by Committee under Khandelwal's
Charrmanship for movement of raw
mateial to rteel plants, and

{b) if so, the results thereof?

1THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRA3AD): (a)
and (b). The Khandelwal Committee
has ¢ tar submutted s recommenda-
tinns in respect of the Stecl Plants at
Rourhela and Duigapur, the Tata Iron
and Steel Co., the Indian lron and
Steet Co, and the Durgunur Alloy
Steel Plant, The Commitiee has made
a nvmber of recoinmendations for
immediate and  lung-term  1mple-
mentsbion. The recommenditions can
be bioadly considered under three
sategories, namely, those for imple-
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menfation by (1) the Steel Plints,
(if) the Railways, and (iil) the Steel
Plants and the Railway jointly.

NOVEMBER 8, 107
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position in vegard
to implsmentation of the verious re-
commendations is as undert-

Name of Steel Plant

Total Imple- Not

Under
nm&a_er mented Accepted Consi~

fecommen
dations

. ISCO
(i) Plant - . . .

(i) Railways o v e

Gil) Jointly . .
2. IISCO

() Railways .« . ..

(i) Jointly . e e
3. D.S.P.

(i) Plant . . . . .

(ii) Railweys . e .

Gjoinly . . « . .
4. Allay Steel . . . . . .

s
~
>
ot
w

3. The precase position n regard to
Rourkela Steel Plant is being ascer-
tamned and will be leid on the Table
of the House,

4 'The recommendations nf Khan-

delwal Committee in respect of other
steel Plants are still awaited,

Developoent of Nava] Streagth
2575, SHRI NAWAL KISHORE
BHARMA: Will the Minister of DB~
FENCE be pleased to stale:

(a) whether there is & scheme under

(b) if s0, the details of the war ships
and submarines to be included in the
feet-for war-worthiness;

(¢) the number of gubmarines o

(d) the extent to which Indisn
Nuval force would be in g position to
face any chullenge?
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not be in the public interest to dis-
close further details.

Workerss of steel units laig off

2576. SHRI NAWAL KISHORFE
SHARMA: Will the Minster of STEEL
AND MINES be pleased {o state:

(a) whether the attention of Gov-
ernment has been drawn towards a
press news-item dated 8th Noveniber,
1974 regarding lay off of 1.5 lakh work-
ers of steel units;

(b) 1t so, the rewsons therelor and
the steps being taken by Government
to absorb these employees hy provid-
ing alternative employment:

(e) the adverse effects on production
of steel in the countrv, anl

(d) the steps being taken by Gov-
ernment to meet the requirements of
steel in the event of closure of steel
mills in Uttar Pradesh?

THF DEPUTY MINISTER IN THE
MINISTRY OF STFEL AND MINES
(SITRT SUKHDEV PRASAD)»:  (a)
and (b) While the news-item referr-
ed to has rome to the notice of Gov-
ernment, the factual position 18 heirg
ascertained from the Goverament of
Uttar Pradesh The temporary clos-
ure of certain electric are furnace
units and rerolling units in UP has
been due to the shortage of electric
power As and when there 18 im-
provement in the power supply posi-
tion, the State Government would
make available some power (0 these
units

(¢) and (d). Adequate guantities of
steel are available at present ant
there is no cause for concern now on
this account.

Gepalpur minty port in Orissa

2577. SHRI ARJUN SETHI Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government consider
Copalpur Minor Port in Orissa as a
spill-over project;

(b) it not, the
therefor, and

specific reasons

(e) the @iff ..lties standing in the
way of final clearance by the Centre
to State Government for investment
in the Fifth Five Yeur Plan?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H W™ TRI-
VEDI). (a) to (¢} Development of
Gopzalpi was  included tnder the
Centrally Sponsored Schemes in the
Fourth Plan But the Scheme could
not be sanctioned in the Fourth Plan
as thre wa« taken in locaring the site
of the Harhour

Provision in the Draft Filth Plan
for minor Ports under the Centrally
Sponsored Schemes 1s hmiied to
«pillover schemes of the ou~th Plan
and no outlay has been provided for
Scheme~ nat sanctioned in the Fourth
Plan  Anyv new scheme ieliting to
Mimnor Ports, Itke the scheme relating
to Cepalpur will have to be provided
for by the State Government as part
of tho State Pian The Scneme re-
lating tr Gopulpur is under consider-
ation Ir consultation with Planning
Cnmmiseion

Nickel plant at Sukinda

2578 SHRI ARJUN SETHI-
SHRI GAJADHAR MAJHI

Wit the Minister of STEEL AND
MINES be plea<ed to state,

(a) when precicely the Nickel
Plant at Sukinda, Orissa will be com-
missioned: and

(b whether there has been an In-
ordinate delay iy the commissioning
of the Project?

THE DEPUTY MINISTIR IN THE
MINISTRY OF STFEL AND MINES
(SHXI SUKHDEV PRASAD): (a)
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and (b). On the assumption that pilot
plant tests on the Sukinda ore would
be completed by the end of July, 1974
and weuld confirm the correctness of
the design: parameters of the ore pro-
cessing facilities as contemplated by
the Consultants. Approval wag given
to the Sukinda Nickel Project early
this year at an estimated cost of
Rs. 40 crores on the expectation that
the project would be completed by
1978 for the mine as such, the detail-
ed project report has bheen commis-
sioned and is expected from the con-
sultants concerned bv July, 1975. For
the processing facilities, the requisite
tests required a pilot plant to be set
up at Jamshedpur; on this, due to
delays in supply of certain items of
equipment and machinery and also
refractories from indigenous sources.
there has been delay bacause of
which the final report mn the mnilot
plant tests are now exnected bv July,
1975, This being our first nickel vro-
ject, the ore being of complex nature
and such pilot plant not having been
put up before this in our countrv, the
delav cannot be considered 1o be in-
ordinete. If the pilot plant 1ests con-
firm the correctness of the design
rarameters so far in view regarding
the processing facilities, »>nd do not
bring tc light anv nnforesean techni-
ral problems. it might <till he possible
to ccmnlete this high nrioritv proiect
by about the end of the TFifth Plan.

Port Rail Link between Atharbanki
anq Taradip Port

2579. SHRI ARJUN SETHI: WwWill
the Minister of SHIPPING AND
TRANSPORT be pleased to cstate:

‘(a) the reasong for delav in com-
pletion of the Port Rail link between
Atharbanki ang Paradin Port;

(b) the reaction of Government
thereto; and

(c¢) whether lack of coordination
between the Ministry of Railwav and
the Ministry of Shipping and Trans-

NOVEMBER 28, 1974
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port is hampering the early cons-
truction of the saiq rail link?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H, M. TRI-
VEDI): (a) to (c). Complzcion of
Port rail line between Atharbanki
and Paradip Port is linked with the
guestion of making certain modifica-
tions in the iron ore handling plant
to imiprove its functioning and pro-
viding tipplers to handle the through-
put, The Report of the consultants
on these matters is under examina-
tion cf the Port Trust,

Quantum of iron ore handled in Orissa

2580 SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINES
he plezsed to state:

(a) the total quantity of iron ore
handled through road transport, rail
and ports from the State of Orissa,
per annum during the last three
years:

(b) its break-up, mine-wise, in the
State; ang

(¢) the amount earned in terms of
fore’gn exchange by Government?

THE DEPUTY MINISTER IN THE
MINNISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
to (c¢). Information is being collected
and will be laid on the Table of the
House.

T g aifesaE &t afafafaat

2581, =it ®eraeg qAT :
|qIIX qul fag |t :

T TRAT [AT T QIS HT gal

i e
(%) a1 wrfagam q g9 & F
giaradl  #Aar 7 woAr afatafaar

9Ty T AT 3 ; AL
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(@) afz g, a1 qeddr qor #0

?

Ay

~

TETLHSA (ot @ fag): (F) d@aradf
Qai g qrfdaarEr §41 1 gra 7 FIE
warg o afafafaay afi aet «€ 21

qifEea™ F ®sR § WLAT AT quT
auifes

2582, *ff GEAATE FAT  PAT TE&T
QET Ig Fare &y T w9 fa

(%) =4a7, 1974 agq frad
ardrT dfas qav amfe arfsears
FEed AT,

(@) famaq arfeeardy dfas qar
AT AT qF AT & Fod H F; AW

(W) &R AT TF THRW F A
CEEIE I IR

Tear /=it (=) 3ot fag) : (F) & (1)
1971% 238 ¥ e # faer w1 arfeqray
AT ATIATT 934 al=ai 1 I SeqTaq
30 T 1974 &Y YU F @I 47|
aFy 1971 & JaW & aAIUA 3l AT
graras fguag & far a7 fafafaas
N iR 2

dfard fegvay 1971 %1 338 9%
17 & WA AT AT F qre fgtracr
§ 73 33 38 fafafaaa WY &, 5 o
q 1974 B HAT & gEATAT fawmay o
1% wAAR & Ana 78 AN fwar
ar a1 f+ 34 a4 & sxfaai & feag
afeli fran @te sitar & s
72 nerrafad fear sraa ag aiFAr

3

ol
Ze

¢ YT & s Aa g% arfeedra §
9 % 94 feuaa & @ T 267
TRATAT 1 3T AT AT g AT AT
44

38 qa uifseaifaat &1 atqq

a N

Sau

8
'Té'l aat fasie g fe arfwears &

a 93 fgaaa ¥ <@ ag A 2
A & a8 qa fgaed & @ wg arfe-
sttt 1 15 femaz 1974 & 94

aerrataa &3 fear s

c-ﬁ B A B M

gaw wfalzaq &t @i 38 Q8
awaat  fufafaaw A dfFs @
fsaaT #ar qar 3T @R AT W
19 & geaie @ ainla & @ # 1@
FTAT USET TV GEIAAT & ANTAT ST @I

g

Setiing up a Group of Medieal
Education to Tyain Cadre of Health
Assistants

2583. SHRIMATI SAVITRI SHYAM:
Will the Minister of HEALTH AND
FAMILY PLANNING be pieased to
state:

(a) whether the Government of
India have set up a group of medical
education to train the cadre of health
assistants in the country;

(b) if so, the nature of training to
be imparted to such persons ang the
detailg of their activities in the field
of medical assistance to the needy
persons;

(c) the time by which the training
is expected to be introduced gnd the
States where such centres would be
opened during the next six months;
and

(d) the extent to which such per-
song would also be helpful to the
authorised medical attendants in hos-
pitals?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A.K M
ISHAQUE): (a) Yes, Sir.

(b) The group itself has been set
up to suggest curriculum for train-
ing a cadre of Health Assistants. The
activities of Health Assistants would
depend on the recommendations of
the group referred above.

(c) and (d). The group is expected
to submit its report to the Govern-
ment by 3lst January, 1975 and the
question of training and where it
wili ke introduced would be examin-
ed ufier the receipt of the report.

gt gty wiwfnm § gater

2584. st aTq W Wi :
TAVHSAT W G K 59 K99 ()

() Fdwri wadr A1% Alalqay
fast ad @1 ar;

(@) #a1 w45 q9 qH £qmAl
¥ ung 77 @Ay &4y feafs ® o
agt 1 oA & feafr § sz aw
qfvads o1 var ¥

() &1 73 smy AR G
gl sfufaan 54 wqri v frafa
# gurT ¥t waqy wafa §  wgmw
& Wr

(%) xi¥t wfafsmm 3 wenm
AT wiafpar s Am faan
S ?

AT swren # 3 o (oo do
we) (%) @ (7). ow
faxTm gmer §

1924 ¥ I QT FAFTH WA
wfafiun Y aewdt g€ wrawgaamgl
Hie feafedi w1 qu oawd B fag
WAl §a whait 24 @) Fafae far
VT AT &1 qgd WAYeAT H B 1936
WIT 1954 & welved wgeaqw §)
1936 & dvivan whafime & Fafg
¥ gra wfufasw &
wdw g g & et
W yafeqi ® wgw faar war oy
feid g1 it erd@t  wifgarfosi
oy o godf @18 wm g
T Wi W AT ® WM 9%
Az geftaor faaT A o st
TIE weT {47FT AT A ey
F1WE ) 1954 T FWWEH AT
gt Ay gafwdr & a7 § g
oy &1 glatr fan eafa #
tifaer somet %1 ®v Frwarie
AT F o H qiiw yiwfy wed §
F1 forefo i A1 qer ATy g

215 o, 1972 W ox
g T waifaafawsgrany gw o=
O wmwd ¥ oaqe wfww
(weer) "7 faey (TY) weareG, @
qEaTAal T oM Oy wex #Y ¥
afafafy yaen @ 1580 2w & favr-
g faam frerdwfas @ 4

(w) tafaw @i & wror gt
|17 qRA A9 w0 & wluw
wAMTEY A, wRE
AT § AR A m-
Wt At Hamm § ofredw ddr
u gafgn aral av oft faere
wH g ag WS W 6 S
wigfiu® 1924 # &t
farat wver wf ;
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(@) awq ¥ grgm vt & fa0

my faeqa fadaa a1 Feew AT

3 G4 E® A4 8 fawewe, 1972

R oxE T A fom oab

q‘]‘}

1973 ®1 wvdAT fraw gegw

| gA® T B NE ooy 7 wraat
wfufiiadt & fawifalar faoom &
v Y AW At §

(1)

(2)

(4)

(4)

(6)

foatiar ot =gt (r3q
qerg wfgw) wem § 4y
HAHAT A3 T A g A i
| |

a1d ¥ wEegy AT vrd wafu 1
#rt 9 e g a7 A1)

TR F v1d wA;fy T A0 g7
AW ATR 0T g9 {oAT HIT
gfanams 37 0a & wves 7 Sq
ETTH 1 SUIFGT § VAT |

tutam whaytar wa § w3/
fram g wufmr 1 fvm
wiwrar &rv oA e Tl
oy mtaT A cATRRE S

it arel & whd @i
W1 faga & &1 gt o7 fany
YO RIS ATRD WP g
o B SRR % AR-
wied &g FearfasTar &
Lol

v e & At {gendi
¥1 o4 B A gD W A

(7)

(8)

()

\TT)
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wytfaee w4 gu gatar & ga-
AT T HTA WIT ST JART |

VAT =z A1 1 H oA Afa—
fg=r = mfr w1 wAvTw &
€ w0 fam oy wY svaear
A7 A3t Ao e

HTTT Z171 wER | a0 au fasy
T4 & A7 | yrvle 17 Hragdlt
ERP O G Ry e S s L i
A 07 7 iy fqorar i
a7 wiafoar 7 yfwa w5t gv
T

wieFm ¥ wlgy fFE=haor
FTHT -
WY T OWHAT U AW F

qT eI g T faa
wi{qAar w0

FUTs & S W o1 FA-ATR #T
I F 547 4 w1d) afaqur
Sk adh T

(10 sitafwrm & wowed @ g wwe

& i iz ot W 2

(11; 80 % Tiaw afg #1 o &

{12}

o g0 qwls wer &
WY MR T SAT STl
3 faet AT AT 9B

AT FRUd T ERTFY TS
gvwt i g7 e@e T
T BIGTR 41 W T g
qTRiT v 31§
Tell
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4. A% T ¥ s e AT
G STGATAN TF T QU ¥ QAT
QAN § TR WA § wenaw far
WuT § WIT SAAT WG 1924 4
fad T T GWEAT & AL HF W T
¥ Frotdr ®7 steaw w7 34 & frog wrrArE
# o1 WY )T W F AW WY
s A-faqing awe A7 faars & 79—
fer weaTat ov faare a7 & fer e
A w A ) Y I | v el e
T g1 ST R g AW F 4
fordge: &7 MEY AT &Y WIOHT 48 &
¥ geqa ATt wrgm)

Enforcement of Drugs and Cosmetics
Act

2585 SHRI M, KATHAMUTHU
Wiit the Minwster of HEALTH AND
FAM!ILY PLANNING be pleased to
stats:

(a) whether the level of enforce-
ment of the Drugs and Cosmetios Act
is not satistactory in the States;

(b) if so0, the reasons therclor; and

(¢) the steps being taken for en-
orcement of this Act effectively in
he States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A.K M.
ISHAQUE): (a) While the States of
Maharashtrs, Gujarat, Karnataka,
Kerela, Tamil Nadu and West Bengal
are fairly well organised, other States
have considerable leeway to make in
this regard.

(b) The reasong for thz level of
enfurcement of Drugs and Cosmetics
Act being not satisfactory in most of
the States is that Drugs Control mea-
sures were not given high priority in
the keaith programmes.

(1} States have been repeatedly
advired to streamline their Drugs
Contio]l Organisation keeping in view
the essential requisites for an effec-
tive Drug Control Organisation, The
Centra! Council of Health has also
passed resolutions at its meetings
held 1 Bhopal in 1969, in Bhuvnesh-
war in 1873 and at New Dalhi in 1874
exhorting the State Governments to
reorganise their drug control organi-
saticn on proper lines. Although
there has been some imprevement in
the drugs control enforcement in the
courtry, the overall position is still
not veiry satigfactory,

Spurioug Drugg Scandalg in Madhya
Pradesh

2536 SHRI K. M. MADHUKAR:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
statc:

(a) whether any official enquiry at
Central o1 State level has been made
into the scandalsg of Allopathic and
Ayurvedic spurious drug manufactur-
ing firms of Indore and other cities
in Madhya Pradesh;

(b) if so, the findings thercof. and

(c) whether the matter has been
referreg to C B I. for further inves-
tigation?

THE DEPUTY MINISTER :N THE
MINISTRY OF HEALTH AAD FA-
MILY DPLANNING (SHRI A K M.
ISHAQUE). (a) and (b) Yes An
enquiry was conducted bv a com~
miitce consisting of DIG. Police,
Ditector of Industries, and Drugs
Controller, Madhya Pradesh. Accord-
Ing {¢ the findings of the Commiittee,
ou+ of 374 units estahlished at Indore,
236 vmts were organssed by 1% groups
angt were given import liconces of
the vilue of Rs. Ona Trore and 77
lakka by the Joint Chief Controller
of Imports and Exports, Bombay.
They utilised import licences up to
the value of Rs. 424 lakhs only, The
remaining 138 units were given.
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licences to the value of Rs, 1 crore 13
Lakhs against which licences utilised
by these units were Rs. 26.1 lakhs
only. At the time of survey in Janu-
ary. 1974 of these units were already
clored ang only 12 units continued to
exist, but tfhey were not functioning
as they were pot given maunufactur-
ing licences,

(¢) Yes.

Mineral Resoutces in Nagaland and
Manipur

2537. SHRI § N, MISRA: Will the
Mir.a:.er of STEEL AND MINES be
pleased to state:

{a) whether 1t has come to the
notice of Government that Nagaland
and Manipur alpngwith Indo.Burma

Border are rich in mineral resour-
ces, angd
(b) if so, whether Government

propose to survey these arcas?

TIIF DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRY SUKHDEV PRASAD!): (a)
and (b)., In its programme of Geolo-
pical svstematic mapping., Cierlogical
Survey of Indla, has been giving pri-
ority to  mineral rich areas and a
number of detailed mineral 1ivesti-
gations have been also conducted. as
follow-up action on theae sitveys
As a rsult, coal and nickel deposite
have been located in Nazatand and
that of limestone and clay 1n Mani-
pur,

In the current field season (Octo-
ber. 1974 to September, 1975) of Geo-
logical Survey of India, systematic
genlogical mapping in some prospec-
tive winera]l bearing arcas of buth the
Stites and repional min>rol investi-
vationg for coal and magnetite-nickel
in Napaland and for chromite, nickel,
conver, platinum, asbestos, soapstone,
lignite and rock-salt in Manwur have

been proposed to be carried out,

Pak propaganda against India
regarding Sikkim

2588. SHRI S. N. MISRA: Will the
Minster of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government has seen
the Press Report in the various world
Newspapers about the anti Indian
propaganda carried out by Pakistan
about Sikkim; and

(b) it so. reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
Yes. £1r.

(b) In September, 1874, our Fareign
S «wretsry. then on a visit to Pakis~
ta~ expressed India's con-en  at
Pakictans unwarranted propaganda
camnpaign on  Sikkim. Tt wag made
cleer te Pakistan that anv miscon-
ceived stand by Pakistan on the con-
corsiitutiona] developments in Sikkim
would cause serious misrivings in
India about Pakistan’s motivations,

D T C. requirement of Buses

€80 SHRI S. N. MISRA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the total requirement of the
buses by Delhi Transport Corpora-
tion as on the 31st October. 1974;

(b) the total number of buses run
by D.T.C. and plying on the road at
present in Delhi; and

(c) the measures Government pro-
pose to take to meet the gap”

TBF MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 H. M TRIL
VEY.1): () The Delhi Transport Cor-
pu:tiun was expected to hivn a fleet
of 1734 buses as on 31st Octnber, 1974
The actual fleet on that date was.
however, 1644 buses.
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(b) On an average, 1209 buses
were operated daily during the month
of October, 1874 by the Cotporation

(¢) In order o meet the 1equire-
ments of the commuters, the fleet of
the Corporation 1» being prop:essive-
ly supmented Necessary infrastruc-
ture facilities for the :epoir and
manwitenance of vehicles are al-o bemng
provided Further, a prog-amme of
redesigning  the route s ructure on
scieific ines 15 being implemented
on a phased basis

Expenditure incvrred on Bhagwatl
Committec on Development of Inland
Transport

2380 SHRI S N WMISRA Will the
Minister of SHIPFING AND TRANS
PORT be pleased to <tate the total
expenditure 1ncurred by Gosernment
on the Bhagwati Commitee on Qe
velopment of inlind water {1 insport”

THE MINISTFR OF STATL IN THT
MTNISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDD
The totil expenditire incurred Ty
Government on the Bharwati  Con
muttes amounie? to Re 124 580 21

e GrATE  giga™, g QT
wwarfeqt & wfasy fafe =1 o =
WO WA

2591. Y gFH T HHATT © AT
oR TR g2 7T WY o %

(%) =t A=xd gy qreATT
HEA #ET 64 SEHAr 1y 57 A
4 & Fafspy w1t o =0 v 1 wgafeay
¥t afem ffe 1 agy ) gt o)
et

(m) afz ar A Iy W
whiew {xfu &) frAft nfmw qeen 2
it
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() war g awnrr o Wt
[ 5% & fir sbargt w2

S8 dWawa § I wW (e
wenter wwl) wirsr faf sifg-
T & ¥ s gi foar ¢ —

(F) & (1) v A oo
T Y B i whasafafy wiv
ofrar dwe fafe whafrry, 1952 &
AYFA A0 A g ¢ oaa e 9}
EiR il g

Cargo Handled by Inland Water
Transport from Gauhatf to
Calcutta in 1973-78

3,92 SHRI BISWANARAYAN
SHASTRI Will the Minister of SHIP-
PING AND IRANSPOR1 te pleused
to ~tate

(a) whether regular Cargo services
of Inland Water Transport have bee:
in opetation from Gauhati to Caleutt
through Bangladesh, and

(b) if <o, the volume of eargo
handled by the concern during 1973-
7417

THI' MINISTER OF STATE IN THT
MINISERY OF SHIPPING AMND
'RANSPORT (SHRI H M TRIVEDI
(a) Carpo services of Inland Wate
Iranspmt are n operation frem
Gauheti to Calcutta and  vice-vers:
through Bangladesh by the Centr:
Inland Water Traunsport Corporation
Iid, Calcuita

{b) Volume of cargo handied by thi
Central Inland Wauter Transpori e
poration, Calcutte, in 197374, in the
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following river services, iy as given
below:—

(in tonnes)
1 Calcutta-Bangladesh 49545.00
2. Bangladesh-Calcutta 13502.30
3. Calcutta-Assam 374.10
4 Assam-Calcutfta 17130 60
§ Assam-Bangladesh 704.10

Pooling of Nuclear Bombs by USA
and USSR

2584, SHRI R. S PANDEY Will the
Mimster of EXTERNAL AFFAIRS be
pleased to state

(a} whethey, Government’s atten-
tivn has been diawn to the 1eports
about US and Soviet Union having
pooled 12m n-bombs; and

(b} it so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI BIPINPAL, DAS) (a) Govern-
ment has seen veports that the total
of nuclear aisensl, with the US and
the USSR 1s equivalent to 12 mil-

Iagot Steel
Bhilu Steel Plant |
Durgupur Steel Plant
Rourkela Steel Plant . . .

Salcable Steel:
Bhilai Steed Plant . .

a4
Durgapur Stoe Plant .
Rourkals Steel Plant . . . -

o . ——

hon nuclear bombs of the iiregluma
type.

(b) The Governmen{ of India has
consisiently been of the view that the
highest prierity in the field of dis-
armament should be accorded to nu-
clear disarmament.

Production of Publie Sector Steel
Units

2594, SHRI JYOTIRMOY BOSU:
Will the Mimster of STEEL AND
MINES be pleased to state

(a) the instalied capacity and
actual production of the Public
Sector Steel Unitw, year-wise from
1971-72 to 1873-74;

(b) whether a shortfall 1n coal
raising by about one lakh tonnes
might force the Public Sector Steel
Plants to cut down production; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD): (a) The
installed capacity of the three inte-
grated public sector steel Rourkels, in
Bhulai, Durgapur and Rourkela iv
terms of ingot steel and saleable steel
and their produchion during the years
1971-72 to 1973-74 are given below'—

(In ‘o000 Tonnes)

Installed Production dunng
Capacity
1971-72  1972-73 1973-74

2500 1953 2108 1894
1600 700 723 776
1800 823 nr 1081
196§ 1568 1746 16h2
1239 432 477 an
123§ $97 765 736

- —— p———— —— - oMh— -

W w i  o— - -

2112 Ldt
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(b) and (c). According to the iar-
gets of production for 1974-75, the-.e
plants are expected to produce a total
of 3.162 million tonnes of saleable steel
and for this their requirement of
coking coal 13 esimated at 78 lakh
tonnes. The planig are also expected
to hold gtocks of coal equal to a cer-
tain number of days consumption
Normally, therefore, a shortfall in coal
raising by about ong lakh tonnes might
not have a significant eflect on their
production unless the supply fails
when stocks of coal in the p.ants are
already at a cribical level

Muprovement of Industria] Relations
in Poblic and Departmental
Undertakings

2595 SHRI 8§ M BANERJEE Wil
the Minister of LABOUR be pleased 10
state

(a) whether during the fitsl &six
months m 1974, maxumum number 6!
man-days were lost 1n public and de-
partmental undertakings,

{b) if 80, the reasong for the samc,
and

(¢) what further steps have been
taken to improve the industrisl rela-
tions in public and departmental
undertakings?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF LABOUR (SHRI BAl-~
GOVIND VERMA) (a) No, 8ur, Ac
cording 1o the available provisional
mformation, Public Sector accounted
for aboul 266 per ceni of the total
man dayg lost due to industrial dis-
puies resulting in work-stoppages dur-
ing the period January--June, 1974

(b) and (¢). Do not anse,

Per Head Expeuditure on £S48, in
vu.p

2508. S8HRI 8. M, BANERJEE: will
the Minister of LABOUR Dbe pleased
o glate
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{a) whether U, P. Government, who
ate administening Employees State In-
surance Scheme in Uttar Pradesh, are
spending only Rs. 39 per head per
annuwm agamnst a ceiling of Rs, 89
per head per annum,

{b) i so, the reasons therefor,

(c) whether a stage has come when
the Corporation should take over the
medical admmmstration of Fmployees
Siate Insurance Scheme from Uttlar
Pradesh Government for five years on
a trial basis, and

{d) if not, the jeason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA) The Employees
Stute Insurance Corporation have
furmished the following information -

(a) Durmg  1974-74, the expendi-
ture per employee on medical
tus¢  under the Employees
Stale Insurance Scheme 10
Utta:r I’radesh was Ry, 36 16
Paise as against the ceiling of
expenditure  for  thep year
whith 15 as given below.~—

- - P —

1 Restricied medial
carey e, full come-
prehensive medal
care for insured persony
and only vut patient
care with 1ree supply RS, 63;per angum
of drugs und dressing  per employse
for famibes.

2 Hxpanded medical
carc1.¢, famihes are®
entitied 10 all {acih- | R%. 67 -per
tics s for ansured annum per
petsons, except hospr- employee,
talisation

3. Full medical core l.c.,
all {acilities are provs- Rs. 80/~ per
ded to families a8 for  anpus per
insttred pessons, employee,
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{b) The shorifall in expenditure is
mainly due fo the scale of facilities
provided by the State Government
under the Scheme. At present, full
medical care is belng provided in Kan-
pur and Modinagar, while in rest of
the State, only restricted medical carc
is being provided.

(e} and (d). The administration of
medical care under the Scheme is the
responsibility of the State GCovern-
ment. The State Government are now
engaged in improving the Staundard
and Scule of medical care and servi-
ces,

Expenditure incurred on Repair of
Bridges on National Highway in
West Bengal in Fourth Flan

2597. SHRI KUMAR MAJHI:
SHRI S. N. SINGH DEO.

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total amount sanctinned for
repair of weak and amaged Bridges
in West Bengal on the national high-
way durmmg the Fourth Plan period;
hridge-wise, with location; end

(b) the broasd outlines of the work
done bridge-wise up-to-date and the
amount spent thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI}
(a) ang (b). A slatement giving the
requisite information is lad on the
Table of the House. [Placed in Libra-
Y. See No. LT-8606/74)

Bridges on National Highways in West
Bengal, Manipur and Meghalaya

2598. BHRI M. 5. PURTY:

HHRI SAKTI KUMAR
SARKAR:

Will the Minister of SHIFPING AND
TRANSPORT be pleased o state:

(a) the number and location of
Bridges costing less than Hs, 50 lakhs
on the Highways underteken in West
Bengal, Manipur and Meghalaya dur-
ing the Fourth Plan Period;

(b) the total cost of the each bridge
in these Stales; ang

(c) the broad outlines of the work
done up-to-date on each bridge and
the actual expenditure incurred up-
to-date and the short falls, it any?

THE MINISTRY OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) to (¢y Construction of 33 bridges
costing less than Rs, 50 lakhs each
was underiuken during the Fourth Five
Year Plun period A statement I giv-
ing location, estimated cost, progress
of construction and expent ‘ure :n-
curred upio 31-3-1974 on these hridges
is laid on the Table of the House.
|Plaved 1 Library. See No 1.T-8607/
74] In eddition 22 more bridges have
been sanctioneq but the construction
work on these has not yet started, The
details of these bridges are given in
Statement II lald on the Table of the
House [Placed in Library. See No.
LT-8607/74]

Fixation of Pays of Pharmacists

2599, SHRI RAJDEO SINGH: Will
the Mimister of HEALTH AND FAMI-
LY PLANNING be pleased 1o state

(4) whether the fiaation of pays of
certain  pharmacists working in the
Lady Hardinge and Kaulawati Saran
Children Hospital, New Delhi in re-
rard to 1st and 2nd Pay Commission
fiag not 50 far been made as a result
of agreement arrivel at in a meeting
held hetween the Health Ministry and
the National Federation of Pharma-

cists’ Associations on the 28th August.
1972

(b) whether the Ministry of Health
had promised to complete the job
within three months irrespective of
their arrears; and
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(¢) if so, the reasons for the delay
and the action taken ageainst the per-
sons responsible for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M.
ISHAQUE) (a) to (c) In pursuance
of the decision arrived at in the meet-
ing held on the 28th August, 1972 wath
the Federation of Pharmacists’ Asso-
ciations orders for fixing the pay ef
the Pharmacists working in the Lady
Hardinge Medical College and Hospital
and Kalavats Saran Children’s Hospital
New Dellu were 1ssued on the 4th and
20th October, 1872 respectively With
regard to the order in respect of the
Pharmaaist working 1n Kalavati Saran
Children's Hospital, the Institution
wanted certain clarifications and the
matter 1s under consuideration

Implementation of Recommendations
of Third Pay Commiwion in respect
of Pharmacisis

2600 SHRI RAJDEO SINGH Will
the Mmister of DEFENCE be pleased
to state

(a) whether the pay scales recom-
mended by the Third Pay Commis-
sion have been implemented in res-
pect of category of pharmaeist.,

(b) fi’uDstads of the pav scale
Designation of post

)

NOVEMBER 28, 1974
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(b) it s0, the (i) pay acsles, (i)
total apan of each pay scale in terms
of years, (in) number of pharmacists
stagnating at the maximum, (iv) num-
ber of pharmacists likely to stagnate
at the maximum in the nex:
two years, (v) number of pharmacists
who have completed 10 to 20 years
of service, and (vi) number of
pharmacists who have completed § to
10 years of gervice, and

(¢) the Information as wner (b)
above before the implementation of
the saxd recommendations®

THE MINISTER OF DEFFNCE
(SHRI SWARAN SINGII) (a) Yes
Sir Under the Ministrv of Defence
there is no post deugnated as Phar-
macist but there are posts cdesignated
as compounders and di-pensers for
whom the Third Pay Commisgion have
recommended the same revised scules
as for Pharmacists

(b)¥(1) any (i1) The detanils are given
in the statement aitached

(hyGuy vy (vy & (viy and (¢)
The imformation asked for 15 being
collected and will b laid on the Table
of the Sabha

B - e - ey 54

Present scale Revised scale

{1) Comsounder/Compounder & Dispenser (Quali-

fied) Selection Cirade .

o —

Rs Rs

o 2042 fOmrefm 280 425 S SEO-—EB
240D

(2) Compounder/Compounder (Honpital)! Com-

pounder & Dispenser (Qualified) Grade's

v 1305175 BPe 6 (1) 330 10~ 380~

205 ~1-~212—EB Bt 2 500-F R
P 240 | et 8O,
(for fally  Quabfiad
Pharmacsts, ¢
those possessing ous-

Hficntions mention-
ef in Sections u
and 32 Ag rh:‘ghl:r-
macy W 1 ut
exchyding thove
cavered by clause(d:
% Kection 3:‘7‘?}‘
330
m——«wuo-—-mi-u-3 10

—480,
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o —————— —— - o
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vo— — -

(3) (l;(;lmg;mndcr/Cumpuundu & Dispenser (unqua-
the . .

202

2 3

(for unqualified phar-
macisits  t e . those
covered by clause(d
of Sectton 31 of the
Pharmacy At or
pussessing  register-
able Qualification
under that clause

() 130 3 13T 4 26C—(—32€~ } B
173 —f350

(1) 80—1=—8§-eu2—
9§—EBw3—110

by (Su)-i—Tothpn of ¢a h pay scale in terms of years
cale

Rs
425-640 . . . . .
330560 . . . . :
3130-453
260-350
iy wRva AwA, a§ frewt & foar
%7 ST

2601, SY qRTATS ATEAR  FA7
sy 18 ST (97 s THnnfEy
qIT ARYT 1295 § IAYT | AV ¥
a7 7Y &Y 3w fr

(%) = 7T R {70 g9
A {ATE FTE WA WATIW qaq TE
forefy & wsfrm + svenifor faamst
uifz gz sqrafaiy & st &
* wfawre 7 ¥ var § waa frsh
ot B ufasrr da Ay,

(%) w0 ¥ 49 wgE AqT
Peeeft womra At & g wdbnfon &
seitfirs frent o7 wmm ol A 8
gere vy fmrd , ok

(w) afx g A @ afefeafra &
™ sdaf % faar & ffy w9
wifiewrdt w3ar ?

oy W §  goelt (o -
Wt o) (%) e AT g
i g ey iy Wy o 4

Span 1n years
. . . . 4
. . . . . . 20
17
15

(=) & (7} Fwm 3w T
frarrr % Frr a1 wiranfr. wpers
QTST AF FAT TN AT WG 40T
LA - Al 1L il e o B E
frft ¥ srafer e + /sy
F=ry v wfEw AnT )

Expansion Programme for S L

202 SHRI RV SWAMINATHAN
Wil the Minister of STEEL AND
MINES te pleased to state

(a) whether the Hindustan Steel
Lamuted 1s considering a big expan-
sion programme, and

{b) 1f so the salient features of the
programme?

THE DEPUTY MINISTER IN THE
NIN'STRY OF STEEL, AND MINES
(SHRT SUKHDEV PRASAD) (a) and
(h) The main evpansion plan-/new
schemes of Hindustan Steel Limited
which are either under execution or
are included (m the Draft Fifth Plant
ate ay under -

(1) kxpansion of Bhilai Steel Plant
from 25 to 40 mullion angot
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tonnes. This envisages the in-
stallation of L.D, Convertors for
steel making, facilities for con-
tinuous casting and a plate mull
for the manufacture of heavy
plates Facilities for iron ore
mining and sinter making are
also being suitably expanded.
This scheme is under imple-
mentation

Gu) Installation of a Spirally weld.
ed Pipe Plant at Rourkela Steel
Plant for making large diame-
ter pipes for oil refineries, 1in-
dustry and public health
schemey

(1) A refractory plant at Bhilax for
the manufacture of 1efractories

(1v) Expansion of Alloy Steel Plant
at Duigaput
(v} A plant for the manufuaciure of
CRGO Sheets at Rourkela
(v1) A seamless tubes plant

enersmtarimn ey

12.00 hrs,

QUESTION OF PRIVILEGE--Contd,
Ienort Licencr Casg—~—Contd

st wy famd  (447)  waw
REZT WY @I FT AU A7 A
aft & fx & vx aoe Ay oreeft g eafam
A TTRATFA 17 AA(ER 47 FTNTHTAT
& wrfew , dar & o wx armr 7
w1 & 3 o w1 oY o7 ot T fgfrdo
) g9 ®1 77 av o for vqfrgwe fear
WG | wwr I 4N g el W)Y
afy qraT &, At W W T 7Y wa @, Al
AR gz v far sk mv &
¥ am qx ANfomy wv v § gw
A% ¥ @At A wiy 9F aft e, we
a8 § g w97 ey ur)
Tt ot spfar it wmo ot 3 qfaay
fapyger o 2wt v, o Hw a4

NOVEMBER 28, 1974

Cuse (QOP.} a04

& wod wfwerdy ¥ fog w2 @ g @
famz & fag & gfeg . (wae)

SHRI H K L. BHAGAT (East
Delhu) Sir, a pownt of order can be
raised only in regard to the business
before the House, I am rawsing an ob«
jection There cannot be any point of
order at this stage A point af order,
under rule 378(2), “may be raised in
relation to the business before the
House at the moment” What is the
business before the House at the
moment?” On what can the raise a
pomnt of oider” He cannot raise a
point of order

SHR! MADHU LIMAYE: On =&
pending business

SHRI H K L BHAGAT There is
no item at the moment before the
House on which vou can raise a poirt
of order I want your ruling Points
of order are being ramzed on matters
which are not in relation to the
business of the House at the moment

He cannot raise a poant of order
now As I submitted you must give
a rubing as to how and when points of
order can be raised because points
of order are being misused* He did
not come yesterday You have con.
cluded the debate and you seid you
have closed it A Member cannot
g0 on speaking at Jength on a piivi-
lege motion He has spoken six times
on this He wants to speak again. No
point of order can be raised, I want
your ruling on this, whether he can
raise & point of order in this man-
ner, like this

MR  SPEAKER: Of course, at
preseni,  there Is no busineas befort
the House, and his polut of order
relates to no business. There, you are
correct. Lot me know on what matier
iz the point of order being raised
Is it a submission or & point of order?
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oft wy fma o oz wTE wTET
& 1 w1y qF g 39, A & mafaww
F&aT | § gw 9o dex & ay ¥ wa-
oo woa srgan g o

SHRI C. M. STEPHEN (Muvattu-
puzha): There is no pending matter.

MR, SPEAKER: You can make a
submission; not a point of order,

SHRI MADHU LIMAYE: fThe
privilege matter is pending.

SHRI C. M. STEPHEN: A point of
order can be raised under rule 376
either arising out of an interpretation
of the rules or articles of the Con-
stitution or in relation to the business
before the House at the moment.
You said yesterday: ‘I have closed
the matter and § will give my ruling
sometime later’. The matter is closed.
How <¢an it be opened? I have no
objection to any subjective evalu-
ation that he has about himself...
(Interruptions;., You read out the
jetter to the House and you asked
the opinion of the House and you en-
quired from the Members and you
came to this decision after ascerta-
ming the will of the House. The
matter wasg closed by you after
you consulted the House. Now if
somebody is permitted to reopen this
matter it will be a dangerous prece-
dent and it will be a reflection on
all of us. It cannot be done; all of us
are equal before law and all of us
are equal before you, Mr. Limaye
may have his own opinion about him-
self but let him remember ihat he is
une among the %50 Members of this
Huouse; and he is no mora and no Jess,

whwy fomd : & g s wrh
g1 & Wk Wrftfaan ol &1 Wiwa
w ofy wfewre § 1

PROF, MADHU DANDAVATE
(Rajapury: I have a point of order
regarding what he has said. I wish
to bring to the notice of Mr. Stephen
that ag far as the privilege matter
was concerned, even on the basts of
wha! he has read out from the pro-
ceedings of the House, the Speaker
has only reserved the ruling. So, the
matter is not closed.

SHR! C. M. STEPHEN: I have clos-
ed the matter—that is what the Spea-
ker 1s reported to have said. .

PROF. MADHU DANDAVATE: A
person who raised the privilege issue
has a right to intervene and he has
a right to raise any point of order
and make a submission in that regard,
Therefore he should be heard... (In-
terryplions).

MR. SPEAKER: To all of them I
gave a chance at the preliminary
explanation in respect of the motions,
Yesterday, [ said that 1 had heard
all your points of view and 1 have
closed the matter. 1 also said that I
should see all the debate which has
taken place in the last week and find
out what points have been raised
and that it would take a lot of time.
1 will have to go through it so that
1 may not be in doubt as to what is
the specific issue, I had promised that
I would hear four Members who ask-
ed to be heard on thig side and that
side  Mr. Madhu Limaye .had written
that if it could be kept pending till
tomorrow, it would be better. But
neither the Members wanted it, nor
wag 1t agreed to.

AN HON. MEMBER: His name
was not amongst them,

ot vy forerlt -t srEw fafaee
W7 ot i § A e ¥ ¥ ?
IR e srevda fem? o v
weslt g, Frfem o9 o § A wfuwre
st g il E qw A §
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SHRI K LAKKAPPA  (Tumkur):
tle 1s not the Leader of .he House,
The Leader of the House has a right
to intervene He is not the Leader of
the House unfortunately.

MR SPEAKER. If you will not
kindly mind what I gay, I want to
say this. It 15 a different matter. You
can make a submission {o the Speaker
in spite of what has happened.

Wt wy f@ W foama

Ay wgem Wt S aelt A
€Y 7Y wew Y, wrw A

But the way, you addiess and the
way you wrote Ig exaspezrating You
write: “I have given you a detailled
noticc based on the chargeshest
against Shry L. N, Mishra . I[ you
are interested i the orderly busmness
of the House then immediately upon
the conclusion of the Question Hour
you should wmnvite me to raise s
question, you may invite such othex
Members as you want io " Now, 1
am very much interested 1mn the or-
derly busnness of the fiouse 1 am
prepared to accommodate Members
on this sude or that side n <pite of
some obstacles that may haive been
theie But this 13 met the way to
addre-s the Chair or wnte to  me
1 do not mind After all, if something
basic is left out, I can make an ex-
ception but no! under tims type of
pressure

q’t“fﬂlﬁ:mm, iﬁi
¥ arrarT gd Ewd § I e AR
& 7o fm e W Fvafaw R
s & Az gy O A s o
§ fr & wza §f frrwrngls vt aw

AT 7 535 d SIGT FERT ARET
Bt

NOVEMBEZR~28, 1074
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T® W ot ¥ wate gorar a7
wr saTwaY e Y a1 wwe
qEdm ? IR ov Avadt i it A
WEY -

“We do not see what you are
going to examne hecause the pri-
vilege motion iy against the House
Minister, the Home Minister con- |
tinues, the persons may change but |
the Ilomy Minister continues, Tha

s why he is  dealing with  the
question.’

7% gar 78 37 B H¥A 9w A
¥ wq gy wrengad § 9 g
wfqar $Y 41 75 § FATT FAfRT
rroifafafed g@ 81 Ty IwwET
gtferT g WAt /7Y & 1 Ffrs wiaafg
# e wTH Y 3 ) ST qE WA GTT
wiemoy:: K1 607 7 f 47 wiwaas Y
O T AT 47 /A § N BaTwax e
&1 § ®3A & "4 wrt ety fo &
s g & afwwvrs v gz RIg,ANEw
A IR % LT ATAFT A ISNCH
W VG 9T AR RVE & {4 4
ST § & 747 517 /gy FAr g,
#gz wgrg ) (T IH & QAT EC-
AT ¥ THL ® ATE, KA AR &
FRETE T | W7 qEA TRITE X AT
&, 3% e Tt TG WA

gt srdet ag & e wwag
waTs 9B 1 gl v & W
Faw & famre s fafeas @
AT ¢ 4Ry wEm W W
s it anfge, ww el o
#fes wede K foaw & B 264
® g whaigferdrat ¥
Iy ST et wT WY et 4T 9w
A Favir ey § W 01 ST R 95
aréz ¥ X1 & ov @ wpwR T
wragnt:



“Accordingly, when a quistion of
reach of privilege or contempt ot
e House is raised in either House
n which a member, officer or ser-
nt of the House fis involved, the
rocedure followed is that the Pre-
iding  Officer of the Ilouse in
hich the gquestion of privilege is
aised, refers the case to the Pre-
iding Officer of the other House,
nly if he is satisfied on hearing
the member who raises the question
or or persuing any document
here the complaint is hased on a
ocument, that a breach of privi-
ge has been committad. Upon
the case being so referred, it is
e duty of the Presiding Officer
f the other House to deal with the
matter in the same way as if it
ere a case of breach of privilege
f that House or of a  member
ereof.”

qi oA fHorT & arg 6T WY T
¥ 9T ag ™ & far o Sarwat difea
T HTH A THIAT fHarg an asa &9
HEeT 7 T AT F agr 9% ISEAT
ST | FIT AST AT & G Gl
| GATR TRT4T AV T AAT T3

gadl F1 ag & f6 SHidaT fiwma
q ST g9 faar HT 98 G &y
& fear g ar saTaeT Sifega st &1
HEIGHTR, Tof BT TTH AT
wielt & fgwrd faagify gz a1
IS Fv gANG AL FifE
[t & ZT0 S geaeT fad st € s
sifay facaardy wam awedt #:71 )

i 917§ ag agqT Frgar g fa
BR AW FTEHATG HETI WX A
Tl T, F1 GHE # T aa av
S&1 o0 @fwe o=iv a1 ual & e
FHRE & WA DHG T+ &g & A1
sigfte #0E R foig T w06t wgad
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# <@l wg g 94 wrdie & facge Irgwr-
BT K a7 STaT g fa S T S aFdey
FUGFXT & HTHY 98 U™ Toid AT
e 97| GHT grd § (T qudlgs o
& aifgd fa ag &S & WG AR AZ wFl
7 & di FRe 36 am ag frewd fHacnr
fa geAtad TR gHIL T FT ada
BT &, TRATHAT &4 g+ F0QT §, W
F wTas fafase awd & g Sy
ML AT a1 SR fera St 4gi 7o
ar gaw weat & fawrs fagaigw
&T AIHWT 9 |

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make a  brief
submission?

My submission is that if a Minister
happens to be a member of the
other House, the Minister in commit-
ting a breach of privilege would be
accountable to the House where the
breach of privilege had been commit-
ted. It would be only in the case of
a member of the other llouse that
the rule applies because the member
would not be available here to give
explanation for what he has  done.
Therefore, that matter will e refer-
red to the Presiding Officer of the
other House. But since the Minister
is availazble here to explain his con-
duct, to put up his own defence, this
matter does not require to be referred
to the Presiding Officer of the other

House. So, we have to deal with
him here.
=it maw fagrdt avaay (\rfaa)

yeael wgred, aw fufeds wow g1
fvaa & fggra & fafaqsr Mo agd
LT AT

weqs wgiew: ag fufasr ar
Fgi g # a1 3w %1 fafaas agf waaarg
HE T g——Gade SHIFEL, | |
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st e fagr® woddt =Y ar
Y qeortie W & qg KA Ky

M om o qe fam & famms & 9
frfadrar wre 97 MNfew feur &1 o
wrehfte wTenO <&t s 9w ¥ Wy
< ug frfado qree, 3 Se fem gu A
1 =1T Frfadw g fag & 37 7 24
a7 garaw & a7 ¥qfs S 91
Fafiark pimaaqarrgaiag i
waw ap g &, wifwe ¥ arga w .-
waw w1 F 7 frg A naq fmy o
mmqfwnﬁ‘ﬂ{’rl{{ﬂﬂ'wq 1 4
& ¢

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAMAI-
AH) He must give a oilor notice.
Suddenly, he gets up

SHRI ATAL BIHARI VAJPAYEE
I have given notice of 1t

SHRI Kk RAGHU RAMAIAH
I know But we did not know that
thrs was going to be taken up today
We should have prior mfo-mation

SHRI ATAL BIHARI VAJPAYEE
I have already given notice 1  pgave
notice yesterday

SHRI K RAGHU RAMAIAR
We have no information that it will
be taken up today

st vy fowd wer anen 2s
AT AT AL, frm T

ot smerra faw ot smifay
&Y { AY g 7 frur Ay

i wew fagrdl R s
WZ WA & grer arw pw T A2 faury
N7 A 19 & M QYT AT T RFATF

% o1 gt g fa ag fafaew
Hiws BT & qTX N A Sfwar @i ?
T Y FY 0w g7 fRwr g

WA W W7 Qi A1 uw
g

ot wew fagrdt st W w
F1 e g fanr & o AT W o1
A2 AR TR F qEr AR TS

wogw s fa: a1 farn ¥

Wt v fagrdt oo oo
wErrm F1 o4t apEavar TR ¥ fRar &)
U HETRY TH W &) WA a4 FE
T T AT R

weqe W UR qTW A g i
a7 w7 F17¢ 1 195 ga1 47 = oo
WITFA R

Wt wew fagrd wddt  wemy
WEIGH T4 A W AT WITIT ST N4 ¢
fx fﬂoﬂumo 51 qqqET YW %
Y 71 qar faar

weawt wiven  ag fafesa ward
qg ar fuw afy ver

SHRI VASANT SATHE (Akola)
On a point of order under rule 222
before you allow Mr Vajpayee.

worm witew : ArgAY oY & W
# fafada oy 43 er g 0@ §, A7
qr A AP § )



N wew fagr awedl: a8 =
gfaaea 17 | 3 9F Tix &
TAT AT WT FAT {907 F |

. SPEAKER: I will see to it.

3t ew fagrt awEr o w@ig
[ @ g7 SfTg | 8T 91w E6r
F&t i frear € aval g7 gg AmHAr
g%3 § FAI% ag wwg fowd
197 |

M TEd A AG TIA FAIU
32 WIE AT giey |

R. SPEAKER: Mr. Tulmohan
m has become a nightmare to me.

A9 2 f(@i-——gwags Tw &1 Ji
Y@ €3+ g, Al AT 60 i
AZT AT AF-GIT 1T AU GT
& | Hg gTAT BNSH [IF gIT TN
a4, 31 fer A1 gfgal § wivw ¥
e |

Mt wew fagt awewdl ;o weas
&, AT HI7 fEET 97 vy qar
FIfSI . .

0N

QA WG : Afwid 5g AT WIS
@ g, ww A ow wErg

At wew fage awedt - A EE
1 fear gor , S #1 /I AT F1
fezmeT =rgar g1

I VASANT SATHE:
ing Mr. Vajpayee o  proceed,
allow me, Sir, to raise my
of order, which is precisely on

Before
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M wE fagrd Iy T Fa3A
& THEH E, FAGE A5 AATE |

| qEET A% 0 nig wzr A
g WG #, Tfe & wWeT AT Hw oqsd
LT AT |

| waw fagdt awadr o woig
Wi, qiEs @ WU W7 ATT [OG4T R,
wg ot fufaas ramAar S mE S fE T
T AT FA WG FAG-—(TFAT A HiE
CTHTE S

SHRI VASANT SATHE:
rule 222:

Under

“A Member may, with the consent
of the Speaker, raise a question in-
volving a breach of privilege either
of a member of the House or of the
House or of a Committee thereof.”

Then follow rules 225 and 226, rules
223 and 224 intervening to say the
conditions under which consent can
be given, Rules 225 and 226 are well
known.

Now, if you see the book by Kaul
and Shakdher, which ig quoted by
every one as the Bible, the procedure
for dealing with questions of privile-
ge is given on page 225.

It is specifically mentioned therein
that the Speaker has to give his con-
sent first on receipt of a notice before
the matter is allowed to be raised in
the House. What is the procedure? If
it is against a Member, then, that
Member alone, either to you in the
Chamber, or, if you allow.even in the
House, is allowed to explain. Otherwise,
after giving consent only, the Member
who wants to raise, can make a small
statement. There is absolutely no pro-
vision in the rules which are binding.
They are ‘not governed by 105 of the
Rules of UK Parliament. Our indepen-
dent rules which govern our proce-
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[Shri Vasant Sathe]

dure relating to privilege categorically
state that the consent is to be given
before the matter is raised. No debate
is possible. You cannot take the opi-
nion of hundred members. You cannot.
There is no procedure. It is contrary
to the rules. You cannot say, ‘I want
to listen to the advice of the Members
before giving consent.” That is entirely
your prerogative. You have to decide.
You may consult the book and also if
you like, you may consult the rules.
Therefore, we are having a wrong pro-
cedure here that the matter is allowed
to be raised in the House. You hear
members and then you are not able
to make up your mind whether con-
sent is to be given or not. For that
you listen to the members. It is a very
irregular procedure which you have
started and it is contrary to the rules.

MR. SPEAKER: I tell you that I
have not before me either this motion
or this letter which Mr. Vajpayee is
quoting. When you send something,
at least the paper on whizh you base
the motion should be seat. It is the
member’s duty that if he quotes from
a paper, he should underline it or
send a clipping along with the no-
tice. I therefore, request you to
kindly send it in a formal manner
and we will take it up later on. I
have nothing before me now.

=t e fagrd sy - & fagas
FE—AT Fo JifeA fear qar

TR AEIRT ;AL 919 T A
faest & #ix 7 ®1% Wftw §

Mz fagrd awwm o o
af ¥ A A1 OF 10 aF F 1% WAT
g zafar sa 8t far s, o
faar s | JAfEw wad 9| grar
arfgd | 8T o Fr gW 37 ATAG FY
95T AE HHA 7 qEr AGH g1 HFAT |
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MR, SPEAKER: Mr. Bosu has rais-
ed this matter already. You send the
letter. On receipt of it, I will consi-
der.

=it wew fagrdt awdet - W g
gawifed | w7 of sAifaga ag ok &
qiorT fex o a1 g 7 Fgr ar fw
g F HR GIT 71937 F I3 T 8. . W

SHRI VASANT SATH&: What is
your ruling on my point of order?
Before you hear, you must give a
ruling on my point of order, or is
that also not required?

it wzw fagrdt areay - weqa S
# g9 97 WOFT ST IBAT F—a7
as quaT fafaas a7 7 g a7 g9
forgrag gt &3 axy ?

MR. SPEAKER: I am asking them
what is the letter.

SHRI VASANT SATHE: TUnder
that garb, he is narrating everything
which he should have done before.

qEAL WA
Hifsa 1

it gew fagt awmgt - F @
ATIET MESA A TG §——ATI T8 Fal
fs ... .. “

1F %@ AT oQq

TAA WG : & qg AT ST
T SHB 2@ AT |

it wza fagdt awmat - afeEa
YA FIAT HAT F§ TAT THIT
g @t 8, e 6 gF gzar g g——
aF wRAE g fF wmd afqaas F
TqGH! I8 9 A1 fearar | 394 ag faar
3T ——AAARALA F TFT 7 Far
& — qFA o Ao AZo T WY & fad




FEqeT ST, AT Fq IT

grfar

I C. M. STEPHEN: He objects
reference to a matter which
before the House. (Interrup-

I

RI VASANT
to page 257 of

dure of Parliament
Shakdher. I quote:

SATHE: Kindly
Practice and
by Kaul

‘A question of privilege may be
'ed in the House only after ob-
the consent of the Speaker
); this has been made obligatory
that the time of the House i3
taken up by raising a matter
ich, on the face of it, s not ad-
sible.”

ow do you hear that? (Interrup-
hr

it wew fagrdt A - 9z w4
Fam !

HRI VASANT SATHE: Please do
waste the time of the House.

it wzw fagdt awadt @ 99 95
gIT 4% I9 qTF HY HAAT FT

g !

. SPEAKER: It came yesterday.
told that unless current mo-
disposed of we 2annot take up
We are already in the
s of taking another business.

e it up.

wea fagidy amaat : @t F
FETGIE | ATT /IS TAT FeA
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per the procedure, how can we
p this privilege in hetween? I
u that I have taken notice of
when the time comes, we
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g1 91T g & wiad 4T § A7 ETE
MY AT T & | TeaT H Fps Ad@ g
ZHlT, a8 1 qr3AT AAAT AGY F

= TET AW 0 9T F WA ATA
FAT 2 aT T I TR g FT @IE |

SHRI SHYAMNANDAN MISHRA:
Sir, I am rising on a point of order.
My point of order is that this matter
is pending for the consideration of
the House and by yourself. Now a
new and additional information has
come. Let the Chair hear the point
of order., Sir, the entire gamut of
matters relating to the licence scandal
is pending consideration before the
House and also before the Chair.

SHRI C. M. STEPHEN: It is not

before the House.

SHRI SHYAMNANDAN MISHRA:
Now, we have an additiona] informa-
tion. 'That will be made available by
the hon, Member, Shri Vajpayee.
That information might transform the
whole character of the case, And
that would™be of great advanfage in
considering the whole matter in a
proper perspective. So, this notice
is to lay that information. If he
wants to convey it to the House, we
want a very precise ruling from you
on it.

MR. SPEAKER: When you give
a motion, along with that, you start
reading it from a paper or a letter.
And that -Jetter must have been
attached also with that and submitted
to the Speaker. Mr. Sathe, whHen the
privilege comes, the Speaker exa-
mines it and he holds whether it is
in order or not. But, before giving
his consent, if he is a little bit in
suspense or in doubt, he has. the
option to listen only to the Member.
That I know.

SHRI VASANT SATHE? You can
do that under Rule 225.
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MR. SPEAKER: When you all
get up, you do not listen to me. We
{ook up some privileges on one ot
which the hon, Member wants to
submit his own information. It 1s
now at the consent stage, Repgarding
that 1 wanted to hear and 50 I gave
you the chance. That process was
completed. Even today Mr. Limaye
insisted that he was left over on that
Those were only undet consideration
—all the previous motions Imme-
diately after T give my ruhing, I will
take noticc of this and then take 1t
up. But kindly do not negative my
rufing.

SHRI SHYAMNANDAN MISHRA"
Should we be deprived of the know-
ledge of the nature of the offence
that has occurred?

MR, SPEAKER This 1z not the
process that in bctwern some cases
you bring in another. After the oncs
already with us are disposed of, we
will take nolice of this How can we
take simuRaneously so many others’
1 would request Shri Vajpayee not tu
insist on that.

SHRI SHYAMNANDAN MISHRA.
He 15 lodmung the first information
report

MR SPEAKER' He could have
attached a copy of that letter with
this,

ft wew fagrd add wir
wr? &Y fre w35 A v A gvan )
w ag ¥ fv W & grmT |
21T &7 w7 wE q=Z7 AL q q1 AL
w7 3% A1 e 9rfEd 9 g

MR SPEAKER: 1 will take notice
of this only after the first one is
disposed of, How can something
come in biitween?
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Nt wrw faerd wreddt - A
e A A uF Ay wear gy A€ &
faar g4 wa &7 Gaar w7 qeer § )

SHRI SHYAMNANDAN MISHRA:
If an imporignt information comes to
hight, should 1t be privy between the
Chair and the hon Member? ™

TR AR AT AT RH W7
174 t

st sy o arg gaat e
a1 1 3941 fremd z oaw

ot e famd oot A %
T A ET g 3 vwr g fawd @y w
aaRt At 2r Al o g F1 meawt fa
STRAIT A o ATARTAR T AT A
TFHIY T A TR A E | AR
wUTRT QT & INET WG AN AT
(srEwA) Wtk wfwa 7 faw e
S

Sy W 7 T TEY oA o
# q4qme9 IR F ANT T FAA7 §K
A% 4 HA X | WITET &1 Tifgd 4
Thiq 1s not the proper stage.
gt 7 7T AT A4

it wew fagrd el v gaw
AT ¥ a7 A% Qe B ok qree a8y
7 REAT *

oS AT 5 N9 5T R
1

st wrrey fagrdt avdet . Shov &2
74 ¥ AT g1 9 i & fe &
fio Ao AEo & Ao WY ™y fyan
ag 4ar4 AANEATH K aqv famr



Hio Flo o FAMZAUA & AT

FIRAFLES 1. .. .. (zasm)
T F AR taworg fadr @

ZAF! AIAA GAF T 2 )

qeqT WPEA AR qrE g Kl |

Al
t

ot wew fagry AWt ;Ao
AT F T £I8T § IE

1941 Jgarg |

&

qeaw AHIT - 7L g T FAiwy
SHAT | AT 9" FEF moan

A wew f&ag awwd o wunouw
q@T AT GAFT {7 REAA FLgFA
g | T MY g7 AF qFA ?

HEq WD © T AL A17 i |
faam ag & f& =mq fd gaae & Fie
T ¢ AT IT TG F FT 3 |

SHRI VASANT SATHE: Nothing
being said mbout that letter should
go on record till it is given to you.

M weEs fagrdy Sty : weTer i
g F FeT X frarivar | wnd g
TG 908 747 7T ag 70 faenad
i

weR wgEd | ATS gag A g
ICEC

A Azw fagtdr qrwqAr WA
st aF) fAar v gq% faa o9 5
qraaran foware g, 7 fa &)

qeTe WRET ¢ WT OF @ed d
S 21 A AR F TSI |

We are dealing as member and
Speaker.
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At wzw fagrdt awqd & gar
& F@ . AT AAT S | ALFT TS
U G T FA FT RIATHTIRZ G

= sareAse faw 0 g oI ¥
AW AT TAUS § | WG FAAT AT G
a | |

5t maw fagrdt awqat @ ag ed
Ha w0 T qH 0w wE g 7

Ht FANAATA Ay @ TR AT Y
93 AT

MR. SPEAKER: 1t is on the mo-
tion. The motion is not there. You
are referring to a letter that I
receive it from somebody.

SHRI ATAL BIHAR] VAJPAYEE:
I did not say that. He said that he
has written a matter to the Speaker
and he has gent a copy of it to me.
I think it is an urgent matter. I am
seeking your permission. It is a
matter of urgent public importance.
It cannct wait,

Now that you have got the letter,
kindly allow me to read it out. (In-
terruptions).

SHR] VASANT <SATHE: Under
what rulez Just quote the rule
under which you want to read it
out, i

Hqt waw fagdy siswqat o oag
qH garea A ¥ @ E ...

SHRI C. M. STEPHEN: Sir, a
very dangerous position is develop-
ing in the House. These rules that
we have passed are being torn into
pieces.  There is a procedure, and
we have to conform to that proce-
dure; it is a right guaranteed to
every Member here. Any violation
of that procedure is a violation of the
rights of the Member. We have been
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.sowing the seeds of violation of the
rights. It should not be permitted
1 want to raise a vital question ot
importance, The question is whether
in the matter of raising a question of
privilege, any Member who has given
notice. (Interruptions).

MR. SPEAKER: Please sit down.

SHRI C, M. STEPHEN: Sir, when
1 attempt to say something of impor-
tance, you want me to sit down;
when anything is said on the other
side, they go on uninterruptedly;
they are permitted. We must ex-
plin our position. Our position 1is
this. How long can this happen, I
really do not understand, The point
1 want to raise is this, before you
lay it down as a precendent. If is
about any Member who has given &
notice and who can raise that point
here and make a preliminary state-
ment. I went through May’s Par-
liamentary Practice. I do not find
that a person who has given a notice
can make an open submission in this
House. What I am submitting is, @
complete discussion has got to take
place before you lay down Yyour
decision. Now, what happens is, cn€
side is ha¥ing its say, and the other
side is not having its say. That
goes on. The other side is comple-
tely silfent; Now, the matter can be
discussed with you privately. That is
wimt May's Pariiamentary Practice
says. This is what it says:

“As a motion taken at the time
for matters of pfivilege is {heleby
given precedence over the pre-
arranged programme of public
business, the Speaker requures to be
satisfied, both that there is a prima
facie case that a breach of privilege
has been committed: and also that
the matter is being raised at the
earliest opportunity. If he is not
go satisfied when the circuimstances
are first brought to his attention
privately, he may inform the Mem-
ber that he is nat entitled to raise
‘the matter as a question of privi-

lege,...."

*
Y
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Now, Kaul and Shakdher, in their
Practice and Procedure of Parlia-
ment say that there is a difference
between a privilege motion taken
against a stranger, and . againgt a
Member. In the matter of privilege
motion taken against a Member,
Wedore you are preliminarily satisfied
atsut the admissibility of it, the
Member implicated against has got
the right of hearing before you either
privately or on the floor of the House.
It is never stated there that he who
hag given a notice can come before
the House and make a statement by
himself; that has been going on here.
There are dangerous consequences.
Although the matter will ultimately
be wadjudged untenable because® a
person gets the floor of the House,
allegations are made against Mem-
bers of the House or even out-
siders and they go on recorc and
the other side is not before the
House, This is not a situation con-
templatzd by the rules, May's Par-
liamentary Practice does not apply
her because we are governed by our
rules., My submission is that rules do
not contemplate that sort of thing.
Exceptions shiould not be allowed in
this manner. Rules do not contem-
plate a public hearing before You
finally come to a decision that there
is a prima facie case. When there is
a prima facie case, the matfer comes
before the House. No debate can
take place here except on the basis
of a motion or question. Unless a
motion is moved no discussion could
take place, Therefore any discussion
or any debate except under rule 133
or on the basis of a motion is imper-
missible. Rules do nut permit. 227
ariges only after you decide under 222
that there is a prima facie cese; that
is permissible and tenable. There-
fore any attempt made to ventilate
this matter under the cover of the
notice given to you before You
decide that it i3 admissible is absolu-
tely impermissible. Kindly do not
lay down any precedent to the co
trary. We have wasted two weeks
in these exercises in futility; let it
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not be carried on. This dangerous
thing will have to be resisted.

$HRI 8. M. BANERJEE:
on a point of order.

MR, SEAPKER: Pleage git down.
1 have to dispose of the first point
of order. Mr. Vajpayee’s motion
which I received yesterday was about
the school in memory of L. N
Mishra's father, This motion was
given yesterday. Thiz letter was
written this morning. How can this
motion be set against this jetter?

1 rnse

. ot orew fagr® ol : w &3
WA &Y g Y 19 @ WS
T g |

ooy WP 2 GE IEA FF qHY
war e

ot wre fagrdt ade) : & aAvA
g 48 gRY I

% rfer a fagr a1 ) WA 9gX
o1 55 wrwer & Arfex fzo S X% & o

MR. SPEAKER: 7You cannot raise
in your notice future eventg which
are not anticipated,

o rien faw : T wgheE,
TH WG AT E W T AT W 8
w1 g weAr @A 6 g wga &
wrgd 7 (sawaw)

ot wrw fagrd et &%
siow & vy @ fo N frfadw
s Ofwi g § o wet e &
w1 §, W g O fer ook § ate &
£ QY wawy gt o, oy ¥ R Y
W faefY avs wwt snw e
Mﬂdﬂwﬁfﬁmfvwmﬁl
A8 LB-10,

¥ qgt & wE foar o A Powgrar
f 8% Wkl qF qa faqr § fe o
FHATER TN & AT R wRE Qv o
frar §, fomdt «1dt ¥ am &
(www)  was HEIRT, WA |
TR ATE AT AT AaTH A www o
(wwrerarr)

SHRI K LAKKAPPA: Sir., they
must have bribed the servant of Shri
Tul Mohan Ram and thus got this
petition. Their strategy is to hold
the House to ransom. The petition 1s
fake, It must have been nvented in
collusion with the servant. They
are bringing in all kinds of fictitious
petifions How can you allow them
under the rules? (Interruptions),_

ot wew fagr@ Wt : germ
wEIE, WY AT w07 fi qroogresr
ATEHA TN & AT gET & 4 W WY
frfaerer sy wr @ 8, & wgAw oI
AT w1 @ § 1 ux A% gA—uw
¥ i aE—gt 7f g, s Ew
KA Goilg T1Z7 & fo o5 a5
W %Y 331G | eriaw & e wig
qo7 fr gz «f amam @ af &
¥ garat Srgar g fa R gedmw oW
& TET T qOFT ox 9F fq@r §
IR AT A E G I R
faay got §

"F HFAT Wy g o+ arg
Eui S

(wwew) wsqey wgqy, wY WY
R gy A wT wey ?

(wwem) ag @ T R
(vowwmr) & aur a3 ¥ #% Qa q0X
! (wom)
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SHRI VAYALAR RAVI TChira-
yenpil): Sir, you cannot allow him
to read the letter....(Interruptions).

SHRI K, LAKKAPPA: Sir, this
cannot be read in the House under
the rules.

ot wew fagrd A : e
REIZA, WY qH I OX IqF 97 TR
® g Aen |

werw wRw : wW 2 fwd
% www @ qET

ft wew fagrQ avodat @ xoy @

LR

X Y 9q HEF 9 AT guT &
¥ @R oA T g ) 8 gea
Taw 97 7§ g g ) EfEw wwmw oS
AAST I54T §, TF FE AW P 0
AT AT AT R s 367 "o o wrdo
& smy N qur fegr, ag swr
HYo do wirdo 7 5N} FTAIGTTR #Y AT
feat 1 sdr ag & fa A 9y A
§ iy {26 war & oYY g4y gt
FRATE AT TTATTE & 1 WWTHTo Ao
wréo 7 = gHANGH I faw Tr Em
FTIER 7 (cwawm) RgweT qrawee
¥T IR QLI AT

SHRI S. M, BANERJEE (Kanpur):
Sir, on a pdint of order. I am not
talking about the letter and 1 do not
know the contents of it. My point
of order 1s this, Shri Vajpayee Has
read out from a letter written to you
by the servant of Shri Tul Mohan
Rant. A particular gentence hag been
read out from that document, which
raises a very important matter on
which I would request you kind-
ly to give a ruling. It is also
confirmed that thig letter has
been written to you. You have
got the original letter and a copy is
with Shri Vajpayee. A serious charge
has been made against the CBI it~
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self. In the larger interest, you kind-
ly send the letter to the CBJ, to find
out whether it is true or not. More-
over, it the CBI has shown the docu-
ment to Shri Tulmohan Ram, it
means that the entire CBI Report is
nothing but en eye-wash or a white.
wash.

I would request you that this docu-
ment should be allowed to be placed
on the Table of the House and 1t
should be cuculated to all the
Members On Monday, we should be
given a chance to discuss the
entire letter. (Interruptions), I
have not fimshed. In the larger
interest of the House, 1if our inte-
grity 1s challenged, 1t should be
cleared of Shri Tulmohan Ram 1s
not attending the House, If it 1s
proved that he 1s 1n lengue with the
CBI . (Interruptions) This docu-
ment which has been authenticated
should be circulated to all the Mem-
bers

SHRI K RAGHO RAWIATAH : Ac-
cording to procedure that has been
followed, 1 object to . (Interrup-
tions;. I would hke to submit that you
have allowed a certain document to
be placed on the Table vt the House

SOME HON. MEMBERS: No, no

SHRI K RAGHU RAMAIAH: We
object {o the laying of the document
on the Teble of the House. We have
a right to object to it. We have no
earlier notice of what the document
is. If a document Iike that is to be
Jaxd on the Table of the House, we
wiil be prejudiced, We have no
opportumty to contradict it or to com-
ment on it or sey whut we have to
say about it. It 18 but fair that when
a document hke that is brought be-
fore the House, we should have a
prior opportunity of examining it, an
opportunity to see whether it 15
genuine or not,

MR. SPEAKER: This document
suddenly came in. He said it iz 2
privilege matter. The privilege
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notice was given yesterday. This
letter came in today, Wheat td do?
¥? everything is to be taken up by
aggressive actions and by shoutings
then there is no need of anything. I
fail to understand how we can pro-
ceed,

ot wrwve oW ot (wrreg)
WETH WEIEH, UK qY #Yo do HrEo 7T
a9 BT I 3 F7 § | ST
A gwA wiffariicdt Y srg £ qm
Y 4t | (sowaw)

SHRIMATI MAYA RAY (Raigin):
Mr. Speaker, Sir, may 1 mske g sub-
mission? ¢ -

We find, during this session;-right
from the beginning, every time the
Chair, that means to sidy you, Sir,
get up and give a ruling or even
make an observation, several of these
people stand up togéther. I under-
stand that there are Rules of Pro-
cedure that guide the performance of
this House. I see, even when Mr.
Vajpayee stands up, Mr. Shyam-
nandan Mishra also stands up to
speak. Can't Mr. Vajpayee spcak for
himself? It is not necessary for Mr.
Mishra to do that, I know, they
are senior Members of this House.
I have no quarrel about fthat, How
they should behave, how they should
conduct themsélves, I will not say
anything. In ell humility, I must
say, this is my gecond year in this
House. I would not say anything to
cast any aspersion these senior
Members. But I must make a few
oObservations here, If they stand
up like this, we can also do
the same thing. What is sauce
for the goose is sauce for the
gander slso. But I object to the way
in which the Chair is being addressed
each and every morning. It is not
& question of this side being attack-
ed, Why should you, the Chair, be
subjected to this behaviour? I take
strong objection to this. (Initerrup-
tions),

13 hre.

SHR! SHYAMNANDAN MISHRA:
The entire party of 370 members has
been commandecred into action
against the Opposition, Who are they
to tell us that we are doing some-
thing against the Chair? As a matter
of fact, it is they who have been
doing soméfhing Agamnst ‘the Chair
and we take strong objection to that.
(Interruptions).

SHR] S. A. SHAMIM (Srinagar):
Having listened to the hon. lady
member, I want to assure her that
the situation is not so pathetic as she
seems to think. You are handling the
House as it should be and yoli"know
that the Opposition has a case and it
must be heard. In that particular
case you are using your discretion.
Therefore, she need not make the
whole thing very pathetic.

Secondly, you in your wisdom have
observed that, when one Privilege
Motion is pending, no other Privilege
Motion can be raised. I said it ear-
lier also and I repeat that, in some
cases of privilege, time is of essence,
For instance, when we are debating
a privilege motion here, suppose
somebody finds that there is a stran-
ger in the House and there is a breach
of privilege or that somebody is
voting wrongly. ... (Interruptions).

MR. SPEAKER: Theré is no end
to human ingenuity,

SHRI S. A. SHAMIM: What [ mean
to say is that, in some cases like the
one which Mr. Vajpayee has refer-
red, time is of essence,

Thirdly, T do not agree that any
letter by any servent of any member
can justifiably be presented before
this House and a question of privilege
raised. To that extent, I agrece that
prior notice should be given, After
ell, what is the locus standi of
Mr. Tulmohan Ram’s servant? Mr.
Tulmohan Rem has taken so much
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of our time—20 days; and now it is
going to be Mr, Tulmohan Ram's
servant. (Interruptions).

SHRI DINEN BHATTACHARYYA
(Serampore): The matter regarding
the attack on Mr. Jayaprakash
Nareyan's car in which one photo~
grapher of Statesmen was also In-
jured, should be taken up immedia-

tely adjourning the proceedings of the
House. . .. (Interruptions).

MR, SPEAKER: I am not holding it
in order. I am not allowing it.

st wew fagrd adat  wae
agtew, ¥ WA & AT F A9 wr
waer fear ? wiq 4 wrwsn a1 95
fagzr fifwe 1 Far A g 57 Hex
g g @I A gIIT I A ?

weaw Agvew # 3w W owA
o Ffasdt s Ry @ A g N
qw YE oAaT 5 g

I have to examine it and if any-
thing is there, I will geek your guid-
ance.

aH &1 ag Wit fasr 1 & dmam
w7 qHft H1E ara i gh Al K wmd
T 1

st wzw fagrdy oot Tud oW
o g Kwgmis ...

(sowum) . B o Ww
ArgEE AR 4T, 7% A2 ¥ 9g A e
2 ..... (cgwwm) ... ..

MR. SPEAKER: 1 cannot decide
without seeing it, It comes to me
while sitting here. 1 am not allow-
ing any adjournment motion.
oy #% §) g § v & agr oy N o
o e ot by 4
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SHRI K. LAKKAPPA: They are
only monopolising the entire House.
Have we no right o make our sub-
missions? Are we not Membars of
thig House? Are you not going to
hear us? We are strengthening you
ang we are protecting the RHules of
Procedure. You kindly regulate the
porcedure. It is not their monopoly
everytime to hold the House to
ransom. 1 have given a privilege
motion against Mr. Jyotirmoy Bosu.
I would like to make my submission.

MR. SPEAKER: So long as the
earher one ig not disposed of, T will
not take up any other privilege
motion.

RE. ADJOURNMENT MOTION

SHRI DINEN BHATTACHARYYA
(Serampore): Here it has come in the
papers—attack on JP's car,

MR. SPEAKER: Many leaders,
many dishinguished men move ahbout
They are shown black flags and many
other things. That cannot be a sub-
ject of adjournment motion here. To~
morrow you go somewhere and some-
thing happens. That cannot be a sub-
ject matter of an adjournment motion
here

SHRI ATAL BIHAR! VAJPAYEER
{Gwallor): The matter is not as simple
as that.

Please reag my motion.

MR. SPEAKER: ] have seen it. It
is not in order.

PROF. MADHU DANDAVATE
(Rajapur): It is not a question of JP
alone. Members of Parliament were
proceeding to Kurukshetra along with
JP and they were attacked. There ls
the faflure of the Government to pre-

vent that....{Inferrupfions)
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Sir, I wish to bring to your notice
abiout the adjowrnment motion. It is
not merely concerning Shri Jaya-
prakash Narayan but something else.
1 shall read that. My motion is:

“The failure of the Government
to preveng atfack on the motor cars
carrying Members of the Parliament
along with Shri Jayaprakash Nara-
yan in the presence of the police
when the cars were proceeding to
Kurukshetra on November 27, 1974.”

This is our adjournment motion.

MR. SPEAKER: That is the state
matter.

PROF. MADHU DANDAVATE:,
Failure of the Government to prevent
attack on the motor cars carrying
Members of Parliament is a matter of
privilege. (Interruptions)

MR. SPEAKER: I am not allowing
it.

{Interruptions)

MR. SPEAKER: T am not hstening
to you. I never called anyone of you.
I you go on talking like this, this will
not take us anywhere.

When the order of business cumes,
you can raise it. I am gorry I am not
allowing that. All of you will please
sit down. I have seen them. The
question of law and order is the State
subject. Suppose in a public meeting
somewhere something happens to your
party. It is very unfortunate that
such a thing happeng in a public
meeting. How can we take cognisance
ot this especlally when it concerns
the law and order which is a Btate
subject. You take it wun in the
Haryana Assembly,

SHRI SHYAMNANDAN MISHRA
(Begusaral): 8ir, I rise on a point of
order. My point of order is that Art.
19 of the Constitution has been abro-
gated. This Article granits to the
citizens of India right to assemble
peaveably and without arms. (Inter-
ruptions)

MR. SPEAKER: All of you will
please sit down. I called 8hri Mishra.

SHRI SHYAMNANDAN MISHRA:
We are here to gefend and protect
the Constitution. If the fundamental
rights do not exist in the country,
then Parliament of India cannot exist.

MRB. SPEAKER: } am not here to
decide.

SHRI K. LAKKAPPA: (Tumkur):
Sir, how can you allfow him? (Inter-
ruptions).

MR. SPEAKER: 1 think it is much
better that you cool down. We can
go out for lunch or a cup of fea. I

am not going to take any adjournment
motion now.

SHRI SHYAMNANDAN MISHRA:

I am on a point of order (Inter-
ruplions),

SHR1 K. LAKKAPPA: They have
po place here. They can go out and
defend themselves. They have no
place in the system (Interruptions).

SHRI SHYAMNANDAN MISHRA:
I am submitting a point of order.
(Interruptions).

MR. SPEAKER: Doeg it look mce
to shout at each other and not to
listen to each other in patience?

SHRI K LAKKAPPA: I am also
making a submission on the same
point. I have equal right here as &
member of the House. I am guoling
article 19 of the Constitution. They
have no place here....(Interruptions).

MR. SPEAKER: Mr. Mishra is on a
point of order. By this time he would
have finished his point of oxder, in
one minute.

SHRI K. LAKKAPPA: 1 will not
take even one minute; I will finish io
half a minute.

SHRT SHYAMNANDAN MISHRA:
My respectful submission is that if
fundamental rights are found not to
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exist, then this Parliament has
absolutely no reality behind it. Article
19 grants to the citizens of India the
right to assemble peaceably and to
It‘;eely move within the territory of
dia.

Now what happened yesterday was
that some honourable Members of
Parliament and Sbri Jayaprakash
Narayan were prevented from moving
by the rowdies under the protection
of the Haryana Police. Therefore,
this is a matter involving the funda-
mental right of the people of India and
the Haryana Government making non-
sense of civil liberties.  That being
the situation, whether this House can
contemplate it with equanimity and
whether we should not take up this
matter, it is for you to consider. It is
not a State subject.

SHRI K. LAKKAPPA: My point of
order ig on the same article 19.

MR. SPEAKER: Whatever be the
fundamental rights, the ordinary
machinery for laws and courts ig avail-
able. We do not determine that here.
It is not by shouting at each other
that we decide on fundamental rights.

SHR1 SHYAMNANDAN MISHRA:
Fundamental rights are being abro-
gated in Bihar. ... (Interruptions).

MR. SPEAKER: You can have a
discussion but not an adjournment
motion. Their Assembly is there to
decide. I am sorry 1 cannnot allow
it.

We adjourn for lunch to reassemble
at 2.30 P.M

43.2¢ hrs.

._The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of the
: Clock

———

The Lok Sabha re-assembled after
Lunch ot thirty wminutes post
" Pourteen of the Clock

[Me, Drpury-SeEAKER in the Chair].
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SHBRI MADHU LIMAYE 8ir, 1
rise on a point of order. .

ot wew figrdt el : gonsas
AEIRY, WA AT AW § 4

MR. DEPUTY-SPEAKER: If there
are points of order, 1 wm have to
hear you,

W1 ¥ faw (geTgam)
TEH G 7

ot wy fored : gadt el feans
H wifEy o

MR. DEPUTY-SPRAKER: I want to
draw the attention of the House to
the rules relating to points of order.
I will just only read the proviso. The
proviso to rule 376(2) reads as
follows »

“Provided that the Speaker may
permit a member to raise a point
of order during the interval between
the termination of one item of busi-
ness and the commencement of
another. ..”

Under this, when Members want to
Taise points of order, I have got to
listen to them, It is not as if you can-
not raise a point of order because it
does not relate to the business in front
of us, and the best way to dispose of
thig is, when Members have a point
of order, to bear it and dispose of
rather than get into an altercation
which takes more time. I have calcu-
iated and found that we are wasting
time and are consuming more time in
shouts and counter-shouts than if we
aliow the Chair to listen peacefully
and dispose of the points of order. It
there are points of order, please
mention them, but please be . brief.
They should be only polnts of order,
nothing elmse.

SHRI K. NARAYANA RAO (Bobillf):
Sir, I want a clarifieation on your
ruling. I want to kuow whether this
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poing of order should be relatable to
the earlier item which was complete
or. ... (Interruptions)

MR. DEPUTY-SPEAKER.
read out the rule to you.

I bave

SHRI K. NARAYANA RAO: Can
it be in a vacuum?

MR. DEPUTY-SPEAKER: You are
a prominent lawyer. I will read that
out again to you: “Provideq that the
Speaker may permit a Member to
raise a point of order during the
interval between' the termination of
one item of business and the com-
mencement of another if it relates to
maintenance of order in or arrange-
ment of business hefore the House™.
When so many Members get up it
definitely relateg to the maintenance
of order in the House. If I do not listen
to them there will be trouble in the
House.

st wy fowg - 3Tremw wde,
gy a9 & fuT

SOME HON. MEMBERS rose.

MR. DEPUTY-SPEAEKR: [ will
hear one by one.

SHRI BHOGENDRA JHA (Jai-
nagar): Will you call my name?

MR. DEPUTY-SPEAKER: How can
1 call you? How do I know who
wants to speak. You have to catch
my eye.

SHRI BHOGENDRA JHA: I do not
want to create trouble.

MR. DEPUTY-SPERAKER: Now you
have not only caught my eye; Yyou
bave alse caught my ears.

ot oy fomll . Sy W
wHG wwR & fed ey At 10 WA R
ogh WY farfan ifee R wrowt Prar
wg & qy wx gRrE o 3wk A @,

o7 AT gerg § wgwr 1 ag WA A g,
wfaq wwr glaw ¥ iy 9y <@
E:

“I had informed the Speaker
yesterday that I was going to
Kurukshetra to make on the spot
enquiry into the lathi charge made
by the police against the students....

SHRI K. LAKKAPPA: Ig it in
accordance with the rules? You are
a very learned Deputy-Speaker. 1
shoulq like to know from you whether
what he says ig relevant., He is telling
us a story that he was going 1o
Kurukshetra.

MR. DEPUTY-SPEAKER: If you
allow me to listen to him, within two
or three minutes the whole thing will
be over.

Wt oayg feod : & wEwrT
F ATE FT A WA T WG

“The President of the student
union Shri Sharma was first rusti-
cated from the university and has
now been arrested. I have gather-
ed sufficient information about these
matters.

SHRI K. LAKKAPPA: Is bhe an
investigating officer? Who has assign-
ed to him that duty?

ot vy fand . & afemuz a1
m-gdmien weET g 4

It should be remembered that
a major part of the finances of the
Kurukshethra university like all
other universitieg comes from the
University Grants Commission set
up under the Central Act and those
funds are also part of our budgetary
bm‘ii

CHET CRANTX T AT
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“When 1 proceeded to make engui~
ries into those matiers my wvehicle
was stopped at the Karnal bypass
by the socalled youth congress
workers who were mainly police-
men and Government servanis with-
out unilorm. Lathiy were rained
on the vehicle and the vehicles fol-
Jowing in which JP and the Fress-
men were traveling, There was
a huge deployment of the palice at
that point but they deliberately
kept themselves at a distance from
those hoodlums

w4t @ IIeEdt ¥ 7 WY IR
FET |

The Statesman photograpber Raghu
Rai sustained injurtes This Consti-
tuteg blatant interference with my
parliamentary duties.”

wx & @7 TF FE0 UGATE 0

SHRI KX LAKKAPPA*: What is a
parliamentary privilege? To sabot-
age the democratic system, 15 it a
lawful duty? Sir, are you allowing
all these things to go into the pro-
ceedings?

MR. DEPUTY-SPEAKER:
tackle that; leave 1t to me,

SHRI XK. LAKKAPPA: Sir, I res-
pecttully submit these things should
not go on record.

MR. DEPUTY-SPEAKER: Going
on record is a different thing,

wWtugfrmd A qfew @
o fro oft ot iy frelt | MY TR
yer f& ¥a7 WA 39 w1, e urk
oY Ay SAWTRY AFRATT AT FCE W X,
g Iy Ay o gy {rondt e
wi§ we aft ar ...,

MR. DEPUTY-SPEAKRER: I would
rr~ygest Shri Ldmaye to confine to the

1 shall
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that i)m was o\mmctod in his
parliamentary work. Let him not
bring in other matters.

SHRY C. M. BTEPREN (Muvattu.
puzha): Sir, may I humbly ask your
one thing? Shri Limaye is certainly
within his right to raise a point of
order and you have correctly given
the ruling that any matter which
has a bew on the order of busi-
ness in the House is & point of order.
It {g in that sense that Be was allow-
ed to raise a point of order. Now he
makes some allegations, correct or
wrong, we cannot say.

MR, DEPUTY-SPEAKER: 1 shall
settle that

SHRI C M. STEPHEN: But a
point of order is not a point of pri-
vilege. If he wag interfered with 1n
the discharge of his duties, that may
or may not come within the purview
of privilege, but that cannot be &
point of order, Therefore, my sub-
mission is that this does not relate
to the order of business of the House
at all He has a complaint that he
was 1nterfered with while he was dis-
charging his duty as a Member of
Parhament So, he can raise a ques-
tion of breach of privilege, which
is a different matter altogether, but
he cannot raise a point of order.

MR DEPUTY-SPEAKER: Has
Shri Limaye finished?

SHR! MADBU LIMAYE: 1 have
only begun.

SHRI C M STEPHEN: We cannot
tolerate this sort of thing,

MR. DEPUTY-SPEAKER: If you
allow me to tackie this question, I
think the whole thing would be settl:
ed In another two or three minutes.
But, if you don't, it would be diffi-
cult.

THE MINISTER OF WORKS AND
HOUBING AND PARLIAMENTARY
AFFAIRS (BBRI K. RAGHU
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RAMAIAY): 8ir T want to make one
submission,

SHRI ATAL BIHAR! VAJPAYEE:
How can there be a submisston on a
point of order?

SHR! K. RAGHU RAMAIAH: S8ir,
1 rise on a point of order, You were
good enough to say that & point of
order at this point of time must re-
Iate to the muintenance of order in
the House and business of the House.
Suppose I get up and make various
allegations about what happens out-
side the House and in that way I
finish my beautiful speech, and other
members also ‘do like that, even
though no doubt you will Kindly give
your ruling at the end, where do we
stand, v far as the regular Business
of the House is concerned? Last
week we lost one non-official  day.
Therefore, it there are points of
order, certainly we will hear them;
but let us all bear in mind that the
non-official business has to start in
time. We should not consume the
time meant for that by raising a
point of order.

ot Ay foriy : oW T HZF F OF
A3F W A1 v ¥ feg WYY
goftodfte & wrTITN 1 FAT AIAN
€Y BT & a TEoa €Y R § gt AN
% foT gF WETA AAT & Arq 9r @
Y 3awT O e 3ga Tet & SV
aifsat o, Saer wwwd wT AN
w18 g § Y W IueT 98 I afY
wr e ¥ gy ghvafed i 7 gy ?
o ¥ 'tg"wm ! #t Hourforlto
W iR agasR il
o g fory & ? % g § € 6t o
=g § fe ot oft g v v 4
¥ T qg s w1 Sl IR
e Peder fowefegren & oAt
WA o1 W xF ag A ww X ag
wrveredy oY, Sewrgw frar G2 quTY-

Dy acal w7 At IHF gy § Fefir-
feslfe ster gt 8 qor:
“But, Mr, Limaye, no car seems

to have been damaged”

A fie gy vt fedamm ek w4
wawe 77 7€ § fe garor &Y gfea &
s wopTT § A wfwrd &1 gaT @
¥ Pg ag et sifeatdft st ot 3@ &
RT TG ATTAN &1 Y AN 9T 3
wifem £ a€ ) qf 91 2 P ITHT
FTX 411 AT agd ad gard
ot 1 3% FIT # AR 9 F A
wEATATE !

71 e 4 9 § fr v g ag
qifeiz & ser ¥ 9wy FE@T AR
famt gferemd & o< wewrdt ghmda &
gro fafads ot ™w & 10 saerAr
A ar? fafgde arargw, fafa'e
TRINTT @ 5@ €T @€ 97T, T,
HAFTAT W7 AT gHRT GE guHa 27
w7 2T & a1}, famy, arrd, sdwEs
fyw, Fo dYo, W WAF? W TH
w0t W § 7 gy denrdf & g W
T o ? A afamd s gaagm
Wt wrgwT sfew ag § fr e &
® ¥ ury gaw Awi s @ & o
3% &, wax 29T Y FT a1 g AN
FT WEH T QERTNE AOAAIX @
Fami w1l gwama
TR R § o
MR. DEPUTY-SPEAKER: Now, he
has raised this point of order. I am

seized of it. Let me tell you what I
have in mind,

There are two methods to follow.
One is that points of order are raised
by Member, the Chair is seized of it
and the Chair disposes of them.
This is one method. There are 0
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many Members who have various
points of order. [ feel, this is a better
way of running the House, giving
my ear to the Members, hearing
point of order and disposing of them,
There 13 another, method also If you
want it, you can have that I am in
your hands Another method iz that
a pomnt of order is raised, there 15 a
debate on that point of order and the
Chair disposes 1t of If you want
that method, it 1s up to you to follow
that If you follow that method, I will
allow everybedy to make submussions
on the point of order and then dis-
pose of it Then, 1 will allow an-
other point of order to be raised by
the Member, allow a debate on it and
dispose it of Lake that, it goes On

AN HON MEMBER: You hear us
also

MR, DEPUTY-SPEAKER Very
well I have heard the point of or-
der I will hear others on it We
wal]l have a debate on 1t

SOME HON MEMBERS No, no

MR DEPUTY-SPEAKER 1 can
do 1t only with the cooperation of the
House, You follow whatever methoa
you want to follow Ag far as I am
concerned, T would prefer this method
of hearing all those Members who
want to raise various points of order,
wrte them down, each one of them,
and, then, dispose of them. But it
the House wantg the method of hav-
ing a debate on it if you want ¢o
make counter points, you can have
it. ... (Interruptions). There are
many things which are not provided
in the Rules of Procedure That is
why you have Rule 389 that anything
that 13 not provided in the Rules will
be settled Dby the Speaker Now,
this is not provided in the Rifles and
that"ls why I put it to you. T would
prefer this method, But if you want
the method that 2 point of “oitter is
taised and then there is a debate
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well, Mr S8hivnath Singh, we can bave
a debate. ..

SHRI €. M STEPHEN: I am also
on a pomnt of order.

MR DEPUTY-SPEAKER: If it re-
lates to his point of order, then I
shall hear you all. I would hear
everybody Mr, Stephen, I will
hear you. Kindly sit down. This is
the difficulty in running the House.
When the Chair says something, the
members talk at the same time and
we do not understand each other.
I told Mr Stephen that T would hear
him, but he did not hear me. That is
the difficulty, Therefore, we have ai}
to raise our voices If you have a
point of order, I will have the bal-
ance If there are members nsing on
points of order from this side and
from that side then I will call one
{from here and one from there

Mr Stephen

SHRI C M STEPHEN: I am on a
very basic question The basic ques-
tion 18 whether, under the Rules of
Procedure or under Parliamentary
practice, ancient or modern, old or
dynamic, this  practice of rawsing
issues under the guise of point of
order 1s permussible I have only to
read the authority for your consider-
ation ‘This 15 from the book by Kaul

and Shakdher:

“Any member can and should -
vite the Speaker's :mmediate at-
tention to any instance of what
he considers a breach of order or e
transgression of any law of the
House, written or unwritten, which
the Chair has failed to perceive,
and he may also seek the guldance
and assistance of the Chajr in res
pect of eny obscurities in proce-
dure. A point of order ghould,
therefore, relate to the iniezprels-
tion or euforcement of the rules Of
procedure and conduct of busines

! in the House or convintions of such

articles of the Comstitution ag Te-
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gulate the business of the House
and must raise a question which is
, within the cognizance of the Spea-
ker. The test whether a  point
raised i3 a point of order or not is
not whether the Chair can give
any relie? but whether it involves
such interpretation or enforcement
of the rules, etc., and whefher it
raises a point which the Speaker
alone can decide.”

“The point of order, when raised,
has the effect of suspending the
proceedings before the House. It
can be raised only in relation to the
business before the House at the
moment: the term ‘business before
the House' means business included
in the List of Business for the day,
But a point of order cannot be
raised in respect of an item of busi-
ness after that item has been dis-
posed of..."”

MR. DEPUTY-SPRAKER: Read
that again.

SHRI C. M. STEPHEN: “. . But a
point of order cannot be raised in
respect of an item of husiness after
that item has been disposed of. How-
ever, the Speaker may permit it to
he raised dunng the interval between
the termination of one item of business
and the commencement of another if
it relategy to maintenance of order in.
or arrangement of business before, the
House. Thus, a point of dtder may be
raised during thig interval if it relates
to the enforcement of Rules in regard
{o the suspension of a member.”

The point that 1 am raising is this.
Now there ig a list of business before
us. A part of the list of business has
been dispoged of. We are now to go
10 the next item in the list of business
We have not passed on to any item of
business. No business is now before
the House. My submission, therefove.
iz that it cannot relate fo a business
before the House. it doeg not relate
to the Interpretation of the rules
because no rule was applied here. It
does not apply to ihe Constitution

because no Article of the Constitution
is applied here. Nothing of thig thing
hag happened. And the rule says that
ihe list of business must be proceeded
to whether anything has happened
which relateg to the list of business
before the House or the order of busi-
ness before the House. I am not re-
ferring to what Mr. Madhu Limaye
has said. But when the House has not
gone to any business and when the
House is attempting to go on with
the buginess in accordance with the
hist of business under the Rules, my
humble submission 1s that it {is per-
emptory that we stick to the list of
business unless the rule of interruption
of business comes is to play which is
warranted only in one or two cases.
namely, the privilege question. Other-
wise, this thing has to be proceeded to.

It is within the right of the mem-
bers of this House io demand that we
proceed to the list of business before
the House. And what is now raised
doeg not relate to any of these matters.
My humble submission is that this is
a misuse of the provision of the Rules
and the misuse will not be permitted
It is a blatant violatiop of the rules
of procedure. A discussion is being
permitted on umpteen subjects without
the permission of the Speaker. That
is what is taking place. We do not
know what is coming on.

A discussion can be raised only
under Rule 183. If it is a debate, it
can take place only on a motion. A
point of order can relate to only a
matter which has been spelt out. It
is a settled provision. My humble
submission is: Kkindly do not permit
the Rules of Procedure to be violated
completely. Kindly bear in mind that
every minute that is given to this
sort of exercise means trampling on
the rights of the Members of the House
ang trampling on the rights of the na-
tion as a whole which wants their busi
ness to be transacted in this House. We
are here for that purpose, not for the
purpose of carrying on this futile ex-
ercige of going on spelling out um-
Pleen sorts of complaints under the
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8arb of points of order. 'This is not a
point of order. This procedure 13 not
permissible under the Rules. I want
a ruling on that. They can come
under Rule 377. '

oft WreR WY Soreaw wEww, ¥
FTE-EqAT TENT W gHAT ST ofY.

MR, DEPUTY-SPEAKER. Only on a
point of order, not on the adjournment

motion,

i fovgara fog (R87) - Swredw
AET, agd wve oft wg fawd & o
T FTEAT BY g9 & AT A% avg ga?
oG T FT T |

st Whr WY: § 93 sEear ¥
709 337 @1 § 5 i Wv v g
A E), N Ir v R Y, AT 97
qIFT “Frpamas fa=rarr”, s
arago fammane”. |

MR DEPUTY-SPEAKER
a pomnt of order®

ot WNE Wt FarsAer wENR,
qgw g7 fad | (wawermy)

Is there

MR. DEPUTY-SPEAKER: You want
me tp allow hm 1 allowed Shri
Madhu Limaye because he said that
his right as a Member in the dis
charge of s duties hag been obstruct-
ed But if you mention about a train
angd everything, that is not a poin{ of
order.

15.08 hrs.

oY WK WY . JUEIN WA, Wig
o apw Sfarly 1 F O ST o8t o T
anT wiR e s o g g 1 Al S
ag oY we { fir gie w19 gd S oY
worwa € § oz & &t gy § < P
o 7ok onq WY I9W W A &, 1y
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o wryd  Tiware AR eomdie ¥
wY Ay gr—aearge T,
wawsTe Aroge farre 9w, widt,
W WY s fek @ . (shwm) |

&Y 3% M0 T T Quue ¥
IRE AT, A AT, L L .

MR. DEPUTY-SPEAKER. What is
the point of order?
it W ;SO & @ 6 A
T WA O ag gwh et O ofy At
ot & At § wurer sl w7 wver
&tat war, arfear S mf . . (wwwawr)
... ST gt mteftowmo @Al
w1 o wywa N x| = g
forqt qar | | (wrwspr) .. 1940
¥ 1942 &t o1 gfewa SarATT AW WA
@ &, <1 fagre & @oTAcge & TART
iz £7 g7 # quT &7 & o oft
FAETH Y ., (wEwww) L L OF
ZNT & Trey AT A & AR § N wraw
fg1 an wuwew femar v AT
avuw foveTane &1 1T AN &7 )7
_mm’tmﬁrmmmﬁi‘ﬁa C e
........ (ooamret )...........
uF gore ¥ sqrer Wt wraw feg g
veeennee.. (vOWEW) ..., ..

§t eqwene fm (¥MwOT)
wtr o fagr Ay A Fv g, ..
(wrwewwr) . ., Y fage ¥ 6
g A A drsra b N
wiY Y ¥y § o dfhew ¥ o7
oo § .. (ewwwm)........

oft wripx wy: wg wifolt awE
& R oaft ., (ewwww). ...
wutery @ wwfiel eATEl
iw ot o fom aEw @
foclt ot oy ¥, (stwww).
wafelt &or & we. ... (wrem)
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wega A ST, . (wwew) ..
ag o A, wdeahedl o dar
Fam ... ..

o wriey faw gz ATd zﬁm
e & B wY7 fore ot B woar g, .

Wt W |1 sqrere wdam,
R & g Iy wzar W@ gidv 1 R
TR o oF § TR AR A wr
fas tmwﬁw@mtmxnm—
mTwa:ﬁmaﬁ#wzaaﬁmqtfm
TG ST A e ghea @y 1 & v A
fw Gt vz §1 1w Ae A E wr
famY 3 Sran &% A1 Ta A ey &Y A
wnfew 1w faa =l & wzar i -
wf ¥ | (sawEr) Wt famie @
gwn ag fagr % thagm o urx 4w et
G goT @,

MR DEPUTY-SPEAKER You have
made your pomnt

st W WU IITUEM HERE,
e w71 g1 Afw ) 34 gfrwa S
Fr sy & o w0 2w v 3
i e WY e itTwy & soay won, 5w
& arz 3 OF A 7 AT AT &7 <@
T ... (W) .00

W wrgat g by Y 14 cqwa wewy
T LAY W g 1 QT w1 et
ol ) gart falr e, ov &}
WA WA qF AgT ) ATAE A
W g o i 3§ o, el
WTAT &7 94T ¥ WTOW AT TG W S
w H oy 81 wwleg wal ¥ 93
o § % gw wOwafwi & g O
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W s % g9 fawd B dqe
Y & wiifs g7 % e S wavar
¥ % g I aew A o aw fear
LURCIE SR U O
W3 faad wrw ovey &1 o farw ATy
A8 O F A A U F g, vANy
wf T wgar ¢ fe T Y qundi
F T &1 R A v any 4@ &
(wormewr) | 51T AT gEwE ¥
HioA Ft 7q7 Aifay Wiz 58 77 98"
T FY gATwA VWory anfiy 3w ¥ wawA
X N7 A gaAy § ww @ G 6w
faeliam s qmnmmargﬁmﬁ
FWAF AT T (egeew)

st oee fagrd aradnt (wrfag)
a fgrgena faelt 73w 7 wifawa e
gam, ug fergema @

stavrrmr S TR R AT
qTET &)

MR DEPUTY-SPEAKER:. Mr Jha.
you have made your point, Kindly
cooperate. Please conclude now. Mr.
Bhagat.

SHRI H. K L. BHAGAT (East
Delhi). Mr. Deputy-Speaker Sir, as &
Member of this House, 1 have nght to
gay that the House proceeds with its
business according to the Rules of the
House and, where the time of thus
House i3 consumed sgainst the rules of
the House, in g way, it 18 an infringe-
ment of my right as a Member of this
House.

8ir, it 19 now very interesting for us
to note what Shmi Lumaye sad I
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thought that he was sometimes fan-
tastic (Interruptions) I could not think
that be could be that fantastic Yes,
he is terribly fantastics —I agree with
this It 15 very interesting when he
said that as a Member of this House
ks right was impinged upon and be-
cause of that, the order of the House
15 being affected 1t was for us to
hear from him that lathis weie rained
on the tar But, there was not a
gseratch on the car—i1t was managed
but the lathig were ramed upon it
This is the logic of Mr 1 maye The
lathis were made of rubber 1 om
saying that he 15 trying to infringe
the rights of the other people Now
yeu are threatening  to gherao the
entire Parliament. 1  sav that Mr
1 imaye beng a party to this decision
to pherac the House 1s gully of cleat-
ng disorder m this House and 18
guilty of breach of privilege of the
House The MLAs of Bihar huve 1so
a right to move on the roads

Your people are usmg wviolence and
using bombs and throwing stones and
if your car 18 surrounded by a few
pecple and few black flags are showm,
don t hecome jittery

My frnend 1 tell you that vou are
gring to reap the harvest of what you
are sowing 1n  Bihar and n this
country You are imfrnging my night

oft wzw fagrQ aoddt  TTVTR
qgrey AT ¥1 oamfr ¥ oA
fx AT THS § TG aFH D
a3 £ ¢ fey fauw ¥
s AT Ty § A A A afe) &
GAAT Y | 5 PRIY FTA5 & A g 97
wiafa &7 73 & 1 FAETA qEET W
fadzy aF # % 7% A9 %) wTN I8
& % are¥ it 9= w3 § T 7 AN
w1 oy ¥ AT Ay AEY g g
¢t ®Y 7 I A TR T AN
qur Afl—wrg I AAG REA A 4 A

ady ¥ afe ¢ Y § oy
3
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W famn

* Meake your

point of order Do not reming me of

apything
oft wzw fagrd wrokd

g1 A %

FT8 VY)Y nearm #Y g & oy fas
gw § ez fear ur e 2w & AvAa

ant itk (e AR QY

qax oY fz

g Y g RAOATTES § 397 1iA-
w gRAT wTF ¥ wifEw Wy gy
a7 & 9 gareg 27 1 As7 38
g5 nex aAY 3T Wy qwar v
sarer afewan Yreay arr ) 7 ATt

#1 937 STAY 7AL faar @t
afvggr ¥fEar 39 AVE A

TRt WA
AR AA

ey thedy =t 2o afeva 41
fEqt F@ql ¥ | TR WBEY 3 4
g afgam <am ar A7 aw

gfgart #% v anfy ar

;‘a{;?

MR DEPUTY-SPEAKER Telt me,

1x this a point of order?

o wm fagr okt

q’( qTRF

o6 wET &7 A7 ¢ fr s qoA
qTAAT AFR ALY A1) NI FEA K
T gy R A A X XQ A
wr aa * oArd Wew Fa s o a7,

qIAAT 9FH A 47 TET /7

(e ® AT

ST AT qy SR 4§ A s
Aw ¥ QT 7 T7 WEEI B "t AT

L 4

& oqF waery 330 I
v wy ghoamr w1 T ¥ 3 IR
sy 4y 5 34 97 g

gro « o frrtr sy g vy 7 war At

Y %Y e o et fos oM

e ATYRI A1
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®  var w1 yedent fear ST
#ifge | %™ REY oY § INET FAR
WY faar fr g wdam frar staam
Hfww K a7 wwawm fear oo, 7g g9 7
TWA ¥ A § A IA 97 R
fapay st |Y< ot w74 avr A gfoe
LR R DR

= ¥ frdew —wT qriT Ar Ay
Fr§ nyIT A7 VIV AT WT@A § A
3% w87 W @t wien Ffyw gw
ax o FA? B AR-AE AF AR
¥ xR # B ofAargz F1a A 379 a0
daa fear mar ) ew A (e 9T
R} §-g7 7 wqt afre fads 11 wa
a#Y fou & (sawsmiar)

goteam Wt frgram AT SN &Y
glagre ¢ fr afqadz & a9 o
aY7 faoqm qama & fa@ QA 0
A F o AT AT AT AW ATAE
faq o\ aifargz 31 Z7ATA ATATIA—~
ag durfaT a9 AT 07 o7 ¢R T

SHRI K LAKKAPPA Wil you
allow this Pariiament to bLe gheraoed?
{ Interruplions)

SIIRI MADHU LIMAYE I defend

that view

' o freare fog (Rma) I
WERY ATIT WR GTET & AH 7 WY
At wa fma & Y § A
W% WY AR § 1 3F AT F ATy
UTh WTET & WA A AQATEY AT Ay
W F 1w F TANTTE A A7 A
famr—& g A frdas aom =Egar
f—waawre AY €Y 7 & A @y
B2 2w A agm waw v §, Ffwx amm
WA WA,  (smwww)
4 T vy awTe 0y fedlt g

Avat X gAY qraET K1 797 FT QAT AL
At wa¥g I @ At Fifgn ar ¥@
aft fwar 1 Afwr &9 v A glramy
my-gfamr & Amy F w1
@ 3¥ 9gEy W IR FH A 7
9z0A fFaT—8F T76 WIS IAFY
azArm F77 §, #EA § T A fawr
E—g agr & AT w7 TET ALY &Y AT
/Y7 TEE HYA AEATRT &7 AT
74 & fam g7 @ og faard—aY o
IR A NG TV AG-JE FATAAE )

¥ sy &7 fadew Fvar ww@Ar g—
wan ¥ W1 F fA¥ g1 Avew fzmnr
a3 fa ur fam ey g I R
§ snpAt e wvR ¥ fa gw for
&Y & o I3 wave FET Y EFE K
faat st wien 1 AEy £V weETT A
gAY 74 ¥ oy St e faar g 9T
e & (72 A1 aw famr g—zowt
afer ¥ v@ 37 €1 3FEM goET qrEAT
F71 azwa faar §)

7 g w71 fraza £ fe wg fomd
Y & Y caveez arh v 7 AT fagyar
R FY awrwT @ arfwy ey wRr
T I T w94y NEAT w7 KA fray
& wmuEm W1 &Y IRy T A
feamr &1

it wamey faw Ieaw mERY
HICEY TTE AW NI 58 "G F1 ST
UIX EIN—¥F 37 Hgd F 8T Fo
e 7y a1 {4 o fdY w1 gar fem
o w9 & & Ty ¥ oy ww an
wx &3 agr IR faesy &1 g feay ar
al 3% uAT FArey W A @A g
garar qr) AR fear gwr ar f
giaarar & ger AY ¥ aEREw A R
T FT UG EAr 7 f=aw
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TR I AT AT & agd gowy waran an
o #gr a1 fw yo faedl oY waw €Y
FraaTgt & ¥ frarer faan wa Afor ag
Y fererel) o 1 orrsiepTer WY AglY WY
gizamar ot @ ¥ At s & s frdy
%Y g1 @1 a7 wEfad & e ¥ e
wat fe adlara sy Aom ey L . .

it fremw fag: o€ gsT
fraan faar ar ot &g a1 i wma,
89 WI9ET WA F40 |

s weae forw ;oo & qEy g
ar & TR @ ogx Wy T
AT feed ot & agrar-gfes
¥ faqdl aeY 74t & ¥y A e,
faay A Ay avfear ft & swaww
A AT foady g mfegr 3% wm
of T 4T AL 9T FEAT FT @ 4|
gw ®mt Y wfed 07 ot g =aran
T |

Iqreued AT, ¥ vy fEayd wr A
q71 =EY AAT | Ffaw gw fasY aret
& w0 wq wE fewie N7 gum g
& fgars *19 wow fem. 4w A1 g gERT
fa<e wauw gt FfEn W T
|ATT G, 31T O 3T FFAAH 3
at ag fam Faa 7 agt At Fgardl
& 1 91 TR A0 B, W A T Wy
U weary, o AW AR §) W
W Y g A A 1 wwrw
waam w7 &, wfagd o 1 fadm
SauT v F—ar 4 awwg & N
T 1 aar R oA § el §, it oy
& ey qrdy wt & ez S waw
&, sy ¥ wratet w) oo wad §—
oY eed-—ew gy § 7
Fyrem g, 3y gt aerC ware §-
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FIC-RIT R Tt & v foads gre o
gFa A wgr s EfFmaT N
wafer gt wifgq, gt wia @
wfeg, &1 &7 *r wswiwg Ha
Frfgy | FiwT 0 9w § aEgedAw W
g7 & wee ) A, afer fpgem @
urardt & Favé @rx .y famy qer
&3 &, waamo o A fra) & w0 ae e
gt 3or€ &, faeat @ o fireene wdy
EA—ITH FIT A3 FAGY, AT ¥57 A
®H T4, T AT F ©F B AFT
B A S 7 aW AATEF I A
FAradY At 9rgd g—afe sawwow of
*1 &9 woz feamr TE at va Kdy
fergerm & w8 o 9D, 37 W
FI% @ § A% = Foorr sl aW—
a7 T Y AAT HT hAAT &

SHRI K. RAGHU RAMAIAH;
Let us come to the buginess of the
House Otherwise, this debate will
go on the whole day. May I humb-
ly request you to come to the busi~
ness of the House? Where are we

gowng? (Interruptions) .

MR, DEPUTY-SPEAKER: Order,
pleagse. Just a minute. I think this
is a very appropriate question put
by the Minister of Parliamentary
Aftairs. (Interruptiong)

it wavae faw - w1 qOd) W
wiv aar feave wrdi—<Wt g
w37 1

MR. DEPUTY.SPEAKER: Order
please. The point is this. He has
put the question: Where are we
going? I can say this: I will go
wherever the Members want to go.

PROF, MADEBU DANDAVATE:
Just now we are in helll
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MR. DEPUTY-SPEAKER: If you
fhink we have had enough of this,
then let me dispose of the point of
order. I say I fully agree with
what Prof. Mukherjee has said. He
has gquoted s0 many times during
the last few days that the Speaker
has no eyes; he has no mouth; he
has no ears, except what is given
to him by the House,

PROF. MADHU DANDAVATE:
He has a soul.

MR, DEPUTY-SPEAKER: I have
never realised the truth of this bet-
ter than today. Whatever I do I will
do only with the consent of all of
you. If Mr. Raghu Ramaiah asks me
this question: Where are we going,
I will tell you: I will go wherever
you go, wherever the majority go.

SHRI K. RAGHU RAMAIAH: We
want to go to the business.

MR. DEPUTY-SPEAKER: If you
want that we should do some busi-

ness I would request you all: Let as
stop here. Let me dispose of what-
ever questions have been raised.

Then we shall proceed {o the busi-
ness if vou all agree. .. (Interrup-
tiong). Order, order. This is the
congensus you have all agreed.
Kindly give me only three or four
minutes to dispose of the points that
have been raised. I shall first deal
with what Mr. Stephen has said...

(An Hon, Member:
ber). Every Member is a genuine
member and is an hon. Member;
kindly do not use these expres-
siong.. . (Interruptions.) He has
read elaborately from our book, prac-
tice and procedure. I say I do not
dispute all that. He has also read in
the Jong quotation that he referred to
that in between two items points of
erder might be raised relatng to the
maintenance of order in the House.
May I point but to him another rule,
the last rule in our rule book which

says that anything that is not speci-

2112 L8--11.

Bogus mem-

fically provided for by these rules, or
the detailed working of these rules
must be regulated by the speaker. I
had also gone on record many times
in the past that thoge rules have be-
come very inadequate. I had also
said that we had a democracy that
was an elitist democracy. 1 had also
said that now we have a .nass demo-
cracy and whatever happens finds a
reflection here. I had also said that
the Chair can run the House only
with the consent of the Members.
When a sizeable section of the House
is very agitated about something,
you have to take note of it. Other-
wise it is not possible to run the
House. That is where the feelings
of the Members have relevance to
the maintenance of order. That 1s
why 1 take note of these things.

I think the only point of order
raised is by Shri Madhu Limaye. In
a different may Mr, Jha also raised
the same point of order...(Interrup-
tions.) The fundamental question is
this: Whether a Member of Parha-
ment is obstructed in any way, any-
where A Member of Parliament
does not cease to be a Member of
Parliament when he goes out from
this House. That is why he raised
this question, whether when he goes
out he can be obstructed anywhere in
any form Mr, Limaye has said that
he was obstructed when he went to
Haryana to investigate about the
affairs of the Kurukshetra University.
He has also said that because thus
House gives a lot of money to every
University, we have voted some
money to the Kurukshetra University
and, therefore, we have a resonsibi-
lity. He had gone there az a Mem-
ber of Parliament to enquire into
these things and he was obstructed
by the police. That was his point.

SHRI SHYAMNANDAN MISHRA!:
The only lapse on his part was that
he did not inform the Minister of
Parlismentary Affairs; otherwise, he
informed the Chair already.
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SHRI S. M. BANERJEE (Kan-
pur): We have to fight a Kuruk-
shetra war.

MR. DEPUTY-SPEAKER: May

be, we are going to fight another
Kurukshetra war very soon; I do
not know. But who will be the

Pandavas and who will be the Kau-
ravas, we do not know.

SHRI S. M. BANERJEE: What
will be your Karna?

ME. DEPUTY-SPEAKER: I can
visualise the role for myself, because
I come from that particular commu-
nity, I can visualize only the role of
Karna.

Shri Bhogendra Jha also, in a diffe-
rent way, said that he was obstruct-
ed. He was coming in a train, he
was obstructed by some people rais-
ing lathis. It comes to the same
question.

I think we have certain precedents
on this question of privilege. Un-
less this House decides otherwise
later on, I cannot rule that out, we
have to go by certain decisions
which have been accepted by this
House. It has been a well-laid con-
vention that if a Member proceeds
to attend Parliament as a Member of
Parliament and if he is obstructed in
that process, then it is a privilege.

PROF. MADHU DANDAVATE:
In other words, the journey from
Kurukshetra to Delhi will attract
privilege.

MR. DEPUTY-SPEAKER: Now
we have to remember this that Shri
Madhu Limaye is a much bigger man
than a Member of Parliament.

SHRI S. M. BANERJEE: Why?

MR. DEPUTY-SPEAKER: As a
Member of Parliament we have cer-
tain functions in this House. But. as
a leader of standing, he has other
responsibilities.

SHRI K. LAKKAPPA: A leader
without any following.
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MR. DEPUTY-SPEAKER: What
I am saying about Shri Madhu
Limaye, I say about you also.

SHRI S. A. SHAMIM (Srinagar):
What about me?

MR. DEPUTY-SPEAKER: About
you also. I think it was you who
brought Haji Mastan to the lime-
light. And you did that in your
capacity, not as Member of Parlia-

ment, but in some other capacity.
Therefore, you are more than a
Member of Parliament. I concede

the same thing about Shri Lakkappa.

SHRI S. A. SHAMIM: Then I
withdraw my statement. I am no
more a leader. I stand on an ordi-
nary pedestal.

MR. DEPUTY-SPEAKER: As
Members of Parliament, as leaders,
we have many other duties that call
us everywhere, and the Dbigger the
person the more the duties. When
we go out of this House and perform

our duties as political leaders. we
encounter difficulties. Whether that
comes within the purview of

obstructing a member from doing his
duty is a new question which T think
the House must go into very care-
fully. There is a Rules Committee
for that. So, I repeat, that question
is open and it cannot be a question
of privilege at this stage.

Now, if you agree with me, we
will hurriedly proceed with the for-
mal business.

wt mae fagrdY aveadt gai=Ter S,
SIYHTA F7 9T FAAT foar w7 3777
g1 g ?

MR. DEPUTY-SPEAKER: I will
deal with that too because that point
was also raised. I am seized of it.
But I thought that this matter was
disposed of in the morning. I saw
the proceedings just before coming
here. An Officer of the Table gave




61 Re. Adj. Motion AGRAHAYANA 7, 1896 (SAKA)

e just one minute before coming
ere. This is about the question of
lleged assault on Shri Jayaprakash
arayan. . .

SHRI MADHU LIMAYE: It is a
act.

Sam; TS 9¥ BRGT @I &Y =By
b qE G gar g

MR, DEPUTY-SPEAKER: Let me

ange ‘'that word, instead of

‘alleged”, “reported”.

'Now. this was raised in the morn-
g and the Speaker said, “You can
ave a discussion but not an adjourn-
ent motion”.

HRI MADHU LIMAYE:
5

Why

MR. DEPUTY-SPEAKER: I do
t know. I am just reading it out.

This point was raised by Mr.
‘amnandan Mishra. I would read
from the proceedings:

-
“Now what happened yesterday
as that some honourable Members
Parliament and Shri Jaya-
rakash Narayan were prevented
m moving by the rowdies under
e protection of the Haryana po-
ce. Therefore, this is a matter
lving the fundamental right of
people of India and the Har-
a Government making nonsense
civil liberties. That being the
ion, whether this House can
plate it with equanimity and
we should not take up this
, it is for you to consider. It
a State subject.

K. LAKKAPPA: My point
I|is on the same article 19.

EAKER: Whatever be the
al rights, the ordinary
for laws and courts is
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available. We do not determine that
here. It is not by shouting at each
other that we decide on fundamental
rights.

“SHRI
HRA:
ing abrogated in
ruptions).

SHYAMNANDAN MJ{S-
Fundamental rights are be-
Bihar. .. (Inter-

MR. SPEAKER: You can have a
discussion but not an adjournment
motion. Their Assembly is there
to decide. I am sorry I cannot
allow it.

We adjourn for lunch to
semble at 2.30 p.M.”

reass

So. I cannot reopen this. Let us
go on with the business.... (Inter-
ruptions)

SHRI SHYAMNANDAN MISHRA:
The Parliament has no reality be-
hind it if fundamental rights are
denied. .. (Interruptions).

SHRI MADHU LIMAYE: We stage
a walk-out.

Y waw fagr arsaay : 77X Ty

S §6 gw g AT o gl T

& gas af7 (TqT AT HEAd T

79 & faqg gw el w1 I g

[Shri Atal Bihari Vajpayee and
some other hon. Members then left
the House.]

SHRI SAMAR GUHA (Contai):
Sir, before I withdraw, I want to

draw your attention... (Interrup-
tions).

SHRL"® Bau=E. MAVALANKAR
(Ahmedabad): I have got these

photographs on attack on J. P, and
his motorcade. If you permit me, I
would lay them on the Table of the
House.

MR. DEPUTY-SPEARER: Give
them to me.

'
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SHRI SAMAR GUHA: Just now,
you read out that the Spenker had
expressed his willingness fo have a
discussion on that. I have given a
motion i the morning according to
Rule 388, suspending fhe business of
the House and using the residuary
powers of the Speaker under Rule
389. A motion was given that this
House condemns the attack on J P.
and urges upon the Government to
take all measures for protecting his
life. I want to know from you whe-
ther, according to the direction of
the Speaker or according to what he
has said in the House that a discus-
sion may be permitted, you are going
to permit a discussion on the motion
1 have given notice of {Interrup-
tions).

MR. DEPUTY-SPEAKER' Let me
first deal with his point of order 1
will read out the relevant rule be-
cauge he wants the rules to be sus«
pended. The rule says:

“Any member may, with the con-
sent of the Speaker, move that any
rule may be suspended "

It can be done only with the consent
of the Speaker. In view of the fact
that the Speaker has agreed to have
a discussion, I do not see that this
motion. ..

SHR] SAMAR GUHA: Sir, I had
given this motion 1o the morning.
The Speaker has indicated his wil-
lingness: he is prepared to have a
discussion. And the motion is al-
ready there. If it 15 not being taken
up now, at least we should know
when this motion will be taken up.
1 am within my rights to know from
you. 1 have given notice.

MR  DEPUTY-.SPEAKER: The
business of the House cannot be
arranged ad hoc off the cuft, by the
Chair. The rules say that the Secre-
tary wili arrange the business from
day to day under the direction of
the Speaker who does it in consul-
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tation with the Leader of the House,
What you have said is there on re-
cord. He has agreed to a discussion.
But we cannot run it in an ad hoc
way that we must have a discussion
tomorrow or the day after. There
is a certain procedure for that,

SHRI SAMAR GUHA: I shall tell
you the reason why I requested the
Speaker to suspend the rules, Yes-
terday this incident Thappened in
Haryana. Today the same thing may
happen 1n Delhi because Mr, Jaya-
prakash Narayan is in Delhi today.
Tomorrow he will be leaving for
Patna. The matter is so urgent, Sir.
We are taking things very lightly.
The direction in which things are
moving, I think, Government should
take a note of 1t I think, we should
also take a note of it. It ig our duty
to draw the attention of the Spea-
ker and through the Speaker, of the
Huuse that the way things are mov.
ang, 1t will lead to a situation of civil
war in the country, and no life, how-
ever protected it may be by police or
military, wil] be safe in future; if
things go on in this way and if Shri
Javaprakash Narayan's Wife it endan-
gered, I warn the Government, that
we are heading towards a civil war
and no Lfe will be sale in this coun-
tiv As a protest, because you are
not allowing this now, 1 stage a
walk-out.

Shri Samar Guha then left the House.

st gAo QR0 Faeit ot o afe i
% gw & andt g7 A At wAE
&wr 28T ErE e 2T, Srad Avr rwd
%m0 At s P, war § we e
anax ¢, T &)

ot vwtenre welt ()
fargenn 3% &1 avaw §

SHR! P. G. MAVALANKAR: The
adjournment motion has been dlsal-
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lowed by the Speaker but he has said
that there will be a discussion on this
Importunt 1sste, My only pomit 1s that
that discussion must take place at an
early date because many important
ang subtle issues nvolving democracy
are tnvolved Therefoie, we should

have the discussion as edrly as poeca-
ble,

15.40 hrs.

PAPERS LAID ON THE TABLE

MERCHANT SHIPTING (WRLChS AND
SALVAGE RuLss, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI H M TRIVEDD I
heg to lay o the Table a copy of the
Merchant Shipping « Wreck: and Salv-
age) Rules, 1074 (Hindi and Enghsh
versions) pubtdihcd in Notification No
GSR 1218 1n Guzette of s dated
the 16th November, 1974, under sub-
section (31 of section 458 of the Mer~
chant Shippaing Adt 1858 [Placed
{abrary Sce No LT-858 74]

ANNUAL RipORI 0f TOCT-GRADUNTF

INSTIIVYE or MiDIc AL Foucaton

AND RESYAR(CH  CHANDIGARH TOR
1972-73

THE DEVLUTY MINISTER IN THE
MINISTRY OF HFALTH AND FA-
ATILY PLANNING (SHRIL A K M
ISHAQUE!Y [ ber to Liv on the Table
a copy of the Annual Report (Hr.dy
and Engbsh aversion<d of the  Post.
Graduate Tnstitute of Mediweal Edura-
ton ind Research Chandigarh, for the
venp 1972.73, undrr gectices 19 of the
Post-Griduate Institute of Medical
Education and Research, Chandigarh,
Aet, 19668 [Placed in Librery. See
No, LT-8595/74)
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NOTIFICATION UNDER IRON URL Minks
LaBour WELFARE CEss (AMENDMENT,
AcLT, 1970 IroN ORE MiInes, LBoU t
WELFARE CEss (AMENDMLNT) RULE,,
1974, EMPLOYRES' SIATF  INSLitLC
(CrNTRAL) 2ND AMENDMENT RULES,
1971 AND APPRENTICISHIF  (AMEND-
MENT) Ruses, 1974

THE DEPUTY MINISTER IN THE
MINISTiY UF LABOUR (SHRI BAL.
GOVIND VERMA) 1 beg to lay on
the Table—

(1) A copy of the Notification No
G SR 1006 (Hind; and Eaiglish ver-
sions) published 1in Gazette of India
dated the 14th September, 1974, 1ssu-
ed under cecticy 1 of the Iron Ore
Mines Labour Welfare Cess (Am-
endment) Act 1970 {Placed 1n Ltb-
rary See No LT-8596 74}

(2) A copy of the Iron Ore Mmes
Labour Welfare Cess (Amendment)
Rules, 1974 (Hind: a1d English ver-
sions) published in Notification No
GSR No 1007 in Gazette of India
dated the 23rd September, 1974
under «ub-section (4) of scection 8
of the Iron Ore Mines Labour Wel-
fure Cess Act, 1961 [Placed wn Lib-
rary See No LT-8597 74}

3, A (opy of the Emplovees’
Wtate Insurance (Central:  Second
Amendment Rules, 1974 (Hindy and
¥roglish versions) publiched in Noti-
ficat y» No GSR 1122 in Garette
of India dnted the 12th  October,
1874, nnder cub-sect on {4 of sec-
tinp 85 of the Emplovees” State In-
surance Act 1948 Pluced an
Iibvary. Si¢ No LT-8508 74)

{(4) A copy of the Apvrentceship
{Amendment) Rules 197¢ (Hind:
and Enghsh veruons) pubhished m
Notificatron No SR 122 n
Garsette of Indiy dated the 18th
November 1874 under sub-srclion
(3) of section 37 of the Anprentices
Act, 1961  [Phced m Library  See
No, LT-8399 741

—p———
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1541 s,
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
recewved from the Secretay-General
of Rajya Sabha;—

{1) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on Tuesday, the
26th November, 1974, adopted the
following motion in regard to the
Jomnt Committee on the Constitu-
tion (Thirty-second Amendment)
Bill, 1973;—

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do appoint two members of
the Ra)ya Sabha to the Joint
Committee on the Constitu-
tion (Thirty-second Amend-
ment) Bill, 1978, m the
vacancies caused by the re-
signations of Sarvashri Ram
Niwas Mirdha and Umashan-
kar Dikshit and resolves that
Sarvashr1 K. Brahamananda
Reddy and Om Mehta be
appointed to the said Jomt
Committee to fill the vacan-
cies ™’

(1)*“In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Bajya Sabha, 1 am directed
10 enclose a copy of the Telegraph
Wires (Unlawful Possession)
Amendment Bull, 1974, which has
been passed by the Rajya Sabha at
its sitting held on the 25th Novem-
ber, 1974

(iil) “In accordance with the pro-
vigions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Repealing
and Amending Bill, 1974, which
has been passed by the Rajya
Sabha at its sitting held on the 25th
November, 1974."

oo———
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BILLS, AS PASSED BY RAJYA
SABHA.

SECRETARY-GENERAL: Sir, I
lay on the Table of the House the
following Bills, as passed by Rajys
Sabha.—

(1) The Telegraph Wires (Un-
lawful Possession) Amendment Bill,
1074,

(2) 1he Repcaling ond Amend-
ing Bill, 1974,

1542 hrs,
BUSINESS OF THE IIOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI X. RAGHU
RAMAIAH). With your permision.
Sir, 1 nse to announce that Govern-
ment Business in this House during
the week commencing 2nd December,
1974, wall consist of —

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Di.cussion on the Resolution
seeking disapproval of the Re-
presentation of the People (Amend-
ment) Ordinance, 1974 and con-
mderation and passing of the Re-
presentation of the People (Amend-
ment) Bull, 1974

(8) Discussion and voting on the
Supplementary Demands for Grants
(General) for 1974-T3.

(4) Consideration and pagsing of:

(1) The Small Coins (Offences)
Amendment Bill, 1874, &8s
passed by Rajys Sabha.

(i) The Parliament (Preven-
tion of Disqualification)
Amendment Bill, 1973

(ii) The East Punjsb Urban Rent
Restriction Act (Extension io
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Chandigarh)  Bill, 1974, as
passed by Rajya Sabha,

{iv) The Delhi Municipal Cor-
poration (Amendment) Bill,

1974, as passed by Rajya
Sabha,

{v) The Repealing and Amend-
ing Bill, 1974, as passed by
Rajya Sabbha.

SHRI B. S. BHAURA (Bhatinda):
1 would request the Minister of Par-
liamentary Affairs to include the
following matter for discussion.

The failure of the Government to
purchase cotton through CCI as a
result of which the kisans of cotton-
growing areas staged demonstration
at Bhatinda on 27th November, 1974
to press their demands. The police
made & lathi charge, burst tear gas
shells and opened fire on the demons-
trators. It is reported that hundreds
of farmers were injured during the
police lathi charge.

Secondly, the failure of the Gov-
ernment to conceds the  just
demands of students of the Punjab
University and check students strike
in Chandigarh and adjoining arcas.
So many students are in jail in
Chandigarh and adjoining arens. So
many students are in jail in Chandi-
garh. The whole of the city is under
prohibitory orders and democratic
rights of the citizens of Chandigarh
have been curtailed. It is also a
serious matter and I request the
Minister to find some time next week
for Discussion of these two matters.

SERI M. R. LAKSHMINARA-
YANAN (Tindivanam): The Govern-
ment of Tamil Nadu has announced
the final price to be paid by joint
stock factories to sugar-cane supplied
by growers during 1973.74 after
gevera) tripartite meetings. Even this
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price is too low when compared to
the prices paid by co-operative
factories within fhe State and by
factories in other States,

The representatives of the growers
met the management of the South
India Steel & Sugarg Ltd, to imple-
ment the price announced by the
State Government. The management
refused to implement and further
said that the State Government have
no powers. Many a time the hon.
Ministers have stated in this House
that the State Government can settle
this issue. Here is a specific instance
that the said factories are deliberately
flouting the decision of the Tamil
Nadu government. The growers
Association decided to siop supply of
sugar-cane to the factory until the
management accept to pay the price
announced and to approach the
Central and State Governments to in-
tervene and settle the issue. Accord-
ingly, the association have made re-
presentation to both the State and
Central Governments. "I have con-
tacted the hon. Minisfer for Agricul-
ture in this regard. The factory has
been closed from 11-11.74 because the
growers could not supply the sugar
cane. Nearly 5000 sugar cvanme growers
are involved and the amount involved
is 43 lakhse., In view of the above
circumstances, I request you, Sir, to
direct the hon. Minister fior Agri~
culture to make a statement as to
what steps have been taken to scttle
the issue.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Mr. Deputy Speuker.
Sir, this is a very serious matter
which I am going to raise and is of
the utmost public interest.

MR. DEPUTY-SPEAKER: Is it
about Bangla Desh?

SARDAR SWARAN SINGH SOKHI:
This is about Bihar,

“That the Bihar Ministry should
be persuaded to exempt farmers
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of the Chotanagpur Division in
South Bihar from the paddy levy
introduced about 10 days ago. The
drought in that area had destroyed
nearly 756 per cent of the crop and
the average farmer had very little
grains to feed his family, The
fact being that the Government had
declared Chotanagpur a scarcity area
proved the acute food shortage
prevaillng in the region. If the
levy was imposed on farmers they
would oppose it and it might even
lead to their joining Jayaprakash
Narayan's movement which had so
far little impact in the region.
Nearly 100 people have died of
starvation in Chotanagpur Division
between August and October last
and = report had been submitted
to the State Government listing
their names and addresses. I would,
therefore, request the Central Gov-
ernment to take necessary action
immediately and save the situa<
tion.”

SHRI S. M. BANERJEE (Kanpur}:
Mr. Deputy-Speaker, Sir, with your
permission I would like to raise a
very important isswe. You must have
read in to-day's newspaper. I gquate
from the Times of India. They have
said ‘Sharp rise in prices of essential
items.”

We were given an assurance in this
House by hon. Finance Minister Shri
Y. B. Chavan, when he was the
Finance Minister that fhe anti-infla.
ticpary messures are being taken to
bring down the prices and the prices
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Nov.7  Nov.az

Rs. Rs.

Gram « . . 2-60 2 90
Jowar ¢ . . 1 6o 1 oo
Baga ©  *+ 1 8 200
Maize . . 1 50 10
Rice (basmats) 330 4 ¢
Rice (Uegamu) 2 40 3 00
Caconut o1l * . 14 SO 1500
Sugar * . . 5 00 5 50

—-— - - U

The price of pulses has gone up right
from 20 per cent to 35 per cent or
40 per cent, in two weeks. Price of
rice has gone up. Price of fish has
gone up. The price of wheat has
gone up. The Central Government
employees have been denied 4th in-
stalment of dearness allowance, I am
happy that the Minister for Com-
munications Shri 8hanker Dayal
Sharma is here All the employecs
are agitated over this issue. 28 lakhs
Central Government employees are
united on this issue of not being paid
fourth instalment of dearness allow.
ance. I would therefore request that
that may be paid as according to the
recommendations of the Pay Com-
mission it has reached 272 point. Now
the wages should be revised. That
will take another two years, What 1
want, Sir, the prices have not gone
down and our own calculations gbout
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and so many people. Who else is left MR, DEPUTY-SPEAKER: You
out there in Alr-India-8hri J. R. D. have made the point, Mr. Jha, kindly
Tata or Alr-India! I would request cooperate. You want ihis to be
Ahat they should all be reinstated attended to by Government.
forthwith,
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MR, DEPUTY-SPEAKER: You will
kindly listen fo me. You made your
point. Please conclude. It is un-
fortunate.

PROF. MADHU DANDAVATE
{Rajapur):  Mr. Deputy-Speaker,
Bir, I would like to raise two im-
portant issues to be included in the
Yist of business and I want 8 specific
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statement to be made at least on one
of them and the other may be taken
up in the form of a discussion. I had
already drawn the attention of this
House to an ugly incident that had
taken place at Ghaziabad where the
late Dr, Ambedkar's statue was dis-
figured by a number of miscreants by
way of a procession bemng taken out.
The Smarak Niti was responsible for
erecting that statue. I am told that
the inauguration of that stite was
made by the hon. Speaker of Lok
Sabha. That statue was disfigured
As a result of that, considerable com-
motion has taken place in that area
and, especially, the members belong-
g to the scheduled castes and neo-
Budhists took out a demonstration and
also a procession and they pointed
out to the Lok Sabha Members that
in the presence of the Police Officer.
this ugly incident took place

Theretore, due notice of this par-
ticular ugly incident should be taken
and a staternent made on the floor of
the House. In the past when I had
drawn atiention to a symilar incident,
the Speaker had already made an
observation that the police must take
precautions and see that such ugly
incidents are avoided In spite of
that, a repetition of that haz taken
place Thig should be avoided

Then you must find some time for
a comprehensive discussion on the
prohlems that have been created
before the cotton growers A demons-
tration took place only sometime
hack in which kisans from Hariana,
Punjab and Rajasthan had particie
pated, 'The same problem is there in
Mehavashtra alse The CCI is refus-
ing to purchse cotton at remunera-
tive prices,

MR DEPUTY-SPEAKER. This
point has been made many fimes.

PROF. MADHU DANDAVATE; It
has already been made. 1 would only
emphasise the need to find some time
for e discussion.
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SHRI 8 M. BANERJEE: We all
support it.

SHRI NOORUL HUDA (Cachar):
Tt iy swell known to the Housp thet
Government have fixed the price of
paddy at Rs. T4 per guintal and the



277 BOH.

responsibility of procuring paddy and
other foodgrains lies on the Food
Corporation of India and Jlocal
marketing and co-operative societies,
Recently I had been to the distriet or
Cachar where I found that harvesting
had just begun and price of paddy
had fallen below the procurement
pricc fixed by the Government ot
India, In certain pockets, distress
gales by the poor peasantry has
begun and there are no buyers, 1
would tell the Minister concerned
that unless foodgrains are procured
from the poor peasants the hoarders
would take care of all the foodgraing
and Government would be in difi-
culty. We have already said that
kisan organisation. and other bolies
have suggested that the ponor and
middle peasants should be given a
bonus of Rs, 10 per quintal if Govern-
ment procure paddy from them. The
kisang are ready to sell foodgrains to
Government.

8o this subject should be taken up
by the Business Advisory Commuttee
next week so that there is a discussion
and Government come up with a clear
policy so that these foodgrains do not
g£o nto the hands of hosrders.

16 hrs,
SHRI P. G MAVALANKAR
(Ahmedabad): Mr. Deputyv-Speaker,

Sir, with your permission, I wish to
invite the attention of the Minister
of Parliamentary Affairs to the great
urgency of having some time next-
week, 1 say definitely next week, for
the discussion of a very important
probliem namely, the recommenda-
tions of the Sixth Finance Commis-
sion. We demand that there should
he a Tull discussion of these recom-
mendations of the Sixth Finance
Corumigsion, because these recom-
mendations have proved totally in.
odequate nnd disestrous for such of
the Siates as are affected by severe
drought and also by severe and un.
expectod natursl calamities.
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I do not need to tell you and this
hon, House that the recommendations
uf the Sixth Finance Commission,.
particularly in regard to financ~
g of relief expenditure, have
created a good deal of controversy
and even anger and agitation espe-
cially among those people in the
States like Gujarat, Orissa, Rajasthan
and other States “of India where
these problems are very acute. The
recommendations have far-reaching
implications, especially on the Plan
and the development programmes of
the States which are more prone to
the natural calamities. Besides these
recommendations, the State Govern-
ments 1in an exceptionally bad year.

MR, DEPUTY-SPEAKER: You
want a discussion on this?

SHRI P, G. MAVALANKAR: ! am
only urging the immediacy for the
discussion of these problems,

MR. DEPUTY-SPEAKER: Why
elaborate?

SHRI P. G. MAVALANKAR: Only
one technical point, The State Gov-
ernments 1n an exceptionally bad
year may not be in a position to raise
adeguate respurces so as to be able
to make a noteworthy impact by way
of relief to victims of the natural
calamitzes, The Tunprecedented
drought in Gujarat this year—please
allow me to quote one relevant point
on this important aspect of the
matter .. (Interruptiony. Sr, in 1972
and 1973, my State has experienced
tremendous conditions of scarcity and
flood, and you will be shocked to
know that we had 1o incur in 1972

MR. DEPUTY-SPEAKER: Why
elaborate?

SHR] P. G. MAVALANKAR: 1 am
only making out 8 case for an urgent
discussion.

MR, DEPU'J:'Y-SPEAKAR: You
have made Tt
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SHRI P, G, MAVALANKAR: In one
minute I will conclude, My point js,
during the 1972 gcarcity and the 1873
floods, we in Gujarat spent
Rs. 96,86,00,000. For Gujarat, in 1972.
73, the Government of India pro-
missed Rs. 93,87,00,000, and they gave
us Rs, 82,75,00,000. In 1974. and in
the ensuing 1875, when we are facing
a much greater scarcity and drought
and calamity, and floods and what
not, we have already come to an
estimated expenditure of Rs. 123
crores, and the Cenfral Government
has given us only Rs. § crores. Look
at the nosition; on the one hand, we
have to incur greater expenditure,
and on the other hand. just Rs. 5
crores sre allotted by the Govern-
ment of 'ndia. That is why I demand,
beg of you, that a discussion should
be allowed. Now, —

MR. DEPUTY-SPEAKER: You
have made the point,

SHRI P. G. MAVALANKAR: I am
trying to complete my point. Please
give me half a minute more. My point
ig that this is so important that the
Minister must find time for s discus-
sion,

Lastly, the Fertiliser Corporation
has lost fertilises worth Rs: 75 lakhs
as reported in the press by way of
an unfortunatte fire in the dockyard
at the Bhavnagar port in Sailffightra,
Gujarat. It is said that four people
have also been injured in that fire
accident. The entire dockvard No 1
the new cement-concrete “Hockynrd—
in Bhavnagar port was completely
damaged. "7T"Would lfke the Minister
concerned to come out with a state-
ment on this problem next week,

st wmre fw (yegeee)
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SHRI DINEN BHATTACHARYYA
(Serampore): I want to draw your
attention fo the fact that in the other

MR. DEPUTY-SPEAKER: Do not
refer to the other House. We have
adopted this well laid convention; it
is not even a convention, it is in our
rles, that we do not refer to the pro-
ceedings in the other House because
it sets a very unhealthy climate,

SHRI DINEN BHATTACHARYYA:;
Here in this House you permitted
Shri Jyotirmoy Bosu to raise the
question of the falling prices of raw
jute and on two consecutive day you
admitted it. This has been discussed
in the other place. We gave a call
attention notice; that was not ad-
mitted, I do not know why. In the
other place more than two hours were
spent on this issue. This discrimina-
tion should nat ve “hese  Something
is permitted somewhere, whereas 1t
is not permitted here. Let the hon.
Minister go and ask Shri Chatto-
padhayaya why he did not admit a
call attention notice or a short dura-
tion discussion on the jute prices and
the question of nationalisation of jute
mills. In the textile, definition jute
ig included. Why don’t vou come up
with legislation to natinonalise the
jute mills where from-—they are loot-
ing crores of rupees...(Interruptions)

It is not a matter for laughing. It
iz a discredit to the Minister of Par-
liamentary Aflairs that he could not
bring this matter to this House.

Secondly you gave an assurance
that the report of the Pay Committee
to go into the working conditions of
the staft of Pgrliument Secretariat
would be discussed with the oppom-
tion Members and the Members of the
ruling Party, You said that they
would be calisd and discussion would
be held and after that Rt would be
published,
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MR, DEPUTY-SPEAKER: That
discussion will he private,

SHRI DINEN BHATTACHARYYA:
That will be brought up here after
discussion in the Speaker'’s Chamber,
I heard that on Ist December they
are going to publish and implement
it, before discussing this matter or
Placing the matter before the Mem-
bers so that they might also suggest
something. This point must be noted
by the Minister Shri Raghuramaiah
because there will be halla in this
House if it is done without consulting
the Members.

The next point is the same which
Shri Banerjee raised about the pay-
ment of dearness allowance instal-
ments which have fmien due. Now
four instalments have become due.
Yet the Government come forward
with a statement either thatl they will
pay dearness allowance or that in
future they will not pay dearness
allowance. In that case, the Govern-
ment employees will not sit idle,
They will start an agitation in any
form they like. Before that agitation
starts, it is better for the Government
to come forward with a clear state-
ment regarding the payment of
dearness allowance to the Central
Government employees,

SHR! K. RAGHU RAMAIAH: Very
useful, valuable, worthy and impor-
tant suggestions have been earnestly
made by hon, Members.

Shri Vajpayee referred to a discus-
sion which we had agreed in the BAC.
All that I can say is that we are
anxious to go shead with the discus-
sion ss with the other business. But,
as you know, and as the House know,
we have been edging our way every
day. Please help us to edge on with
the government business so that both
government business and non-official
businese can go together,
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Coming to the other very impor-
tant points. all of them would be
circulated to all the concerned Mini-
sters and everything will be done to
the satisfaction of all the members,
as is usually done.

SHRI P. G MAVALANXKAR: What
about Central assistance to drought-
affected States?

SHRI K RAGHU RAMAIAH: My
statement includes every suqggestion.
All of them will be noted and con-
veved to the Ministers concerned with
all the earnestness at my command

SHRI S M BANERJEE: Sir, !
want a ruling or some observation
from you on the point raised by m.c,
namely, the four instalmenfs of
dearness allowance fallen due to ‘he
Central Government ocmploveés, 1
have been raising it almoet daily.
About 28 Jakhs government employvens
are involved and the Government are
trying to cheat those emplovees. Let
the Finance Minister make a statr-
ment.

SHRI ATAL BIHARI VAJPAYEE-
Otherwise, we will have to move an
adjournment motjon on this issue.
We have no other way.

SHRI 8. M. BANERJEE: Every day
T am raising it. Let the Minster say
that he will convey it to the Finance
Minister,

MR. DEPUTY-SPEAKER: It is up
{0 him,

SHRI S. M. BANERJEE: It is not
up to him. You should direct him to
do that. This is an important issue.

MR, DEPUTY.SPEAKER: He has
heard you.

SHE! S. M, BANERJEE: Govern-
ment have accepted the Pay Come
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mission Report and they are bound
to implement it. They could not hold
the price line and so the cost of liv~
ing has gone up. Therefore, increas-
ed dearness allowance has become
due and Government have not
bhothered to pay it. During thi, win-
ter time, they could have got some
amount and purchased woollen clo-
thes. The Ministers don't bother
about it} the MPs do not bother about
it Let him say that the Finance
Minister will make a statement. You,
Sir. direct him io do that. Let him
at least convey to the Finance
Ministry.

SHRI K. RAGHU RAMAIAH: 1
will certainly convey it to the Fin-
ancg Minister I cannot say more
than that.

SHRI S. M. BANERJEE: In the
other House, the Minister said that
they are going to revise the pay-
gcales. ..

MR. DEPUTY-SPEAKER: Mr.
Banerjee, kindly cooperate, You have
made the point. That is all now.

SHRI S. M. BANERJEE: As a
protest against this indifferent atti-
tude of the Government towards the
Central Government employees, we
walk out. (Interruptions)

Shri S. M. Bonerjee und some other
hon. Members then left the House,

MR. DEPUTY~-SPEAKER: Now, we
are alrsady 45 minutes hehind. I am
afraid, we cannot take up sny other
Government business.

We go to Private Membery’ business.
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COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS

FoRrTy-SEVENTH REzPORT
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MR, DEPUTY-SPEAKER: The
question is-

“That this House do agree with
the Forty-seventh Report of the
Commttee on Private Member.'
Bills and Resolutions presented to
the House on the 20th November,
1974, subject to the medification

that para 7(ii) may be omitted
therefrom.”

The wrntion was adopted

MR. DEPUTY-SPEAKER: Bills to
be introduced.

16.18 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 269 and 280)

SHRI MURASOLI MARAN (Mad-
ras South): I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

MR, DEPUTY-SPEAKER: The
question is:

*That the leave be granted to in-
troduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

.y e ORI =, s o s

sPublished in Gazette of
28-11-74
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SHRI MURASOLI MARAN: I in-

troducet the Bill.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of artscle 270 and omis-
sion of article 271)

SHR! MURASOLI MARAN (Mad-
ras Scuth): I beg to move for leave

to intraduce a Bill further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER- The
question 1s.

“That leave be granted to intro-
dure a Bill further to amend the
Constitution of India.™

The mohon was adopted,

SHRI MURASOLI MARAN:
troduce the Bill

I m-

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Seventh Schedule)

SHRI ARJUN SETH! (Bhadtak): 1
beg to move for leave to introduce a
Bil]l further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI ARJUN SETHI: I introduce
the Bill,

ar—
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India Extraordmnary. Part II, Section 2, dated

+introduced with the recommendation of the President.
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‘SPORTS AND GAMES FEDERA-

TIONS AND ASSOCIATIONS (TAK-

ING OVER OF MANAGEMENT)
BILL*

SHRI ARJUN SETHI (Bhadrak):
1 beg to move for leave to introduce
& Bill to declare the sports and games
federations and associations as insti-
tutions of national importance and to
provide for the establishment of a
Board for the taking over of their
management in the interest of pro-
moting the sports and games and for
‘matters connected therewith and in-
cidental thereto.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to declare the sports
‘and games federations and associa-
tions as institutions of national m-
portance and to provide for the
establishment of a Board for the
taking over of their management
in the interest of promoting the
sports and games and for matters
connecbed therewith and incidential
thereto.”

The maotion was adopted.

SHRI ARJUN SETHI: I introduce
the Bill,

PENSIONS (REGULATION) BILL*

"SHR! DINEN BHATTACHARYYA
(Berumpore): 1 beg to move for
leave to introduce a Bill to regulate
pensions to  pensioners of Central
Government,
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted $o Intro.
duce a Bill to regulate pensions te
pensioners of Central Government.”

The motion was adopted.

SHRI DINEN BHATTACHARYYA:
8ir, I introduce the Bill,

— g Vo

CONSTITUTION (AMENDMENT)
BILL*

Amendment of artiwcle 324

it wrew fagrd wranddt : (rmfe) -
TSN AFRA, 7 AT w AR o wrew
# afar w1 Wl aWma A W@
faqaw x1 g =arfor w77 A waqafa
Ll

MR. DEPUTY-SPEAKER: The
qQuestion ia:

“That leave be granted to intro-
duce a Bill further to samend the
Constitution of India.”

The motion was adopted.

SY ozw fagr® el ; viTemm
agva, # fesaw ¥y g s womr
g

MR. DEPUTY-SPEAKER: Shri
Yamuna Prased Mandal--abwent,

- —— et ot e

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

28-11-74,
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16.20 hrs.
CONSTITUTION (AMENDMENT)

(Insertion of New article 83A) by
Shri C. K. Chandrappan.

MR. DEPUTY-SPEAKER: Now, on
the last occasion we had to adjourn
the House because we did not have
the quorum while voting on the Con-
stitution (Amendment) Bill moved
by Shri Chandrappan. We will have
to clear the Lobbies

SHRI P. G. MAVALANKAR
(Ahmedabad): When this Bill was
under discussion a fortnight ago, the
situation was that, two days before
that there were holidays and two
days after that also there were holi-
days. Therefore, a number of us
could not participate in the discus-
sion. Is there any way of having
further discussion on this?

MR. DEPUTY-SPEAKER: No. We
have gone beyond all these things

SHRI C. K. CHANDRAPPAN
(Tellicherry): Sir, a responsible
spokesman of the Government has
made a statement that they are going
to thoroughly consider the question
of electoral reforms in the country.
In the light of that, why cant the
hon. Minister say that they will re-
cangider the question? Why should
they divide the House and also di-
vide the country on this issue?

MR, DEPUTY-SPEAKER: We
have gone beyond that.

SHRI C. K. CHANDRAPPAN: Sir,
they could not reject it on that day.
Now can they not reconsider the
matter? Can they not agree to cir-
culate it in the context of Govern-
ment considering the question? Or,
do they want to divide the House and
the country on this fssue? I do not
know why they should be so rigid.

MR. DEPUTY-SPEAKER: I think,
‘we have gone beyond this stage, 1

Constitution 290
(Amendment) Bill

had called for a division on that day.
It was just purely on a technical
ground that day that we could not
complete the business,

Now, let the Lobbies be cleared.

MR. DEPUTY-SPEAKER: Now the
Lobbies have been cleared.

The question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided.

Dusion No, 3]
16.27 hrs,
AYES

Aparwal. shr: \irendra
Bade, Shnt RV

Banera, Shr Hamendra Singh
Banerjee, Shn S, M.
Bhattacharyva, Shri Dinen
Bhattacharyya, Shri S. P.
Chandra Shekhar Singh, Shri
Chandrappan, Shri C, K.
Durairasu. Shri A,

CGioswami, Shrimat:i Bibha Ghosh
Kathamuthu, Shri M,
Kiruttinan, Shr1 Tha
Lakshmanan, Shri T. 8.
Lalyi Bhai, Shri

** Negi. Shr1 Pratap Singh
Pradhan, Shri Dhan Shah
Ranabahadur Singh, Shri
Shastri, Shri Ramavatar
Sivaswamy, Shri M. 8,
Subravelu, Shri K.

Vajpayee, Shri Atal Bihari
Vijay Pal Singh. Shri.

NOES

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Basumatari, Shei D.

Bhagat, Shri H. K. L.
Bhgttacharyyia, Shrl Chapalendu
Bist, Shri Narendra Singh
Chavan, Shrimati Premalabai
Daga, shri M. C,

Darbara Singh, Shri

;‘Wmnxly voted for AVES
2713 LS--12,
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Dveo, Shri S. N, Singh
Dhusia, Shri Anant Prasad
Dwivedi. Shri Negeshwar
Engti. Shri Biren

Gokhale, Shn H, R.
Gomango, Shri Giridhar
Hari Kishore Singh, Shri
Ishaque, Shri A K. M,
Jadeja, Shri D P.

Jha, Shri Chiranjib
Kadam, Shri J. G,

Kamble, Shri T. D,

Kapur, Shri Sat Pal

Laran Singh, Dr.

Kasture, Shri A. S.

Kaul, Shrimati Sheila
Kavde, Shri B R.

Kindey Lal. Shri

Kotoki. Shri Liladhar
Krishnan, Shri G, Y,
Lakkappa. Shri K.
Lukshmikanthamma, Shrimati T,
Mahajan, Shri Vikram
Mgzhishi, Dr. Sareiini
Mandal, Shri Jagdish Narain
Manhar, Shri Bhagatram
Muurya. Shri B, P.
Melkote, Dr. G. S

Mishra. Shri Bibhuti
Mishra. Shri G. S,

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohammaqd Yusuf, Shri
Murthy, Shri B. §,

Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Sudhakar
Panigrahi. Shri Chintamani
Paokai Haokip, Shri
Partap Singh, Shri

Patil, Shri Anantrao

Patil, Shri Krishnarao

Feje, Shri 8§ L.

Raghu Ramaiah, Shri K.
Raj Bahadur., Shr!

Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shrl Nageswara

NOVEMBER 28, 1974 Bill

Reddy, Shri M. Ram Gopal
Reddy. Shri P, Ganga
Roy, Shri Bishwanath
Samanta, Shri 8. C.
Sankata Prasad, Dr.

Sant Bux Singh, Shn
“Qarkar, Shri Sakti Kumar
Savitri Shyam. Shrimati
Sayeed. Shri P. M,

Sethl, Shri Arjun
Shahnawaz Khan, Shri
Shambhu Nath, Shri
Shankar Daval Singh, Shri
Shankaranand. Shri B
Sharma. Shri A. P.
Sharma, Dr. Shanker Dayal
Shnastri. Shri Sheroujan
Shenoy, Shri P. R.
Shivnath Singh, Shri
Sinha, Shri Nawal Kishore
Sinha, Shri R, K.

Sokhi, Shri Swaran Singh
Suryanarayans, Shri K,
Tiwary. Shri D. N.
Tulsiram, Shri V.

Uikev. Shri M. G.
{Tnnikrishnan, Shri K. P.
venkatswamy. Shri G.
Vidvalankar. Shri Amarnath
Yadav, Shri R P,

MR DEPUTY-SPEAKER: The
sult*® of the division is:

Ayes 22

Noes 89

29z

re~

The motion is not carried by a majo~

rity of the total membership of

the

House and bv a majority of not less

than two-thirds of
present and voting.

The motion was negatived.

e

b

the members

1 o

+He voted by mistake from a wrong seat and later informed the Speaker

accordingly.

e*The following Members also vecord ed their votes for NOES:
Prof, Narain Chand Parashar and Shri Pratap Singh Negi.
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16.25 hrs.

PLANNING AND DEVELOPMENT
THROUGH PANCHAYAT RAJ BILL

MR. DEPUTY-SPEAKER. Now we
take up the next Bill of Shri Rana-
bahadur Singh,

Shri Ranabahadur Singh,

SHRI RANABAHADUR
(Sidhi); Sir, I move;

SINGH

“That the Bill to provide for plan-
ning and development through vari.
ous democratic and official agen-
cies of Panchayat Raj, he taken into
consideration ™

Change is lhe fountainhead of all
progress-~the word carries with it the
secret of renewal, of freshness of lile
dself., A thing that ceuases to change
stops living.

But the word has over the ages
always drawn two separate sets of
reactions from humanity. The pros-
perous, the mighty, the priesthood
have invariably formed a formidable
phalanx against its onslaught. But
just as inexorably the iconoclast, the
artist, the thinker, the Sanyasi--I use
this word for went of an English one
tha{ vrovld carry the same meaning,
the loner, the Bohemian, the free and
the brave formed the assault group.

16.26 hrs.

{Surt NawaLn KISHORE SINTUA in the
Chair}

From the first group the word
change draws sheer angst for the
e:tablishment is threatened. For the
sccond group the word holds out the
Plomise of daww. Also because they
have nothing to lose but their rags
ind chains. Again, they can think
out a better pattern for the future for
they hold no vested interest in the
Present,

And so our civilization has evolved.
ind g9 it shall go on changing.

through Panchayat Raj Bill

Our present democratic system is
the net result of an evolutionary pro-
cess of exactly this nature. The found-
ing principles of the Greeks city state
underlie the basic framework of our
institutions just as the wheel has kept
up with the changed modes of land
transportation. But for the iconoclast,
the thinker, the sanyasi, the loner, the
free and the brave we may have been
using the same wheels to drive our
chariots instead of their taking the form
of radial tyres on sleek Lincoln Con-
tinentals or Rolls Phantoms. Simi-
larly, this class of people have zpplied
themselves through the ages to look at
the hallowed institutions of democracy.
And with the clear-eyed vision un-
dazed by the pomp and glory of power
they have often seen through the silken
screen that the mightiest of the mighty
put up to cover the failings of their
systems. Angd each time this happens
democracy as a concept and freedam
of humanity as living goal gets cloger
within the reach of the man on the
street. It has been happening that
way throughout the recorded history.
It happened in Greece. It happened
i Rome. It happened in London. It
has happened in Washington and sur-
prisingly it has happened in Moscow.
The two latter happenings, being more
recent ones, are more noteworthy. In
the late thirties the hallowed concept
of laissez faire, the very sou] of capita-
lism not diluled by the New Deal, a
happening which can be compared to
its revolutionary influence on demo-
cracy only by the invention of brakes
after the wheels. This happening put
social brakes on laissez faire mellowed
the inhuman aspects of capitalism made
it more modern. In fact gave it a new
lease of life. Then again in Moscow
another happening that of Prof. Lie-
bermans conceplion of providing in-
centive to the socialistic workers could
be compared again to the advent of
the internal combustion engine in the

field of wheel transport. The posst-
bility it opens up is immense to say the
least not to say that the leviation of
socialistic economy is now able to look
forward to a more rosy future than
the one that had befallen a similar
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sized creature biologically the dino-
saur.

It may be added here ihat though on
the tace of it both these recent hap-
penings have taken place on the econo-
mic plane their repercussion has been
directly felt in the institution frame
work on ibe political Jevel. 1t is also
interesting to note that the seemuugly
parallel lines of capitalism and com-
munism have tended to bend towards
wach other under the influence of these
hanpemungs.

When we look at our own state of
attairs in the line of thinking we are
taced hy the sight of an arrangement
which shows signs of stress at every
joint. A situation which on the face of
1t demand a change for its better func-
tioning. But as soon as the word
change is conjured up before us the age
old reactions to it occur with a rush,
And the battle 1s joined. It i1s to my
mind our good fortune that the climate
of freedom has nurtured both siles
of the army. Historically such sides
have never been equal.

Historically again such friction has
alwavs produced energy that has
powered change. This hill before you
seeks to debate one possibility of such
a change. Hopetully it envisions that
point of the future where capitalism
and communism can fuse together to
produce a better world order. May be
that point of fusion can be made more
guickly and easily attainable by try-
mg to broaden the pure functionalism
of capitalism and communism by the
enlavening influence of pure vedant.
This exercise has extremely exciting
possibilities. The centuries old con-
cept of the greatest good of the grea-
test number has lost all relevance in
context of modern society. The only
concept that can be meaningful in the
post atomic world is the greatest good
of all. Nothing less holds out any
hope.

’ 396
Raj Bill

The politics of the art of the possible
has too many skeletons in the cup-
board to retain credibility. The in~
herent and inviolable worth of each
individual the core of vedantic belief
is the only one generous enough to
accommodate the aspirations of .nod~
ern man.

The world have moved from the
feudal society where one man's good
was all that mattered. We are also
now far ahead of the concept that the
good of the majority electoral or func-
tional has an overbearing sanctily over
the minority. This concept iz as out-
moded as the feudal one. And aur
democratic institutions have natural-
Iy not kent pace. This bill is to in-
vite the collective wisdom of this
House and through the Ifouse the
country as a whole to examine how our
democratic processes could Le brought
up-to-date.

The imperatives of change no-
where in the word have such a pres-
sing immediacy as in our country. It
can be put off only at cur national
peril.

The freedom that was wrested from
Whitehal] at such great cost seems to
have got lost in the corridors of
Sachivalayas and the country has re-

mained gleeping in our villages. The .

democracy that we cherish in our
country it appeared has taken a res-
tricted form. Our total political ener-
& has so far been taken up solely in
fighting to retain power. No effort, no
time, no energy s left for tackling the
basic problems that face the country.
This bill seeks to remedy this lacuna,
by providing meaningtul power to
the panchayati raj institutions on the
besis of consensus, this problam can
be teckled. By providing real power
to the grass root institutions the mid-
diemen and brokers of power that
have grown up like weeds in this
country shall have been sbolished as
effectively as the MISA is doing to the
economjc middlemnen and smugglers.
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No doubt these middlemen and smug-
glers of power who have developed a
vested interest in retaining it shall
reath sharply te such decentralisation.
They shall undoubtedly draw inspira-
tion from another celebrated status
quoist Winston Churchull and say like
him that they have not heen put at
the helm of affairs of the country to
preside over the liquidation of the sys-
tem as Churchill feared for the British
Empire. But historical processes are
mexorable. This new concept of
greatest good of all throvgh sovereign
exercise of power by panchayati-ra;
institutions is the coming thing no
rear guard action can stop.

The vested interest that call thia an
impossindity would do well to recollect
that 1n 1890s it was u generally ac-
cepted notion that any person travel
ling over @ speed of 20 m, p. h. of a
running horse would not be able to
live.

I therefore invite hon Membeors of
this House and through them my
countrymen t¢ give this proposal the
benefit of their cunsidered judgment
As far as | am concerned, I sincerely
teel that just as 1t was given to us
ag & country through the Grace of
(rod tu enunciate the pelicy of Panch
Sheel or to carry out a peaceful nuclear
explosion we can very well evolve a
<ystem where the worn out concept of
the greatest good of the greatest
number 18 replaced by that of Greatest
Good of Al

MR. CHAIRMAN: Motion moved-

“That the Bill {o provide for plan-
ning end development through
various democratic and official
agencieg of Panchayat Raj, be
taken into consideration”.

SHR!1 CHINTAMANI PANIGRAHI
(Bhrubaneswar): Sir. the purpose of
the Biil, as it hus been brought for-
werd by the hon, Member s this 1
really appreciate this Bill because this
was the basis on which Gandhiji laft
hig foundation und lald stress on that.
Perhaps muny people who have mot

chayat Raj Bill

seen Gandhiji or who have not reaa
about him may now know what he
was thinking of.

I appreciate the substance ¢f this
Bill. But, I find that the drafting of
this Bill requires much improvement.

In 1942 if 1 just gquote what Ghan-
dhijz was speaking about the Pancha-
yati Raj Administration betore [aun-
cing the Quit Indiz Movemenf wa-
this, I quote.

*Gandhiji had expounded the doc-
trine that ‘power resides in
the people’, and that power
when 1t comes will helong to
the people of India and it will
he for them to decide to whom
it should be entrusted.”

He had also saidd that “the centre of
power now 15 in New Delh: or in Cal-
cutta and Bombay, 1n the big cities
I would have it distributed among
seven lakh villages of India™.

Again, 1n 1944, he furtber went on
tn say —

“Capitulists’ money cannot serve™
the hungry mlhons at pre-
sen! People must have real
power.”

Gandhiji had, therefore, given suffi-
cient thought and. after 1942, perhaps,
he had the greatest of foresight and
he could see that freedom was coming.

Therefore, from 1942 onwards till the
last day of his death, tha! is, January
30, 1848, he devoted all his time as
how to build a strong base of demo-
cracy and the people's power and
sovereignty in the seven lakhs of vil-
lages in India. What was his concep-
tion of Panchayat Raj, the people asked
I am again quoting him. This was
what he said-—

“Democraty required that every-
one, man or woman, should realise
‘his or her own’ responsibility, This
was what was memat by panchayat
raj. When panchivat raj is estsbli-
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shed public gpimion wil do what
violence can never do. The present
power of the zamindars, capitalists
and the Rajas can hold swvay only
so long as the common people do not
realise their own strength. If the
people noncooperate with the evil of
zamindar or capitalism, it must die
of inanition, In the Panchayai RaJ
only the Panchayat will be obeyed
and the Panchayats can only work
through the law of their own mak-
ing”.

Gandhiji then intendedq the Panchayats
to have law-making powers as instru-
ments of social and ¢conomic transfor-
mation Therefore, Gandhih laid the
greatest stress in his pohitical and
social philosophy on the sound, sobd
foundation of panchayats. It is un-
fortunate that people whom Gandhin
made men forget all this, Perhane
many people today dn n .t 1ead what
Gandhiji had written about it Today
many economists who advocate plann-
ing for India, many intellectuals who
have heen trymng to usher in socidlism
in this country.. .

MR CHAIRMAN: Both Indian ana
foreign

SHRI CHINTAMANI PANIGRAHIL
I am happy you added that.

I am grateful to thern that un many
occausions today they take the name ot
Gandhiji, They swear by his name
Therefore, it is only because we have
forgotten Gandhiji that the country
finds itself suffering from its present
economic ills,

Therefore, it is important and timely
that this Bill has trieg to lay some em-
phasis on the ideals of parchayat raj-
and panchayat raj to be made the
instrument of socialist planning and
development, You, Sir, were the
Chairman of the Backward Areas Dev-
elopment Committee. You were there.
We thought that planning to be effec-
tive in this country should be self-re-
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Liant. We thought it must be in terms

of district development plunving

boards. This Bill says that there

should be district development coun-

cils.

We shall have to think over it; Gov-
ernment should give serlous thought to
it, I am quite sure that the Govern-
ment of India also are thinking of dis-
trict planning bodies so that they can
formulate planning from the panchayat,
block and district level. I find that
thig is also the thinking in some of
the documents discussed with the
Ministers and others. Therefore, as
regards the two basic philosophies
that Gandhiji advanced that the pan-
chayat should be an instrument of
social reform and of economic trans-
formation of the society and villages
in the country, we shall have to thisk
more seriously about these two formu-
lations at this critica) period.

He has again smid that the pancha-
yat ghould be the soud base of people's
democracy and sovereignty. This
needs more emphasis at this stage and
actual implementation. Some people
had asked him what should bte the basis
of these panchayats so far as the vill-
age economy ig concerned. He had
given thought to that also, He envis
aged that the economic basis of the
panchayat must be cooperativisation,
in agriculture, poultry development, in
all xinds of village economic life. He
further said that after the panchayat
becomes the instrument of planning
and administration in the country, a
solid base of economic and political
democracy would have been provided.
Therefore, we find he gave full
thought to this problem,

While further elucidating the ques
tion as to what he means by this eco-
nomic base on which the punchayats
should be formed, Gandhiji said:

“Arstly, it meang & wholesale Swa-
deshi mentaltty.,,.” .

[E¥R)



k it is most appropriate to this

101

determination to find all the
essaries of life in India, and that
ough the labour and intellect of
villagers.

Secondly, that means a reversal 0i
existing process. Instead of half
en cities of India...."”

ere thinking of Britain——

d Britain lives on the exploita-
| and ruin of 700,000 villages, tnhe
atter will be largely self-coniained
ad will voluntarily serve the citieS
.. ia and even .the outside world.”

he said:

adi mentality raoeans decentra-
of the production and distri-
of the necessaries of life.
v village is to produce and use
5 necessaries and, in addition, to
roduce certain percentage of its con-
ation to the requirements of the

el

ore, the very hasis of ecunomic
ing that Gandhiji had taught us
not really been followed by us.
7 are trying to give to this
try a 10-point, 12-voint, 13-point
-ploint programme to fight the
nic ills of this country. But let
) build up self-reliant village
nities along with these pro-
s. The net industrial produc-

is couniry in 1973-74 has
own to just 0.4 per cent and 1
ouchisafe here and now that in
industrial production will
1g down to 0.2 per cent. It is
ive growth so far as our coun-
ncerned Juring the last 27
" Therefore, if wes want to set
e economic ills of this country.
by having a grandiose kind of
but only by faithfully imple-
s the Gandhian ideals and ideo-
a:ﬁiji formulated that only
sis of a self-reliant economy
villages that we can build up
e some good in the seven
ges in the country. There-
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fore, the panchayat should be the basic,
economic planning unit and let them
decide what resources they have and
what resources they can mcbilise. We
are in search of resources and we are
trying to go to the USA ana the USSR
and we are going all over the world to
borrow capital, but Gandhiji had said
in his books, how many workers have
been provided with employment; in the
khadi and village industries, they had
provided employment tg three million
people—spinners, weavers and cotton
growers. How many people huve been
provided empioyment elsewhere?
Therefore, today, I think the time has
come when the Goverameat should
give serious thought to the fact that
we shall have to plan our countryside,
our seven lakh villages, and make the
panchayat the instrument of planning.
We must give the panchayats eftective
power. Gandhiji hag said that the
panchayats should lie formed on the
basis of being run by an elite, &nd
that is the basic thought that he gave:
who will guide the panchayats? These
panchayats will be the battleground of
emancipation of feudalism and capita-
lism. Today, these panchayats are not
and could not be the battleground, on
this ideological basis. Therefore, those
people who obstructed the socialist
growth have captured today many of
our Zila Parishads and many of the
panchayats, Therefore, the real objec-
tive of Gandhiji has not been fulfilled
by the panchayats today. So, they
need a great deal of lightening. The
panchayat should from the basic uni-
for planning for emancipating the
masses from economic exploitation.

The Government may not accept
this Bill as it is, But I admire the
spirit of Shri Ranabahadur Singh. He
has quoted many things. But Gandhi-
ji has thought of it long before. He
has said that we in India should make
the panchayats a lively and fitting
institution for strengthening and
broadening the base of people’s power
and for building a strong economic
base.

Today, we feel the shortage of rice,
wheat. edible oil, etc. There is noth-
ing in the villages. Gandhiji had said
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that the panchayats should plan their
cropping pattern; we must know how
much of food. cereals, otc., we need;
let ug plan it. While making them-
selves self-reliant they should produce
a surplus so that they may teed the
ciies. Therefore, he has given much
thought to economic planning, making
Panchayat the basis. I am happy after
50 many years we are thinking of in
effective instrument for planned dewv

elopment at the grass root level. This
Bill may not be accepted as it is, bu.
1 know the Government must give seri-
ous thought {o this Bill because the
present day economic chfficulties cannot
he solved by capitalist planning alone,
Gandhinl had given an answer to the
economic ilis of the country There-
icre the Government should take In-
to serious consideration this Bill and 1t
possible reeast it according 1o the ideals
which Gandhiji propounded and then
place it before the House. In that case
I hope the hon, Member will not ob-
Ject to it. We can re-start the Pancha-
yats in a new way <o that they will
fulfll the ideals and objectives of
G andhiji.

*SHRI M. KATHAMUTHU (Naga-
pstttnam): Mr, Chairman, Sir, I am
rrateful to you for givinz me an op-
pcrtunity to participate in the discus-
s'on on the Planning snd Development
through Panchayat Raj Bill, which has
been introduced by my hon. friend
Ehri Rana Bahadur Smgh

Sir, we are talking day in #nd day
out ihat, after indecendence, democra-
tic institutions like Panchayats and
Panchayat Unions have taken deep
roots in our countrv. We also hear
the Government at the Centre and in
the States making frequent statements
that planning ang development in our
country have come to g critical stage,
and the hon. Member who preceded me
also referred to the need for transfor-
ming the economic thought content of
our present day planning efforts. We
find also that democratic institutions
like the Panchayats and Panchayat
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Unions have not played their legitimate
role in the formulation and execution
of the national plan. Even the District
Development Council i no exception
to this.

I will give you one or two concrete
examples fo prove my contention.
Though all investment of Rs, 4,700
crores has been made so inr in power
development projects, ovt of 5 lakhs
ol villages i1n opur country only 1.22
lakh  villages have got electricity,
Though a sum of Rs. 2,770 crores of
rupees ha, been imvested in major and
medium irrigation projcets. only 13
per cent of the farmerg in our country
have reaped the maximum benefits
trom them. This c'learlv shows that
the planned development in our coun-
trv has not been un an even keel
There has been wide gap between the
planned eflorts and the actual require-
ments of the people of our country
The economic situstion that obtains
now 1n our country also shows that all
the plunming is done at the apex of
administration, which has not grasped
the actual needs of the people at the
lowest level. There ha: also been no
etfective co-ordinalion ,between vari-
ous democratic institutiong like the
Panchayats, the Panchayat Unions and
the District Development Council.

Sir, it 1s highly 1egretiable that the
laws governing the day-te-day function-
ing of these democratic institutions
vary from Stale to Sta'e and in con-
sequence the democratic ingtitution at
the top cannot naturally comprehen-
sively  appreciate the needs of the
people at the village level. In the
State of Maharashtra, there was elec-
tion to the civic bodies in the urban
centres, In Tamil Nadu the Chairman
of the Panchayat Unisn is elected by
the people. Though the elccted Chalr-
man of the Panchayat YJnion can be a
member of the District Development
Council, yet the Collactor of the Dis-
trict alone can be ‘he Chairman of the
District Development Council. I refer
to thig sordid fact cause of my eager-
ness 1o inform the House fhat only the

*The Original speech was deliver ed in Tamil.
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bureauerats in our country are getling
more and more ehtrenched and that
the democratic institutions have no
powers whatsoever fur the purpose of
translating the aspirations of the pen-
ple into concrete proposals. ‘The bands
of bureaucrats have become ubiquit-
ous. Sir, the time has now come for
modifying the laws, rules and regula-
tions that hinder the progress of demo-
cratic decentralisation in our country;
in other words, the laws of the country
should be go modifleq as to give more
powers to democratic institutions like
the Panchayats, the Panchayzt Unions,
the District Development Councils ete.
For example, the District Development
Counci] should naturally be headed by
an elected representative of the people
and not by a bureaucrat. This Bill
under discussion should be the pointer
in this direction for the Government.

We have in our country the 5-tier
democratic fnstitutional set-up—FPan-
chayats, Panchayat Unions, Disirict
Development Council, the State Legi-
slature and the Lok Sabha. It is aa
obvisus fact that there 1s no co-ordina-
tion between these democralic institu-
tions in our country. In theary there
is the n-ovision that the Stute Legisla-
ture can enquire as ‘o0 how far the Re-
solutiony passed in tue Districy Deve-
lopment Council are leing implement-
ed,  But, in actual oractics, nothing of
thig sort ig being aitempled. Even a
petty requirement of a Panchayat can-
not be realised without the express
approval of the officials, 1 have no
objection that the techmical advice of
an official is necessarily to be sought.
3ut I cannot understand why it should
be implemented only after he approves
of it, especially when there is an elect-
ed, democratic institution there. This
s what I call ag the bureaucratisa-
tion of our democratic institutionas.

Here. 1 would refer to the Five Year
Plans that are being :mplemented. No
doubt, there is widesoread discussion
<bout the aims and objectives of the
Five Year Plan and also whether they
refloct the aspirations and the needs of
the people. But it has to be admitted
that there is mo people’s participation
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in the implementation of this Five
Year Plan, The people of the country
nave also no say in indicaling which
schemes are to be implemented to ful-
fil their immediate needs on a priority
basis. This only proves my contention
that there is no co-ordination beiween
various democratic institutions so far
as the fulfilment of the aspirations of
the people are concerned.

In conclusion, 1 would emphasise the
need for clothing these dcmocratic
institutions with all the neacessary legi-
slative and executive powers; all the
laws that hinder this process must be
amended immediately. Only after this
1s done. the economic transformation
and social transformation will become
teasible propositions in our country.
As this Bill can be a definite medium
for this purpose, I extend my support
to this legislation.

17.00 hrs.

MR. CHAIRMAN: Shn Mavalankar,
He wanted to go. $So, I have called
him.

SHRI P, G. MAVALANKAR (Ahme-
dabad): Mr. Chairman, Sir. I am in-
deed grateful to vou and the House

for the courtesy and consideration
shown to me.
I warmly congratuiate my goud

iriend, Shr1 Rana Bahadur Singh for
piloting this very interesting and good
measure. the Planning and Develob-
ment through Panchayat Raj Bill. The
fact of the matter is that this particu
lar measure, coming as it does in the
midst of Private Members’ Business, s
being discussed in the House with a
thin attendance but it should not make
us feel disappointed about either the
subject~matter of the Bill or the gene-
ral popular response to this kind of
measure, In a way. of course, it is
sad that popular interest and eveu
popular representative interested in
some of the basic issues concerning
difficulties is not so doop and as funda-
mental on certain basic issues as it is
on many of the frivilous issues that
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need not really bother us as regards
the development of our democracy
Anyway, I am very glad that Shn
Rana Bahadur Singh has come out
with this Bili,

Sir, I do not wish to take much time

in talking about the Cetails of the Bill.
We can certainly make a point here or
a point there and say tnat this parti-
cular provision could have been 10
.this form or this provision should
have been in that form. But I do not
think we afe really interested in dis-
cussing the details of the Bill. 1
think, what Shri Rana Bahadur Singh
wants is to focus the attention of the
entire nation through this honourable
House to the great need of reversing
the whole process. What 15 really im-
portant is that not only cur car 1§
going in the wrong direction but in the
wrong direction with a terrible gpeed.
Therefore, we would Lke 1o congratu-
late Shri Rana Bahadur Singh for at
least telung wus, “You may go with
speed but you should go in the nght
direction.” We ought to go with speed
if we are to catch up with the develop-
ing countries of the world, There is
a tremendous race between time on the
one hand and developing countries of
the world on the other hand. We also
want to go ahead. But let us see
whether we are going in the right
direction. Therefore, I am very happby
that he has given us a chance to volce
some of the thoughts we have on the
fundamental issues involved,

First of all, 1 wish to say that the
whole idea of Panchayat Raj is really
an institution which emphasises the
great need of grass-root level demo-
cracy. Unless you start democratic
involvement of the people from the
very foundation, you cannot really
build up a good, strong and solid
democratic polity, The whole difficul-
ty is that we bave been following in
many cases the Western inodel. I am
not saying that the Western model Is
necessarily a wrong mode]l or a had
model. But the whole ditficulty is that,
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because of our anxiety and enthusiasm
to follow the Western model, we think
that, by copying, we are doing some-
thing good, But, more often than not.
it is not copying, but as my friend,
Mr. Sequeira, says, it is aping. One of
the great Gandhians whp is still alive
—he will be 90 years vld on Decem-
ber, Achary Kaka Saheb Kalelkar, In
one of his Gujarati articles—he was
originally a Maharashtrian but domi-
ciled in Gujarat for 59 o~ 80 years; he
is a very good writer in Gujarati—has
said that we in India are trying to
copy the West in such a way that the
more faithfully we iry to copy the
West, the more perverted is the print.
And he gives the simile of bloiting
paper. The blotling paper gets
the print, but it 1s exactly the
reverse of what 1t ought to be.

Panchayati Raj and all that it
stands for, all the ideals and ideas ot
Mahatma Gandhi und many other
associates of Mahatma Gandhi, were
thought of oven before Mahatma
Gandh: by the people of this country.
The whole idea of Punchayati Raj—
Panch Mukh Parmeswar as we say
in Gujarati—is this. If the wise
people of a particular village -ay
something about the village, that 1s
bound to be good They are the peaple
at the grassroof ‘level, they know
what is happening around them in
the immediate neighbourhood, they
know the conditions there. If vou
neglect these people, i you neglewt
the aspirations of these people, if you
neglect the dreams and demands of
all these people, then you are really
neglecting all the localities, all the
local units, in the country, in fact,
you are neglecting the whole base.
Can you ever think of an edifice of
democracy without the proper base?

This bill really touches the funda-
mentals. It says that we must deal
with the fundamentals, the bage of
democracy. We are in the midst of
planning for a Welfare State as in-
deed many other countries in the
world are doing. These “Welfars
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States have a large number of prog-
rammes and policies and even ideo-
logies about how to uchieve welfare,
All these countries, call them aocialist
or communist, or even these coun-
tries which have any concern for
gocial justice, which have any con-
cern for creating an egalitarian
soclety in their respective national
community, are naturally thinking in
terms of certain planning processes.
After all, what does planning mean?
Planning means that certain things
must come first and certain other
things can wait. We can afford to
wait for cetain luxuries, but we can-
not afford to wait for certain essen-
tial conditions of life. Five-Star hotels
may come after some years, but
proper housing conditions for the
poor people must come right now,
today, not even tomorrow, These
are the priorities 'Therefore, plann-
ing is absolutely essential for a
developing country, for a country
which has a lot of poverty. The
whole difficulty is that, because We
accept planning, the philosophy that
is immediately assumed is that we
rnust also accept centralisation which
planning involves. I think, we have
to change this assumption, Because
we need planning, we cannot say
that we also need centralism or cen-
tralisation or the control mechanism
that plenning involves. Shri Rana
Bahadur Singh very rightly and cor-
rectly says that planning is important,
but centralism is avoidable. Indeed,
he says that planning is necessary
and. therefore. decentralization 1S
also equally necessary. Even the
term ‘decentralisation’ is wrong be-
eause it assumes that there is a Cen-
tre and then you want to have decen-
tralisation. Genuine planning will
mean that you start with the Jocal
units, with the foundation. at the
grassroot level and go upward n
such a way that the whole process is
organie, genuine and very healthy.
Therefore, 1 feel that, if you want
planning and welfare, it must not e
through centralisation which has
been unfortunstely the denger mnot
only in many socialist and communist
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couniries but even in our own coun-
try. We find that everything is to
be decided in Delhi. Our country is
very vast and if you allow everything
to be decided in Delhi, then it will
just not work. I am reminded here
of a very interesting anecdote that
I read in one of the books of a
British political scientist, Ivor Jen-
nings. Ivor Jennings had this ance-
dote to give, He was talking about
the conditions in Britain. “Suppose
people in a village want a particular
well to be dug or a particular tube
well to be constructed in a particular
locality or a small village. Then
what do you do? Do you go to Lon-
don for permission? Do you go to
London for all the plans to be sub-
mitted and passed”? Then Ivor
Jennings says: “If that process is
allowed, you will soon find that there
will be more paper than water and
more bureaucrats than consumers.
You will not care for the tonsumers
wanting to have water in that village;
you will get bogged down with more
papers and files, more bureaucracy in
the White Hall of Londan, namely,
the civil services.”

Therefore, this is the difficulty. If
you want planning to be meaningiul
and to be effective, then you must
start from the decentralised level,
from the smallest unit and I willl sav.
from the grassroot level,

Another aspect is fhat if you start
planning from the basic level, from
the grassroot level, the advanfage is
that a large number of people—I will
not say all the people because that
would be too much--buf at Jeast ®
very large number of people of
various localities will have the chance
of participating in the whole process.
After all, democracy is participation.
JP always said that the present par-
liamentary democracy should be re-
placed by a participating democracy
so that more people may be involved
and participate, 1f you want parti-
cipation of the people in democracy,
1 think then this planning from the
grassroot level, through the pancha-
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yatghars and through the kind of
processeg which my friend, Shn
Rana Bahadur Singh suggested, will
be meaningful and you will be able
to get the initiative and involvement
of a lurge number of people of this
great and ancient land,

I will only end with two small
points before 1 sit down. My friend,
Shri Panigrahi has very rightly dealt
in detail with Mahatma Gandhi and
what he preached, he practised. 1
wonder—]1 am not that young to say
that I never saw Mahatmaji, I never
met or I never had any chance to hear
him. It was my good fortune to mect
him and hear him many times
While all these 27 years’ of indepen-
dence, many younger people might
say, ‘We have not seen or heard
Mahatma Gandhi’, I am onc of that
fortunate few young people who have
been able to have the privilege of
watching Mahatmaji from the close
quarters. ...

MR. CHAIRMAN: Do the youn-
ger people of the present days accept
your claim of being very young?

SHRI P. G. MAVALANKAR: For-
tunately my two young children above
the nge of 21 accept me as a young
man and I have a lot of dislogue
with my young children and that is
the evidence that I am claiming to
be a youngman.

What I was saying is that young
people of this country to-day have not
seen Mashatmaji, especially those who
were born after the 30th Janueary,
1948. But they may not see the
body of Mahatmaji but they can see
the immortal message of the Mahatma,
That is more important. This Gan-
dhian spirit—I will say Gandhi spirit
—even that famous British historian,
Arnpld Toynbee, sald@ -~ that
the Western or British scholar
steeply imbibeg in the knowledge of
history, in one his recent books,
says, talking to the young people in
the whole world, as it were, that the
only solution for the entire warld
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to get out of the many tragedies is
to accept the Gandhl spirit and the
Gendbi path. He elaborates it in
very great detail and one of those
detailg is the question of decentralisa-
tion and small units and I feel
that when I say, ‘Go back to
Gandhi’, that means go back to Gan-
dlu so that we can go forward to a
kind of India and the world that we
want to live in.

Therefore, I feel if you want to g
back to the village, that is going back
to Gandhi. If you want decentralisa-
tion, that means going back to Gandhi.
If you want to go back to the grass-
root level, that is going back to
Gandhi, not only Gandhi, going back
to Socrates, going back to the Vedas
ang the Upanishads where the people
in small localities had a meaningful
participation 1n the affairs of the
community.

Therefore, my appeal is that we are
at the turn of the 20th century. The
19th century was supposed to be the
century of nationalism. Our 20th
century may be calleg the century of
internationalism, I dare say that the
2ist century may prove te be the
century of localism. A century of
localism may be aimed at in which
there 1s participation by an individual.
The whole difficulty to-day is indivi-
dual feels lost. He is aimost reduced to-
a small corpse in a colossal wheel—
wheel of the cstablishment, of the
State, of the gaint machinery, What-
ever it is, the individual feels Jost.
If he feels Jost, how they wili form
meaningful community which we can
call co-operative. 1 we have to make
a turn from 20th century to 2lst cen-
tury, then we must make a tum foom
highly centralised, highly concentrat-
ed. highly arbitrary power mecha-
nism in establishment to highly de-
centrafised, indtvidualised, personalis-
ed but not for personal ego but for
persomal involvement, through which
genuine democracy can be establishad
in our country. It is from this larger
angle also that T warmly welcome My
good triend’s Bill and I hope it will
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receive the attention and care that
it rightly deserves.
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1. The people have not been
drawn sufficiently into the
mainstream of national end-
eavour and, therefore. rural
plans lack community drive

2 Planmng 1s still  centralised
and administrative  proce-
dures and decision-making
are not with the local people s
institutions.

3. The drift 15 chiefly due to the
ineptitude of those who have
been directly or indirectly res-
ponsible for the running of
the administrative machmery
at various levels.
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4. Self-help 1s one of the basic
pre-requisites of sound
strategy of development; but
unfortunately its relevance
has remadined obscure and In
this vital aspect, the planners,
the governments and the
political parties have failed to
sirtess 1ts importance suffici-
ently ™
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# 1 fram & & o Wit wEeww I
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“The independence gave it an
impetus and acted as a catalyser As
a result, and as observed by Kipl-
g, “All India was at work in the
flelds, to the creaking of well
wheels, the souting of ploughmen
behind theiwr cattle and clamour of
crows’ But the change was not
adequate 1n the political, social and
economic fields The country had
not shakenoff its stupor’ ‘The land
of dreams and romance', as observ-
el hv Mark Twam, remained ‘a
wonderland of fabulous wealth, and
fabulous poverty, of splendour and
rags'”
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SHRI ERASMO DE SEQUEIRA"
{Marmagoa) Mr Chairman, Sir, as
our hon. friend was saying a httle
bit carber. 1t 18 a question, in which
direction the car 1s travelling and in
what gear. If I may say so, it appeara
that our national car 1s going in the
wrong direction, at the wrong speed
The national feet have left the
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ground, and lately we seem to have
lost the steering wheel. That is why
I think the Bil] that our good friend,
Shri Ranabahadur Singh, has brought
forward i8 a very relevant Bill and
a very well timed Bill, because it
brings into focus our primary institu-
tion at popular level, in this country,
and it aiso brings forward the need
for one of the basic changes in
approach that will have to be made 1n
India, for progress to be meaningful
to the mullions of our fcllow citizens.

In our Constitution, among the
Directive Principles of State Policy,
article 40 says:

“The State shall take steps to
orgatuge village panchayats and
endow them with such powers and
authority as may be necessary to
enable them to function ag units of
self-government.”

I think it is one of the greatest fa.l-
ures of this Government that in 27
years it has failed completely and
tatally to do so. This 1s why my
party, the Bharatiya Lok Dal, says
that the seif-government institutions
at the basic level, like the panchayats
and the mumcipalities, must find
a place, a recognition, in the Cons-
titution itself, and not be left to the
whimg and fancies of the State legis-
latures and bureaucrats,

It is time that we realisegq that
revenue must go directly where it is
needed. and not accrue mainly to the
Centre. It is time we realised that
planning cannot be done totally from
the top from the ivory tower and the
computor, and that it must be done
from the bottom of the rung.

f realise thet the Indisn buresucra-
tic empire may have to be torn aprat,
if you want to use that expression;
but thire is one question that must
be asked. 27 years after freedom,
fiow do you sccount for the faet that
ihe HAnrict is st rum by the
«Collectors, and not by <he elected
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representatives of the people, and the
main functions of the Collectorg are
still the same as the British handed
over? And the British as you know,
were interesteq in ruling this coun-
try and not in governing it. What 1s
your explanation?

We mwust realise one thing: that
power jnust reside with the people,
This 18 an expression that the Father
of the Nation gave {o us, and it is an
expression that we repeat ad nauscam
but never follow, because at this point
of time the power of the people has
been abrogated almost entirely to the
corridors  of South Block m this
city. Strangely enough, 1t lhas been
abrogated in the name of Garbt
Hatao.
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Unless this power returns to where
it should belong in a democracy, un-
less there 15 4 wider participation of
people at the basic levels, democracy
can never be eflective. Unless there
1s decentralisation, unless people dis-
pressed throughout this country, and
elected bv the population of i1z coun.
try. have the nght fo take deuisiuns
have the responsibility of making them,
and hav» the means v carry them out,
then progress in this country can nesvel
be a reality

In this respect I want to recall one
mstitution that exists In Goa fium
where I come, which is very relevent
to-day, and that is the village c.sm-
munity. 1 existed for thousands of
years where land was owned collet-
tively by the village, and it was framed
collectively by the village. The willage
community made provision for pecyle
who otherwise would not come to the
village auch ag Doctors, cobblers etc.
Over the years it became what it was
not supposed to he originally. Insteod
of revitalising the institution, the
State Government of Goa, ‘ery
strangely, has also destroyed it, This
is something which this Government
must look into as Goa is still a Union
Territory, though I do not like it. that
way, and therefore it is the responsi-
bility o this Government.

Until, the day when the Panchayets
have a place in our Constitution, snd

i
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have their functions stated in the
Constitution, until they are recognised,
until the day when revenues accrue
directly to the primary institutions,
until the day when elecied Members of
the institutions have the constitutional
power and responsibility of taking
decisions on basic matters at the pri-
mary unit level, You can talk about
progresg until you are blue in the face,
but all that it will mean, is that Delhi
has got beautiful fountains but in the
villages of India people starve.

SHRI D. BASUMATARI (Kok-
rajhar): This Bill is important in my
opinion but I do not know whether 1
should support it or not in the form iu
which it has been brought by the
Member from the opposition. I was
connected with Panchayats for more
thapn 10 years. I know very well
Mahatma Gandhiji views about Pan-
chayats. When the Panchavats were
started they were started in that gpirit
but with the passage of time that
spirit diminished, I visited Gujarat
where Gandhiji was born angq met
leaders of various Parties. I also
visited the various instituticns estab-
lished in the name of Mahatma Gan-
dhi wut I find them to he quile diife-
rveng. Even the Asharam life has been
affected. Life at Sabermati Asharam
1s quite different. I discusseq this
matter with the leaders, congressmen
and the devoted workers. They admit-
ted that the spirit of Gandhiji has
beern wiped out. Gandhiji wanted
country should be developed through
Panchayats. When Panchayats were
established they were done with a view
to develop the countcy through Com-
munity Development. At the teginning
people were enthusiasfic ang partici-
pated in the Community Developmer:t
works, I was fortunale enough to be
appointed as the adviser to all the
newly constituted Panchyats in Assam
and I had the privilage of visiting all
those panchayats. I found that people
were enthusiastic and did not mind
inconvenience, involved in the cons-
truction of roads ete. But by and by
things have changed; the spirit has
changed. We wanted the Secretary or
Block Officers of the Development
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Block to be persons imbued with the
spirit of village development the men
who knew the villages, It happened
in such a way that persons who were
appointed as Block Development Offi-
cers were from towng and cities.

Only the sons of hig officers and
the 1CS or IPS are appointed to such
posts, How dos wvwu rexpect the sons
of those high officers, who have npot
even seen a village, to know the needs
and aspirations of the village people?
So, by and large, the spirit of Mahatwa
Gandhi started diminishing and after
some time orders started coming from
the Government above, directing the
villages that you will do this or You
will not do that, you have to do things
according to the orders of the Govern-
ment. So, the spirit is quite different
now.

When I came to Farliament, I had
an occasion to go and attend a meet-
ing of the Planning Commission, sume
time when it was considering the pro-
blems of tribals. There I told the
members bluntly that those who sit
in ivory towers cannot understand the
spirit of the villagers. In fact, there
was some exchange of words with
some exchange of words with some
members of the Planning Commission
and the Planning Minister, Shri Dhar,
had to intervene. 1t is really very
infortunate that these officials claim
to know more than us about these
villages. Yet, it is these people, who
do not have any idea about these
villages, about these tribal rpeople,
who talk of the development of trikal
levelopment blocks, are guiding the
destiny of the country. When you
take people of this kind in the admi-
xistration, how is it  possible to
levelop the country cn the lines
Mahatma Gandhi wanted? Mahatma
Gandhi wanted the leadership to come
from the village people, but it is not
»eing done.

Now we have got about 504 tribal
blocks. What was the purpose of cons-
tituting these blocks? The purpose was
to develop the tribal peuple in areas
which are inaccessible. I had the pri-
*Yilege of visiting these tribal blocks in



323 Planning & Develen.

[Shri D. Basumatari]

various States in various -capacities.
When I visited those blocks some ten
years back I found the tribals owning
land in Orissa and other States. When
I visited the very same blocks recenlily
I found that those tribals have heen
rendered landless. This shows that
the approach towards this problem
so far has been ne2gafive.

Ministers are appointed fo deal with
this problem, Ministers come and
Minister go. They have no time to see
what is actually hanpening in these
areas. They sit here in Parliament cor
in their rooms in the Secretariat. They
are always surrounded by bureaucrats
and they see oroblems only through
files. They have no inside knowledge
of what is really hapoening,

These words of mine are coming
from my heart. I have gone
from village to village. 1 know the
conditions in the viilages very well
and I also know the feelings of the
people there. I do not know whether
the present Minister had ever been
to a tribal village and whether he
knows their problems.

Take my own case. 1 come from
an interior village where I could go
only by an elephant and or by ten to
twelve bullock carts. Those areas have
not yet been develoved. Who is to
blame for that? .-fter the establish-
ment of this concept of tribal develop-
ment, the people in charge of it do
not know what to do. Previously,
they used to develop the areas on the
basis of people’s participation. Now
the orders have to come from the
Central Government, through the State
Government, asking them ty do or
not to do particular things, The result
is that the developmental works are
implemented in a way quite different
from what the people of the areas
wanted.

My hon. friend from Goa was
rightly saying that the car is going in
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the wrong direction, not in the right
direction. We_ are going in a wrong
direction, I would request the new
Minister in the Ministry of Agricul-
ture—he is not new Minister but he
is new to the Agriculture Ministry—
to do something in the right direction.

One of the main objectives of the
Bill is to develop agriculture through
Panchayat Raj. Agricuiture can only
be developed by giving |water, irri-
gaticn facilities and evarything. You
will be surprised to know that even
the granary areas are denrived of irri-
gation; they are deprived of everything.
They have to depend on nature. I am
speaking abeut Assam. In Assam,
there is no irrigation provided by the
Government. There is no scheme about
electricity; there is no scheme about
anything. They have to entirely
depend on rains, f the rains come,
theyv do agriculture and, if the rains
do not come, they cananot do agricul-
ture. So, the scnemes should be such
that every area, every State, gets the
same share. If vou see Punjab.
Haryana, U.P. etc.—Orissa is a very
undeveloped area—as against that the
fate of the Assamese people is not at
all to get irrigation. All these pro-
jects are being undertaken blindly, in
a blind way, by the Ministers and tne
Secretaries through the files alone. 1
would, therefore, rejuest the hon.
Minister, though he may not be an
agriculturist. ...

THE MINISTER OF STATH IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): I am very much an agricul-
turist.

SHRI D, BASUMATARI: .. .that he
will try to change the mode of deve-
lopment of agriculture through Pan-
chayat Raj.

I do not want to take more time
because many other ~ hon. Members
want to speak on this Bill,
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SHRI P. R. SHENOY (Udipi): I
wholeheartedily -~ welcome the spirit
behind this Bill that has been intro-
duced by Shri Ranabahadur Singh.

For the success of anhy plan, in-
volvement of the people at various
levels is absolutely necessary. It is -
not enough that we try to see and %
plan the future of India from the
Yojana Bhavan. There must be plans
at the State level and also at the
district Ievel ang even at the village
level. And the plan at the centre
should be based on the plan at the
lower levels.

As Shri Mavalankar said, we should
not make the villagers to go to Delhi
from the State headquarters or even
to the district headquarters to get a
well. In this connection, I am re-
minded of a small incident. The
authoritie8 in a State wanted to dig
a well in a village. So, sitting at the
headquarters of the State, they sum-
moned some villagers and got their
views regarding the location of the
well in that village. After hearing
them, there was some discussion and
since there was a dispute regarding
the location of the well, they
decided that the well should be ex-
actly at the centre of the village. So,
they got hold of the map of the village
and found out the latitude ang the
longitude mwo decide the exact point
where it should be dug... g

MR. CHAIRMAN: Yoy may continue
on the nexg day. Now we adjourn to
meet again on the 2nd December, 1974
at 11 am. .

18 hrs / . {

The Lok Sabha then adjourned | till
Eleven of the Clock on Monday,
December 2, 1974/Agrahayana 11,
1896 (Saka).






